. . ) Tuesday, November 30, 1965
Third Series Vol, XLVIII - No. 19 Agrahay;na 9, 1887 (Sak’a)

LOK SABHA
DEBATES

(Thirteenth Session)

(Vol. XLVIII contains Nos. 11 - 20)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 1.00



CONTENTS',"-' CoLuMNs
No. 19—Tuesday, November 30, 1965/ Agrahayana 9, 1887 (Saka)

Oral Answers to Questions—

+ *Starred Questions Nos. §36 t0 §43. 454177
Written Answers to Questions—
Starred Question Nos. 5§44 10 564 . . 4577—98
Unstarred Question Nos. 1518 to 1589 . 4596—4648
Re : Calling Attention Notiec—
(Query) 4649
Calling Attention to Matter of u.rgent Pubhc Importancp
Chinese intrusion into North Sikkim and NEFA 4650--58
Papers Laid on the Table . . 4659-60
Motions under Rule 388 re : Resoluuon on Indu Qmmng the
Commonwealth . 4661 —69
Shri Jaganatha Reo . 4661—63
Shri Madhu Limaye . 466364
Shri M. R. Masani . . 4664-65
Shri Hari Vishnu Kamath . 4665
Petition re : Railway Connection for Balurghat . 4669
Point re: Banaras Hindu University . 4669---72
Kerala Appropriation (No. s) Bill, 1965—pamd 4673
Resolutions re : Indian Coconut Committee 4
and
Indian Central Qilseeds Committce—~—adopted. 4673—86
Shri Maniyangadan . 4674-—78
Shri C. Subramaniam 4779--84
Delhi Administration Bill 4686—4725
Motion to refer to Joint Commitiee 4686—4725
Shri Nanda . 4686—9%
Shri Vasudevan Nair . 4700—09
Shri U. M. Trivedi . 4709—14
Shri D. C. Sharma . . 4714 -20
Shri Madhu Limayc . . 4720--24
Shri Balakri : 4725

*The sign + marked above the name of 8 mcmbcr indicates that the question
was actually asked on the floor of the House by that Member.



(i)

CoLUMNS

Motion re : First Annual Report of Central Vigilance Commission 4725—4786

Shri Yashpal Singh . 4726--36
Shri Vidya Charan Shukla 473742
Shri Kapur Singh . . 4743—50
Shrimati Tarkeshwari Sinha. 475057
Shri Hari Vishnu Kamath 4758—67
ShriDaji . . 4767—75
Shri K. N. Tiwary. . 4775—79

ShriBade . . . 4779 86




LOK SABHA DEBATES

4541
LOK SABHA

—

Tuesday, November 30, 1965/Agraha-
yana 8, 1887 (Saka)

The Lok Sabha met at Eleven of
the Clock

[Mr. Speaxen in the Chair]

——

ORAL ANSWERS TO QUESTIONS
Rise In Prices of Foodgrains

+

*538. Shri Yashpal Singh:
Bhri 8. M. Banerjee:
Shri Shree Narayan Das:
Bhri Ram Sewak Yadav:
Shri Madhu Limaye:
Bhri Bagrl:
Shri P. K. Deo:
Shri Solanki:
Bhri Kapur Bingh:
Shri Yogendra Jha:
Shri Guisham!
Bhri D. C. Sharma:

Will the Minister of Food and Agri-
cultere be pleased to state:

(a) whether the prices of foodgrains
have been rising since the oui-break
of the present conflict with Pakistan;

(b) if su, the reasons therefor; and

(c) the action being taken to arrest
the rise?

The Deputy Minister in the Minis-
try of Food ang Agricaliore (Bhri
D. R, Chavan): (a) It is not correct
to say that the prices of foodgrains
have been rising since the outbreak
of the present conflict with Pakistan
‘On the other hand, the prices of food-
grains registered a decline from end
of August till the end of October.

2018 (Aiv LS—1.
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(b) Does not arise.

(c) Does not arise.

oft quarer ferg : waT & 5 Ewn

gfe i g A o aw gl ?
gt wa N v oww gk R
wary #1 ¥ wfr A, a9 § @ e
o1 oWy geT § 7

Shri D. R. Chavan: The question
is about the decline in prices, I have
stated that from the end of Augum
till the end of October there was m
decline everywhere so far as prices
were concerned. As for the guestion
whether it is on account of the value
of the rupee guing down, maybe it
is on account of that also.

Mr. BSpeaker: If the wvalue has
declined, the prices must go up.

8hri Shinkre: He said “also”. Which
are the other reasons?

oft ooaw fag © ¥ EORTT g
AT gt § #2  femw mfer &
Hrer ¥ ¥y Wt £ | g o Tyt
& At firwr wifermtr WY FerwT AT frrorn
§ a1 goeTe xaa w1 O wrenEA
tawhi g fe fegmr & M aF 14
Y wy fam mon g w32 WA
v faw g & & w1 FEET qATET
frmrar wy foam ?

wroaw st < ag A Qe § 7
e g feend

wowm wfeg ;o wreer  fead
qemar 7
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ot arTfY @ WA OF WD S
faar 98 97 & Fgar § 5 ag & wva

.3

The Minister of Foogq and Agricul-
tare (Bhri C. Subramaniam): The
assessment is not correct that the
wheat purchased at Ra 14 is being
sold at Rs. 32.

Shri 8. M. Banerjee: ] would like
to know whether the Minister is
aware of the fact that in the open
market in UP, Madhya Pradesh,
Bengal, Rajasthan etc,, prices of both
rice and wheat have abnormally risen,
and rice is being sold at Rs. 3 in West
Bengal and Rs, 3 in the black market
in Madhya Pradesh where it is not
available. I would like to know what
steps Gover t template to
take to check the rise in prices
the open market.

8hrl C. Spbramaniam; We will be
discussing the food situation tomorrow.
It will not be possible for me at ques-
tion time to enumerate all the steps
that we are taking for this purpose.

Mr. Speaker: All these reasons can-
not be given mow.

ot wmft ;. wegm OEiEd, g9
o a/ § W1 a4t & qaq gEdr
qm oo

Shri M. L. Dwivedi: These ques-
tions were tabled one month back. If
a debate is to take place tomorrow,
it does not mean that he should not
give the reasons now.

Shri P, K Deo: It will help the
discussion tomorrow.

Shri S, M. Banerjes: I tabled a
Calling Attention Notice enclosing
telegrams from Madhya Pradesh, from
places like Katni and Khamaria where
rice is not available at all. You dis-
allowed it on the ground that we are
having a discussion. If we get some
reply, that will help us in the discus-
slon tomorrow.
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Mr. Speaker: Why should he antici-
pate. ... (Interruptions).

Shri C. Sobramaniam: May I point
out that the question is with regard
to rise in the prices of foodgrains
since the outbreak of the conflict. I
have stated that that is not correct.
I do agree that there are other fac-
tors, which we will discuss tomorrow,
and we will have an opportunity to
explain the steps that we are taking.

Shri S8hree Narayan Das: The hon.
Minister stated that there has been a
decline in the prices of foodgralns. I
would like to know the extent of
decline. What was the poosition during
the same period last year with regard
to pricea?

8hri D, R, Chavan;
like this. In August—October, 1985
the all-India index of wholesale
prices of cereals fell from 152 to 148,
wheat from 144 to 138, gram from 168
to 159 and pulses from 171 to 160.

The position is

Shri 8. M. Bunerjee: That is all on
paper.

Shri D, B. Chavan: Let me read
this out first. The decline in gram
prices during August-October 1085
was an unusual feature. As compar-
ed with the prices in the last year I
may say that the index number of
wholesale price of rice for August
1965 was 142 as compared with 148 in
the last year. With regard to wheat
it was 144 in 1965 as compared to 124
for August 1964.

Mr, Speaker: He has to address me.

Shri D. R, Chavan: As regards
jowar it was 198 in the month of
August as against 180 last year. These
are the prices.

A qe A Wiy s R
fereae & amx st & qrw fire R

L w dt ) & gt oW
et urfr § o Wi §, aeouw §
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feitd 2eaa & arf W aw A AT
o AR WA AR faw @
g g M w4,
Fa% g § & wrar amgar s wr
gETT M@ aAE g fEoE

o wy fewd ;- aft wT W @
§ ¥ uwEwer @a A g0 A
o1 vy ot i ?

weIw WEEG . FIF TEA AT

® AW WA

Shri C. Subramanlam: We have a
machinery to collect the figures with
regard to the market prices in recog-
nised markets. It is on that basis
that we collect these figures and pub-
lish it.

it oy ferwrt - feder § a1 g ?
(:I'l'tr'l} o FTEL § a1 9%, 7
%a |

weaw Wi Rt & J
N FF T TFIEC o Fwra
evx &7 wfar, et wamw
T g 1. (mwamr) ww wgw gt
@ efaa fifagm f adi § o1 e
AT ey AT A 2 B §
o O R E L.

Wt wy femd . wEmw wew,
# 3 qg a Ay fn ag WA b O
ot T1x w7 2 &, fodq v g ?

oW wgew o w9 giadr o
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Shri @f Subramaniam: It is whole-
sale price.

Mr. Speaker: What they say is that
the prices that are given by the gov-
ernment have no relation to the real
prices that prevail in the market st
which the people In fact get thess
things.

Shri C. Sabramaniam: [ do not
think it is correct. We get the figures
from the market and publish them

ot wy e : fodw o @
Awgr 1 owx Kow ofiw gt g
g @ warw ¥ | weaw A,
& wrawt gow g g 1 & few
o ¥ qor ag A wiedw kT ¥
wara 2 <} § 1 orge o § g g
wF el fararw i ?

oo wEte : W & 8a1 w3 R
E?

it aomft - ROz W oW
(vwa) & AT W, RO wmwA
qT 4T A T ATH AT A (e )
M # n=fl WERT | oy WA wOEm
fie 2w & w7,
Bhri K. N. Tiwary: On a point of

order, Sir. Has he got a licence to
get up everytime? (Interruptions) .

An hon. Member: You are a licenee
holder.

ot i : 97 AT gawT fwen
gar g ? R oA qr

W W | 9T o #5 AT

2 qrrR TAT 91, W wT af
&7 AT %91 &T g% g 1 &5 g,
fET T swwrx gofi A & g AT

8hri P. K. Deo;: Especially in the

Chattisgarh division of Madhya Pra-

desh and m the western districts of

my State, Orissa, we are getting grim
reports that no rice is available im
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the market and that whatever broken
rice is available in the market, it is
not fit for human consumption and it
produces a foul smell, and even to
buy those foodgrains—

Mr. Speaker: What is the question?

Bhri P. K. Deo: All right, the first
part of my question may be answer-
«d,—whether it is not a fact.

Shri C, Subramaniam: It is true
that Chattisgarh and the adjoining
areas have been greatly affected
because of the monsoon failure, and
the Madhya Pradesh Government is
doing its bes to manage the situation
there.

Shri Kapur Singh: Have Gowvern-
ment set up some automatic atiminis-
trative machinery to stabilise the
foodgrain prices in the market, and
if not, do they propose to do so soon?

. Bhri C. Subramanilam: 1 am not
yet aware of any automatic machi-
nery which can bring the prices down
or push the prices up. 1f the hon.
Member has got any suggestion in
that regard, I am prepared to con-
sider it.

Shri EKapar Singh: It is frivolous.
1 merely asked whether there was
uny automatic administrative machi-
nery which acts automatically accord-
ing to the changing conditions. ¥
protest against his remarks. He
implies that 1 am casting some asper-
sion on the human aspect of adminis-
tration. I merely wanted to know
whether any automatic administrative
machinery has been set up. The
human aspect is a different matter
altogether. 1 was not referring to his
personality as a human being.

Shri D, C. Sharma: May I know
whether the Government is aware of
the fact that the wholesale prices that
are guoted in the mandies on the
basis of which the Government com-
piles those index figures are different
from the open market prices in the
cities and villages, and they are diffe-
rent from the black market prices
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that are prevalent not only in the
cities but also in the villages, and
may 1 know what the Government s
dolng or is golng to do to see to &
that the wholesale price index te
which the hon. Deputy Minister refer-
réd, corresponds to the open market
prices in the villages and the clties
and eliminate the black market
altogether?

SBhri Nath Pal: Sir, have you sus
pended your famous one-minute rule
for the time being at least?

Mr. SBpeaker: Sometimes there is a
lapse on my part.

Shri C. Subramanlam; The whole-
sale prices are the open market
prices, and the retail prices have
always a relation to the wholesale
market prices. Therefore, while we
give the wholesale prices, it is in the
open market, and I do agree that In
some oput-of-the-way places the retail
prices may be much more, but the
general guidance has to be taken from
the open, wholesale markeét prices
alome.

ot T ;T ATE R R AT
w1 Wiqar 4 fs s fow do §
T E w99 v gF gl
Fraa Wt 7 ¥ ¥ =t § v Sy
et & 9 qerq ¥, TweqE ¥, wsw
s 3 wfz, sigh Aigw 30 WX 32 ¥R
o fagal & | w41 oF & @ W
F¥rC & wiwg wig § fe ow e
it e w §? wrow §a
I Trqm ¥ fag 3w weeda
&7 # TR w1 yaw s g ?

Shri C. Sobramaniam: I do agree
that because of the failure of the
monsoon in particular areas, there is
now 8 scarcity condition, and because
of that prices also are likely to rise.
We are trying to tackle the problem,
but it is a very difficult problem about
which I am sure we will have a
detailed di jon t ow, and the
hon. Members also will be making
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their suggestions, and I will also be
putting forward what positive steps
we are taking in thay direction.

Mr.

P : Next questi

&t qrt : FT gare 9 fv ac-
¢ qm wind W & WU AW
5 waaF g a fvar § og
AT A |

Shri Surendranath Dwivedy: Sir, 1
rise to a point of order, This ques-
ton—question No. 3537—should not
have been admitted in the House,
because it contains defamatory pas-
sages and insinuations. If you look
at part (c} of the question, you will
find that the last portion reads like
this: “....and allotted it to a break-
away group styling itself as the PSP".
Now, I would beg of you fo consider
this: if I had put a question that “the
corrupted Home Minister has no right
to reply like this”, will it be quite in
erder? This may be the opinion of
some people. A rump which calls
itself the S.SP. may think that a
well-established and recognised poli-
tical party, according to them, is a
Wreak-away group. The SS5P. have
not been recognised as a party and
therefore this symbol has been taken
away from them. How can the office
admit a question like this to be put?
1 think the question ghould have been
disallowed and not admitted at all.
You should rule that this question is
sut of order,

it vy formd : v awy 3 @
A g F AL

wew wgg A, qﬁ';f?
s @ g

So far as part (a) is concerned, It
secks some information and I do not
think there s anything objectionable.
8o far as part (b) is concerned, that
also seeks some information and is
mot  ohjectivuable, Bub abouy part
{c), 1% saym
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"whet‘r it is also a fact that
recently the Commission with-
drew the symbol from the SSP
and allotted it to a breakaway
group styling itself as the PSP

When I was looking at this in the
morning I also entertained some
doubts about this, whether this por-
tion “breakaway group styling itself
as the PSP" should have been allow-
ed to remain there or not. Then 1
thought the Minister would give that
answer in a suitable manner that the
Election Commission has considered
this matter, that PSP is alrcady a
party that is there having one svmbol,
etc. I thought the Minister would give
a suitable answer.

Shri Nath Pai: I bow down to your
ruling, Sir. But may I point out In
all humility—the reply will confine
itself to facts—but under the rules of
procedure, rule 41(l) clearly lays
down:

“it shall not contaln argu-
ments, inferences, ironical expres-
sions, imputations, epithets or
defamatory statements™?

This is very mandatory and the office
bas been remiss in admitling such
epithets. I look forward to the reply,
which will be based on the facts. But
the very admission of the question is
wrong.

Mr. Speaker: T have alrrady expres.
sed my opinion.

Shri Nath Pai: [ can give very
many epithets right here.

Shri Harl Vishnu Kamath: Where
is the senior Minister? What is he
doing?

The Deputy Minkter in the Minks-
try of Law (Shri Jaganatha Rao):
am here to reply,

oft vy fwd | www o,

& gxEii S ey g o Wl W

Lol ol ity gl
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® ¥ @ wex W wahT e A
ffe & fowr § 1 Q1 & a0 og W
o fis  qFFT Y AT, Ow A
WAL I TR AT arar A (-
w1y e @ A A& Ao gar
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% I gra WY W g /AT-
it oF & Ira oy g T fe ow-
w0 {77 gw wr Frado g
g A% ga w1 qg  wivwr fam
Fraeft afgg 1 ag ¥y A & = w5
WE T wETAAEY & qI -
gl W IR ag R SH A
% far gy | o9 e ¥ e
91 A TEH & §B AW W QY |
I @) quray T & o
N HY o & wror ot IqA § | gufag
Y GT T AT AT g 19T F
R T Gy AT a1 E AT 9" T wgw

e HERE : aE R g g

Shri Shree Narayan Das: The
answers to parts (a) and (b) are
already availablee Why was this
question admitted?

Mr. Speaker:
Minister's reply.

Let us hear the

Election Symbol Hat"

+
*§37. Shrl Madha Limaye:
Shri Bagri:

Will the Minister of Law be pleased
o state:

(a) whether it is a fact that on the
formation of the SSP. in 1064, the
Klection Commission had allotted the
Symbol “Hut” to that party;

(b} whether it 1» a fact that the
8.5.P. contested two Parliamentary
wye-elections in Uttar Pradesh and
Bihar, two Assembly bye-elections in
Rajasthan and Assam and s general
sdection in Kerala in 1064-68 and pol-
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led, with “hut” as symbol, more votes
than were necessary for recognition
for allotment of symbols;

(c) whether it i» also a fact that
recently the Commission withdrew
the symbol from the SSP and allottes
it to w breakaway group styling itself
as the PSP; and

(d) it so, the reasons for this deci-
sion and the tion of Gover t
thereto?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Yes, Sir.

(b) The S.S.P. contested one parlia-
mentary bye-election in Uttar Pra-
desh, two parliamentary bye-elections
in Bihar, one assembly bye-election
in Assam and none in Rajasthan, with
the hut symbol allotted to its candi-
dates. In ‘these bye-elections the
5.5.P. candidates polled between 3007,
and 6097 of the valid votes. In the
mid-term general election held in
Kerala the 5. 5. P candidates with
the hut as their symbol polled
8139 of the total valid votes polled
in the State.

(c) and (d). Yes; Sir. The revived
Praja Socialist Party’s claim to get
back its old symbol was stronger than
the Samyukta Socialist Party's claim
to retain it for the reasons—

(i) The revised Praja Socialist
Party iz practically the same
party under almost the same
leadership as before and is
entitled to be treated on that
fooling instead of being treat-
ed as a new party.

(ii) The Praja Socialist Party has
been having the ‘Hut' symbol
for the last 12 years

Apart from the recent Gene-
ral Election in Kerala only
four bye-elections have been
contested by the Samyukta
Socialist Party with the elec-
tion symbol Hut'.

oft wq foe - w1 ag @A A S
f QY AT T 1T qER W

(lii)
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AT qH AT gAE B ®
AT IO SAT FATHATET TH & HET
Ffa aar T FATATET § & wsae
I gy wAvE W e qr fe €
&HI F1 gEwTT g e §, vafeg
T TH w1 AR P AT sty ?

Bhri Jaganaths Rao: After the
merger of both these parties, a re-
presentation was made to the Elec-
tion Commission that the symbol of
“hut” may be allotted to the new
party. The Election Commission
agreed and jssued a Press Note on
18th September, 1964

st wy ferd ;. gew wEeEE,
Y W w1 oy A€ wrar ko

W Wi owrar ¥ IR
fear 3, adft gAww v W
T H AT )

it wy forerly - o & gy @ iy
IR o ferarr

weaw Wy :  fafre aww A
g § v far ar

st wy fored : o e WA wgr
b wg ¢ fr dgw awErd T WY
Fifataat ¥ ¥ o S A
fay § o1 g5 Wi & 9w ¥ W
P Femgawm AN g g g,
IR W w15 A A afawa F Ao H
w2 fadr §, A< o= fir Frant & farg
o AT wrawE P § 4 wax =
ot giw g ¥ 4w e B fw o
R FTAT 1 frafree A & ag fro

weqm sy - g9 gt O T
AV F FAY TT I TG T A |

We are not siting aw & court of appeal
en their decistons.
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¥y fred : & arrerd gifaw
Lad 8 ]

wow e ag ATl
§ 1 AT wxer w@ amw e ey
qeaT Wigd § s (Aewm woftee 3 @
Y fiegr & 1 e wfiwa & o
daem firar, ag fafieet age 3 o
foar & 1 W@ WA AT g TR
g & fw 9w & dwr vl fem §
o Ay W art ¥ fawe e §, @
e s & dadr gt agi witw
i frewfi g Iev ot & gw
agt qr e dawr i s E

ot Wt ;oW A wgRw Oy
amga fe o A ¥ q@ wmw oy
sqTR o Tyt ame & fr fedt e e oY
s o &, s v sw A oW
T TF A G oo &, ¥ 6% e
ag gwiT amz # i giew e
A A (e Ao a2 & gedrart
& Rl W et & 9w ae @
T 1z fordr, A7 Q0 AT W wn e
tficsmaagfaamemmn § ?

oW AEAT ¢ ATET AT w4l
afr ¢ 1 frfeee emm fod oW
e w1 o7 § f v e ww B fir
fra qéf & sra e wre g, a9 &
are 3 farae &1 i fagr o &

8hri Jaganaths Rao: There is no
rule as such. It is the judgment of
the Chiet Election Commissioner,
Even the Government cannot Inter-
fere with his decision. Under article
224 of the Conmstitution, superintend-
ence, control and conduct of elections
rest with him and we cannot inter-
fere. I may add, Sir, that he had dis-
cussions with the represemtatives of
both the parties twice and on taking
an overall view of the picture he
allotted the symbol of “hut” to this
party. "R
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Bhri Hari Vishnu Kamath: Is it
not a fact that the Election Commis-
slon has admirably explained the
whole position in a press-note dated
the 2nd September, 18965, a study of
which will convince any sensible
person that the Election Commis-
son. ...

An hon. Member:
person?

Mr. Speaker: He should not use....

Shri Harl Vishnu Kamath: All right,
1 will say “any person”; I will with-
draw the word ‘sensible’.

Mr. Speaker: He should not have
used it. It is not a retaliation that
bas to be made because he objects to
something.

8hri Hari Vishno Eamath: Iy it
mot a fact that the Election Commis-
sion rightly refused to allot the PSP's
twelve-year old symbol, ‘hut’, to a
rump styling itself as SSP .... (Inter-
ruptions).

Mr. Speaker: Order, ord_ell'.

Shri Harl Vishanm Kamath: ....
which has kicked up a rumpus on
tais issue,

Mr, Speaker: Order, order. An
ebjection was made to the use of
some words,

8hri Harl Vishou Kamath:
they been deleted then?

Mr, Speaker: No, I have not.

Shrl Nath Pal: Sir, you were very
specific when you sald “I do not want
any tary 1 let
him state the facts®. Now you can-
not change that standard. 1If those
words were deleted, I would have
persuaded Shri Kamath not to use
such words.

Bhrl Hari Vishnu Kamath: I would
mot have used them myself, if....

Any sensible

Have

Shri Nath Pal: We are not interest-
ed in this kind of debate in this
House. 1 think there was a mistake
in allowing thos» words. But when
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there iz a precedent, how can yom
restrain  Shri Kamath from using
those words?

Mr. Speaker: Shri Nath Pai must
realise that I have said....

Shrl Hari Vishnu Eamath: They
have kicked up a rumpus on this
issue.

Mr. Speaker: Has he finished?
Shri Nath Pal: Temporarily,

Shri Hari Vishnu Kamath: Sir, fet
us have your precious ruling. We will
abide by it.

Mr. Speaker: 1 said that [ also
entertained doubts. I have said so,
and I do say now that it was not
desirable or necessary to usa those
words in order to make that guestiom
intelligible. Therefore, 1 do agree
and concede that it ought to have
been deleted when it came to the
office. But if it has not been deleted,
it does not mean that in apite of my
observations other words should be
used in the House to counteract
that. I would not like that.

Shri Harl Vishnu Eammth: You may
delete that. Anyway, the Election
Commission rightly refused the origi-
nal election symbol of the PSP, ‘hut'
to the so-called SSP, to the SSP and
the petition in this regard filed by
the General Secretary of the SSP,
Shri Ram Sewak Yadhav, a Member
of the House, was rejected ten days
ago in limine by the Punjab High
Court. Is the Minister aware of that?

Shri Jaganatha Rao: No, I am not
aware of that.

Shrl Harl Vishon Eamath: Does
he know of the press note at least, if
not the High Court decision?

Mr. Speaker: He saya he is neot
aware of it.

Bhrl Jaganatha Rao: [ have got &
copy of the Press Note issued by the
Election Commiesion.

Shrl Mari Vishas Kamath: Nt the
decisinm of the High Court?
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Shri Jlnul-l_n Bao: No.

“8hri Nari Vishne Eamath: Even
after ten days?

8hri  Vasudevan Nair: Arising
oul of the squabbles, I shoyld like to
ask a question . . . (Interruptions).

Shri Nath Pal: No squabbles.

Shrl Harl Vishno EKamath: Sir, bn
a poinmt of order. Is it permissible
o use the word “squabble”? Iz there
any lqua_l_:ble in Parliament?

Mr. Bpeaker: There is nothing
wrong in it. It is not unparliamen-
mry.

Shri Hari Visknn Kamath: Then
there is nothing wrong in saying rum-

BUE.
Mr. Bpeaker: Order, order. He
sannot argue like that, He canmnot

pust dictate like that.

Shrl Harl Vishno Eamath: [ am
mot dictating. I am making a sub-
mission. They have their own squab-
bles, between the Rightists and the
Leftists . . . (Interruption).

ot vy famd (R7T) : & FOF
& grad g usifga et @ &
¥ ¥9i g it AEO- o v g7

Mr. Speaker: Order, order. If they
have to fight, they should do it out-
mide.

8hri Vasudevan Nair: We agree
with you very much. Our anxisty is
#o find out a remedy when we have
some genuine grievances over certain
decisions taken by the Election Com-
mission, as far as the allotment of
symbols is concerned. May I krnow
whether the Eelection Commission, te
the knowledge of the Government,
has laid down any clear and specific
sules or pri in the tter of
allotment of symbols?

Shri Jagamatha Bae: Ne pricciple
se such has beeg laid dowa. But the
Cemmission takes imte ocomeideration
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the strengtlf of the party, Before
merger, the strength of the PSP
members in the Lok Sabha was 12
and their wial  strength including
Assembly seats was 125, After ghe
bresk-up the number has been re-
duced to 80, They have lost one-
third of the original strength. There-
fore, taking into consideration their
standing in the States, this weymbol
wag given.

Bhri Surendranath Dwlvedy: The
Miniywer has rightly said that afier
due enquiry from the Secreturies of
Legislatures and Parliument, the
Election Commission hasy come to the
conciusion that there is no question of
a new party, the PSP iy funclioning
a3 an old party but, is it not a facl
that from the replies that the Elec-
tion Commission received from these
Legislatures it has been found that the
SSP has no right to get any symbol
at all and that if they want any sym-
bol they can only get "Tree” as &
symbol which was formerly given to
the SP in only four Statest Is it
fact or mot?

Shei Jaganatha Rao: The Election
Commission, after holding an elabo-
rate enquiry, bas reserved the sym-
bol of “Tree” to the SSP in four
States, namely, UP, Bihar, Kerala
and Madhya Pradesh,

Bhri U, M, Trivedl: In view of the
fact thet admission having besn
made by the S&P that It was a party
tormed by tbe union of SP and PSP
and in view of the further admission
that the PSP has again gone out, will
the Election Commission ask the SSP,
which now. claims 1o be SSP, to re-
vert to its own original name of 5Pt

Mr. Speaker: Dr. Lohla
Shri Harl Vishon Eamath: Will the
Minister say anything?

1o TW wAmge wifgar WA
W s & TR g A ey
qn wad § ovema wder & (A
ot qoa e W v grafas od
& o7 v 3 wat e & oy A e
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¥ fr q@ s 1 g i) & o
& femr swmgm ? oo g o]
qg 701 § 5§ swferee adf a6 2
W IATHIN & 9T A7 Hrorfeee qrEf
& 9< a1 qi T W% fagr § 16 ¥qW
dafrez @1t § o A Frafae
et e qrara §? & o wgan g
& ¥a=r Aqex B w61 Wi o v
* T Wy ?

Shri Jaganatha Rao: The leader-
ship test js one of the tests and not
the only acid test. As the hon. Mem-
ber has said, in Uttar Pradesh, I think,
the SSP has a majority and that is

why the PSP is not given the symbol
fhere,

To TW wAEY Wfgm ;o arAr
T g3y A fagre ST w1 & &
TET AAAT R )

oW wEte sy A
Allotment of Election Symibol

*538. Shri Madhu Limaye:
Shri Bagri;
Will the Minister of Law be pleas-
od to state:

(a) whether it is a fact that after
the formation of the Socialist Party
in 1058, the Election Commission

agreed to recognise the party for
allotment of symbal only after it
isfied the C fon that the

iota]l votes polled by the candidates
ewing allegiance to the Sociallst
Party exceeded the minlmum pres-
aribed by the Commission for recog-
aition for allotment of symbol;

(b) whether it is also a fact that
# is for the first time that 5 party, In
this case, the BSP, has been depriv-
od of its symbol although it has con-
#inued to poll more than the prescrib-
od minimum votes; =nd

(e) if not, the reason for applying
different standards before the Second
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and after the Third General Xiso-
tions?

The Deputy Minister in the Mials-
try of Law (Shri Jaganatha Rao):
(a) Yes, Sir.

(b) and (¢) No, Sir. The S.SPs
claim to retaln the symbol ‘Hut!,
which is now restored to the P.S.P,
was not accepted by the Election
Commission for the following reasons:

(i) The revived P.S.P, iy practi-
cally the same party under
almost the same leadership
as before and ig entitled 1o
be treated on that footing in-
stead of treating it as a new
party.

The P.S.P. hag been having
the '‘Hut' symbol for the last
12 years.

(i)

(ili) Apart from the recent general
election in Kerala only 4 bye-
elections have been contested
by the S.8.P. with the elec-
tion slmbol ‘Hut'.

off wey fwr o QT AATAARY
o #1 0w Fror £ ard 7y Ay Ieie-
Tt & qor T o7 fF s ww Ay
R 7= & ag § 1 Afww oww
% qrx I T7 o mFo o F fiy
feqr AT A ¥ww A faw wWT &
wzen & I ¥ QI AT | OF HF W&
forar ar 7 frg At AT Y SRR
¥ BT T AT 7Y F &Y are e faaa
aMF A A, AT T AT

wer wEew @t fear o
T wae a1 & oA A g
gt feedr o vy ¥ fen o o
Shri Jagamatha Rao: I think, I have
made a statement about this questiom
in answer to the previous question

ﬂqh&:mﬁaﬁw%m
wr A FquTE | 1956-57  femw
¥ W 77 T AT WU ey &
oIt wast a7 T anfas AiE [
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W ¥ Faamr @ & axedi & qu
g

Shri Jaganatha Rao: This merger
wok place after the 1962 elections in
1064 and after the merger only four
:.;;-e.leeuw were contesied by the

Mr. Speaker: Previously, all candi-
dates were consuited. That is what he
-ys

8hri Jagupatha Rao: My informa-
tion is that we had discusslons with
the representatives of both the Par-
ties and we came to a decision tak-
ing into consideration all the cir-
eumstances,

«it wy fard : 1 v
FgmsmAigzsNd T w g fw
FrrA Newar §, g EA a A g,
I8! Feargw faar g ? A W &
A ez afigm g eyl a2t
Tt Aoz F o fmdt
® mim wT @ g AR g & wa
afeT oF 1z T WA L1 T ag Ay
@ af | gafaq & sraem wgar § fE
w1 A FHE & wTd YT IEe
wAsi wag fermr @ f& sw aAvew
syfaat # agrar famy sg A =
Wiy anar &1 w{fagr § A9 W
e ?

Mr. Speaker: He wants to know
whether it is the policy of the Elec-
tion Commissioner that those who

break away from a particular orge-
nisation must be encouraged.

Shri Jaganatha Rao: Mo, Sir. It b
mot the policy to encourage them.

.

sit wnrlht - @1 fawema & oI
T F#D oz & fr oo 3 AT
Nz frar s B e AYER Al
W | i o ¥ o fagr R
%Y faezr wd & 1 & srvAw wgAT g
& ¥ g7 7 wTW I 9 fawre
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ﬁ_q?!ﬁnﬁfwmzqm o
A &1 A0 afew T w aufsa wor
LiC iR S

Mr, Speaker: uch
mtmmm;r' Any g steps under

8bri Jagunatha Rao: No, Sir, How
can 1 answer it?

«ft armft : fefaw &1 w1 gaey
t ? ® @ qrferdt wrdt ? sy
w1 oRh 7

wew A gar s fawi
e RE

Bbri R Ramanathan Chettiar: May
I know whether the Election Com-
missioner has prescribed the minimum
percentage of voles In respect of Lok
Sabha and Vidhan Sabha seats that
have to be polled by various political
parties in order to recogniss Parties
and to allot them symbols?

8hri Jaganatha Rao: He has laid
down a test for recognition of new
political parties. These are old Par-
ties.

Shri Kapur Bingh: Are Govern.
ment aware of the prevalent publle
grievance, particularly in Punjab,
that the allotment of election sym-
bols is sometimes guided by political
considerations rather thun by princi-
ples of democratic processes and, if
s0, do they propose to take soms
action in the matter?

Shrl Jagznatha Eao: No, Sir.

Shrli Kapur Siogh: They do not
propose to take any action, or thay
are not aware of it?

Shri Jaganatha Eao: I am not aware
of such feeling.

8hr] Indrajit Gapia: 1 want ¢o
know whether it 1y not a fact that
beginning from the First Geneisl
Elections in 1952, for 13 years up'o
this year, the Election Commission
had always held that no Party wou'd
be allotted an election symbol which
W the same as the symbol normally
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used in its Party flag outside and, if
#0, why is it that only in 1965 this
decision has been reversed and a
Party, the Marxist Communist Party,
has been permitted to nse as its sym-
bol the same emblem which it uses in
Hg Party flag?

Bhri Jaganatha Rao: It is a sepa-
rate question. I want notice for
that, f

sit TR ¢ AT WA WG
AT AT Al F FIHE gUT IUT
&7 &1 A oy I § T qara
e 2T, foATar qae 2 § 0 0wy
ST YAT wigrT st e v
T % 1fg § 7m0 wF g wmar g
T gal ¥ 8 wfuw 3fg ) o & ?
N WIzwT i A otdr § 7 gEwT
qE ST g o

e st # w@ gaw W
T A g

st TATETRe ¢ W G &g
wTaT 8, g &Y FarqT AT o

W wghg ;A gorag g
Lif |

@hri Bhinkre: Will the Government
e pleased to ider the Qquesti
of raising or increasing the per-
eentage of minimum votes polied by
political parties in the eleclions for
the purpose of allottiug symbols so
that such problems may not aciss in
the country any further?

Shri Jaganaths Eao; It is & sugges-
¥on for action.

Bhri Vidya Charan Sholkis: s it
mot a fact that the Election Commis-
slon have been completely consistent
#hroughout in deciding thesa mat-
fers when they decided the qucsilon
ot allotment of symbol to the break-
sway communist party and to the
Wrtak-away party among she SSF and
t%ae PSP which differed from each
wther, may 1 know whether the HEles-
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tion Commission had not heen com-
sistent, and if so, whether Govara-
ment will state  the taciual position
23 to whether the Election Com-
mission have been cousstent or not
in this matter?

Shri Jinnntlu Bao: 1 do not sgres
that the Election Comwmissipa have
been taking an inconsustent stand.

Shri Surendranath Dwivedy: Is jt
not a fact that while giving symbals
to the new parties, the percentage uf
votes polled by the particulas purty
is ascertained? If so, since the TSP
is & new party, may I know whe'her
in the light of this principle, befare
allotting the tree symbcl provigion-
ally to the SSP the Election Com-
mission had ascertained the per-
centage of votes that they had polled
in the country in order that they may
be recognised as a regular party?

Bhri Jaganatha Rao: The Eiection
Commissioner has taken into consi-
deration the votes polled oy 'his
party in four States, namely UP, Bf.
har, Kerala and Madhya Pradcesh
where they are in a sizeable number,
and whereas the PSP hus not gut any
sizable number there,

Bhri Surendranath Dwivedy: We 'do
oot claim it

Bhri Daji: Though we accept (hat
the Election Commission ar¢ an au-
t body to decide things, iy it
not a fact that in the absence of ary
definite rules, much scoue 13 left with
the Election Commission to decide
symbols which has led tp tuch can-
tradictory positions ag the deriai  of
the hammer and sickle symbial o the
old communist party «nd the a:lot-
ment of the game symbul to tie
Marxist Communist Party, allowing
the Jan Sangh to use the dernak
symbol on their flag and nst allow-
ing the other parties 1© use the
election symboly on thuir flags? im
order to do away witn sarn vaga-
ries, may 1 know whether Govern-
ment are tontemplating to have soms
deflnite rules for allotment of election
symbols?




4555 Oral Answers AGRAHAYANA 9, 1857 (SAKA)

Shri Jaganatha Rao: Government
have mo power in regarj to the allot-
ment of symbols, but teat is a puint
which the Election Coaumisziop may
consider. We shall convey thiy sug-
gestion to them.

Mr, Speaker: Next questin,

Shri Hari Vishnu RKamath: Let
there be a round table confrence of
all the parties with the FElection
Commission to consider tais matter,

Trading in Feodgrains

+
+*539. Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri §. N. Chaturvedi:
Shri Parashar:
Shri R. 8. Pandey:
Shri Rajeshwar Patel:
Shri R. Barua:
Shri Krishna Deo Tripathi:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) whether any action has been
taken with regard to the proposal to
take over trading in foodgrains by
Government with a view to ensure a
balanced distribution of foodgrains
and to check further rise in prices;

(b) the arrangements proposed to
be made to rehabilitate the displaced
foodgraine traders in case Govern-
ment decide to take over trading in
foodgraims through the State Gov-
ernments: and

(¢) the steps taken or being taken
1o check the rise in pricese till this
trade is nationalised?

The Depuly Minister in the Minks-
try of Food and Agricalure (Shri
D. R Chavan): (a) There is no pro-
posal ol present for Government to
take over the entire foodgrains trade
by introducing monopoly procure-
meni of foodgrins on g national scale

(b) Does not arise.

tc) Licensing control on trede has
been str ned, Bank ad
sguinst foodgraing are being regulat-
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ed. Stalfory maximum prices have
been fixed in many States and the ad-
ministrative machinery to enforce
the discipline on prices has been
strengthened.

st 5o wTo frddt : & uraen wrgwy
¥ fie ama 7t ¥ o7 g ¥ e
f &g =TT FORTT wTE g F &
nft A g Trew FOeT &) Fod o
I (g FOE ¥ W geT Wiy
fr ag A & =TT WY W ge
¥ & gwdr § a1 aff, W At &
wwfagi ¥

Shri D, B, Chavan: In the main
answer I have stated that there is no
proposal under consideration. . .

wfiwo wio Ryt i dTTyEag
fie v GURTY A ¥ e fad

Mr. Bpeaker: His question is what
reply the State Governments have
given,

Shri D. B Chavan: About what?
About monopoly purchase?

Shri Inder 3. Mathotra: About
State trading in foodgrains.

Shri D. B Chavan: I am mention-
ing that. I have mentioned in the
answer to the main question that
there {s no proposal to have mono-
poly purchase. . . .

Mr. Speaker: I have said so many
times that the hon. Ministers should
address me and not a particular
Member,

The Minisier of Food and Agrical-
tare (Shri C. Subramaniam): A few
State Governments have made the
muggestion that they should have
monopoly procurement and they have
been permitted to have monaopoly
procurement, particularly the State of
West Bengal

oft o wro firkaly . & wTAT e
g fie arafy Fopy vrow svwerdl i o ert
fer § fir wraTw sTqTT TETT A9
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oa d A A g 2, agi v Awmw
¥ =TT W w1 Gy Ry o
W 3w AT oF @ Afx awd @
X&F qrarg ¥ a0 wT T frofa 3

Shri C. Subramaniam: The uni-
form policy is to have a levy on the
producers and wherever it is possible,
to also have a levy on the trade and
the millers. This is the uniform
policy, but only a few States have
undertaken monopoly procurement
and that too has been put into opera-
tion only in West Bengal.

8hri 8. N. Chatorvedi: May I know
where the Foodgrains Trading Cor-
poration would come into the pie-
ture in this arrangement?

8hri C. Sobramapiam: The next
starred question is on that,
Shri R. Barua: In  some of the

States, for want of supervision and due
to bad storage facilities, foodgrains
have deteriorated to a great extent.
May I know what steps Government
are contemplating to avoid such was-

tage and to improve the storage
system?
Shrl C. Subramaniam: We have

puilt up considerable storage, and
within the last two or three years
considerable improvement has been
made with regard to the storage
system and the wastage in godowns
has been brought down considerably.

Wheat and Rice Purchased by Food
Corporation of India

+

*540. Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Madhu Limaye:
8hri Bagri:
Shri Indrajit Gupta:
Bhri D. C. Sharma:
Shri Vasudevan Nalr:
Shri Kapur Singh:
Bhri Basappa:
Shrl Yogendra Jha:
Shri D. S. Patil:

Will the Minister of Pood and Agri-
emlture be pleased to state:
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(a) the total amount of wheat and
rice procured by the Food Corpora-
tion of India up-to-date, State-wise,
and on all-India basis;

(b) the total amount of rice apd
wheat proposed to be procured by
the Corporation in each State; and

(¢) the number of State Food Cor-
porations set up under the Food Cor-
poration of India Act, 1984 and in
which States such Corporations have
been set up and in which other States
such Corporations are proposed to
be set up?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) and (b). No
wheat has been procured by the Food
Corporation of India so far, nor is
there any proposal to purchase wheat
during the current year. A total
quantity of about 413 thousand lonnes
of rice haz bheen purchazed by the
Corporation from 1-4-1965 to 31-10-
1885 the State-wise break up of this
quantity together with the likely
purchases during 1965-68 scason are
indicated in the stat t laid on the
table of the Sabha. [Placed in Lib-
rary. See No. LT-5281/85)

(c) No State Food Corporation has
30 far been set up. and there are no
proposals at present to set up any.

Shri P. C. Borooah: Is it a faet
that under the present system grain
is not being purchased directly by the
Food Corporation from the peasants
but through commission agents, and
thereby farmers are deprived of the
incentive price fixed? May 1 know
whether Government have any propo-
sal to introduce on  the spot cash
purchase of grain: at the incentive
price from the farmers?

The Minister of Food and Agrienl-
tare (Shri C. Subramaniam): The
Fond Corpuration cannot by itself
operate at the village level every-
whers, That Is why wherever it is
possible. it appoints co.operative
societies a3 ita agents for the purpnse
ot vpurchase, Where co-operative
societies are not available, it makes
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other arrangements for the purchase.
The price paid is the price we have
fixed as incentive price.

Bhri P. C, Borooah: May I know
whether the Food Corporation of India
in the very first year of its existence
has sustained a loss? If so, do Gov-
ernment propose to entrust the Cor-
poration with the exclusive right of
purchase of foodgrains and marketing
operations?

Shri C. Subramaniam: On the
whole, I do not think the Corporation
will end in a loss as far as ils work-
ing is concerned. I Thave not yet
looked into the accounts. But my
impression is that it won't end in a
loss,

off amqmer fag ;. T gORTT A
it §7 & o M fra @ S ag
st afufadi & afedr ¥ @ o=t
& aftd & adid, oy /9 wrET ST
T FTTawaT 1 G feafa § w0 qoeIT
g ifer ards At & P ¥ frate
g TR TeET 2 Wi A # 1 oy
a1 T AR R A @

8hri C. Sobramaniam: We  have
fixed remunerative price. There may
be difference of view as to whether
it is a remuncrative price or not. But
we have fixed remunerative price, a
minimum price. As a matter of fact,
the purchase price is a lttle higher
than the minimum price which we
have fixed.

oft vy faed : & oA WA E
fe wmi-agt wwrer whey & A &
qoerd owfiere onfer fem man
& wr ot ag Fraw it e fo &
o wfafom s &, foasy sdol
= FOF AT mReaw aoty w7y §
T & I wwdE @ ot i R
o frmm B o9 & v fedft
e &, wam o1 aveww, e
wff *Y Fnady ?
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Shri C. S

discrimi i bet

There is no
the big and
the small producers, The gquestion is
whether they have surplus with them.
It they have surplus, they will have
to deliver it to Government the rules
are to that effect. Therefore, in this
we cannot make a discrimination.

oft ardft W ORI A AT
# ag § fr dama s Toea w1 A
LT THTRT § AT 9T ATaw &7 wra
WTE AT & AT ¥ 60 W 70 %o
a7 & G gl ¥ w1 gopre faw
st wr gt wraw AfY frew qrer
IT F TTAT I 7§ AF 6T G
&, afz v <@ & a1 war

Shri C. Subramaniam: As far as
Punjab is concerned, I do not think
the hon. Member's information is
correct, We are making purchases at
the price which we have Indicated In
the open market and it is at a rea-
sonable level. I do agree that im
certain scarcity pockets there ls w
tendency for prices to rise; that Is
not surprising. That is why we are
making arrangements for sale through
fair price shops.

§% § | oo ag wer & e qama ¥
o e ¥ wiaw foear & 1 A
v & weft wEEg 6w A & e
Lt isnc i SR

oW wpreg : TE e g fE
wE v g T4 § gt a7 QO Favew
wr o

sft st T oo AW wlaw
Ty Y A6 B, qradt &1 €w wET
9T &, TART gar A AA &

8hri Indrajit Gupta: [ find from the
statement that this Feodgralng Cor-
porntion has purchased rice only in
Andhra Pradesh, Madras Kerala,
Mysore and Pondicherry, that means
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in the south of the country. May I
know why the Foodgrains Corporation
has not made any purchases in other
States, particularly in eastern India?
Is it becouse those State Governments
are opposed to the functioning of the
Corporation in those areas?

Shri C. Subramaniam: There is no
question of opposition, This Corpo-
ration alsp should gain experience
before it extends jts operations. The
enstest way perhaps to condemn a
public sector corporation would he
to overburden it and break it and
say this is the way public corpora-
tions function. That is why we want
to build up the organisation in such
a way that it would be able to under-
take the purchases in a phased way.
Now, in addition to these four States,
regional offices have been established
in other States also, and they would
be undertaking purchases

Shri D, C, Sharma: When this
Food Corporation was formed, its ob-
jectives were stated to he very broad.
May 1 know why it is that when food
is not so much available in this coun-
try and we are suffering from short-
ages, the fleld of operations of this
Food Corporation is diminishing day
by day, and how much time will Gov-
ernment take in order to bring this
Corporation to itr optimum level of
operations?

Shri C. Subramaniam: It is not cor-
rect to say that the area of opera-
tions is diminishing. On the other
hand, it s expanding svery month. T
think # will take annther year =t
least for the Corporation to spread
throughout the country in all the
States,

ShHl Kapur Blagh: How dn  the
procurement prices of these fonderaing
compare with the then market prices
and the current prices of these food-
grains?

Shri ©. Sobramaniam: “Then”
meang what? T could not follow the
question.

Shri Kapur Singh: How do the
actual procurement prices of the
fondgraiis compare with the then
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market prices and the current mas-
ket prices of the same foodgrains?

Bbri C. Sobramaniam: “Then”
means what? 1 do not understand

8hri Kapur Singh: At the time of
the procurement, “Then” means then
when the procurement wasg made.

Bhri C. Subramaniam: Thank you.
There is not much of a difference be-
cause where the Food Corparation is
operating there is a maximum price
fixed. Therefore, with reference to
that there is no difference, but if the
hon. Member is referring to the open
market price particularly in some
scarcity areas, it is bound to be
higher.

Luxury Hotels
+

*541. Shri D. C. Sharma:
8hri P. C. Borooah:

Will the Minister of Transpori be
pleased to refer to the reply given to
Starred Question No. 157 on the 24th
August, 1965 and state:

fa) whether the Indian party who
applied for collaboration with Hiltons
has submitted the final proposals to
set up the proposed net-work of
luxury hotels in India;

(b) it =0, the broad out-lines there-
of; and

{c) whother these proposals fulfil
the minimum requirements laid down
by Government for such a collabora-
tion?

The Minister of Tramsport (Bhri Raj
Bahadur): (a) No, Sir,

(b) and (¢). The question does
not arise.

Shrl D. C. Sharma: May 1 know
why this Indian party ls taking so
much time to send its report, and if
it is taking so much time, why was
it formed?

Ehri Raj Bahadur: Messrs. Hiltons
have drawn up a scheme for collabo-
ration with the Indian party which
owns this Shivajl Sibsagar Estate in
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cluding the Gwalior Palace.

They
have got to iron out all the points
which go into their agreement and

the terms and conditions which will
constitute the basis of that agree-
ment. We cannot hustle them into a
quick agreement. We have to leave
it to their convenience.

Shri D. C, Sharma: Are all the
members of the Indian party having
negotiations with Hiltons or  some
representation - of the Indian party is
having negotiations with Hiltons, and
it so, who iz the representative for
Hiltons and who is the representa-
tive for the Indian party?

Shri Raj Bahadur: I am not aware
of the exact names, but the Indian
party is of course having its own re-
presentative and Hiltons are having
their own representafives.

Shri P. C. Borooah: In view of the
absolute scarcity of building mate-
rials in the country and defence
priorities may 1 know whether Gov-
ernment have any proposal to defer
this question of luxury hotels for the
time being?

Shri Raj Bahadur: The hotels are
not an end in themselves, but a means
to an end, the end being to promote
tourist trade, to provide for tourist
trafiic and to earn foreign exchange,
and as such it would be rather bad
economics if we allow the tourist
plan to suffer for want of proper ac-
commodation, proper capacity, and
prejudice our tourist promotion or
tourist trade,

Import of Rice
+
*542. Shrl P. K. Deo:
Shrimati Tarkeshwari Sinha:
Shri Solanki:
Shri Narasimha Reddy:
Shri Yashpal Singh:
Shri Kapuar Singh:
Shri D. D. Pari:
Shri P. C. Borooah:
Will the Minister of Food and
Agriculture be pleased to state:
(a) whether Government propose
to purchase rice from U.AR., Burma

2019 (Ai) LSD—2.
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and Thai]gﬁ to maintain the food
supply in the coming months in the
country; and

(b) whether there is any proposal
to enter into long-term agreements
with these countries for the pur-
chase of rice?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. BR. Chavan): (a) and (b). Current-

ly, rice is being imported from
U.AR., Burma and Thailand under
the existing agr ts. The questi

of arrangements for import of rice

from these countries in the future is
under consideration.

Shri P. K. Deo: What is the quan-
tum of rice thal is going to come and
what is the price? How will the pay-
ment be made, in rupees or in fore-
ign exchange?

Shri D. R. Chavan: During the cur-
rent year the quantities that are like-
ly to be imported under the various
agreements will be as follows: about
2.87 lakh tonnes under PL 480; and
about 5.16 lakh tonnes would have
been imported by the end of the year
from the following countries: Burma
—203,000; Thailand—214,000; Cambo-
dia—38,000; UAR—48,000 and Pakjs-
tan—10,000 tonnes.

8hri P. K. Deo: About payment—
in rupees?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Gene-
rally it is barter agreement with
UAR; we pay in foreign exchange to
Burma, Thailand and Cambodia.

8hri P. K. Deo: May I know for
how long these imporis are to come

and by what time India will achieve
self-sufficiency in food?

Shri C. Subramaniam: I am expec-
ting that by the end of the Fourth
Plan we could reach self-sufficiency.

ft gorqre fa ;¥ ATETT IAAT
TeAT ¢ fe TAd M =% iz wv
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Shri D. R. Chavan: I have said that
this is under consideration.

Shri P, C. Borooah: Is it a fact that
the total loss of rice due to over-po-
lishing, pests and defective storage
is of the order of 11 million tomnes
and, if so, could the import of food-
grains be substantially reduced by
impressing on the millers not to
polish rice more than 4 per cent.

Shri D. R. Chavan: As a matter of
fact the original limit for polishing
was five per cent and it was brought
down to 4 per cent. The polishing
under the rice milling regulation Act
which has been amended now is that
polishing would be confined to 4 per
cent.

Shri Kapur Singh: Is the govern-
ment aware that currently there is
a world rice shortage and, if so, have
they made arrangements to meet this
contingency?

Shri C. Subramanlam: There is a
world shortage of rice. As a matter of
fact no other country produces as
much as India does; that is why we
are trying to step up our own produc-
tion.

Loans to Hoteliers

*543. Dr. L. M. Singhvl: Will the
Minister of Transport be pleased {o
state:

(a) whether Government are fol-
lowing a uniform policy of giving
loans to the Hotellers in different
parts of the country;

(b) whether any specific policy ob-
jectives have been followed in the
policy of advancing loans to the hotel
industry; and

{c) it so, the details thereof and
the extent to which these objectives
have been successfully pursued?

The Minister of Tramsport (Shri
Raj Bahadur): (a) Government does
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not give loans to the Hotel Industry.
These are given by the Industrial
Finance Corporation and the State
Financial Corporations,

{b) and (c). Yes, Sir. The policy
objective in giving loans to the Hotel
Industry is to encourage the growth
of new hotels. A statement showing
the loans given by the Industrial Fi-
nance Corporation and the State Fin-
ancial Corporations is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5262/65].

Dr. L. M. Singhvi: Have the gov-
ernment or the IFC assessed the uti-
lisation of these loans and are the
government satisfied with the growth
of hotel industry in this country on
the basis of these loans?

Shri Raj Bahadur: These loans are
advanced on certain terms and con-
ditions and I think so far as utilisa-
tion is concerned, it is one of the
points taken into consideration. But
the main aspect of the loan is con-
cerned with repayment, interest rates,
etc. which are taken care of,

Dr. L. M. Singhvi: I wanted to
know whether government is satis-
fled with the growth of hotel indus-
try and whether it has considered the
possibility of formulating a long-term
plan for the growth of hotel industry
in the country.

Shri Raj Bahadar: Lately, there has
been a trend in development of hotels,
that is—a spurt in hotel-building
activity during the last 12 to 18
months, and as many as 1,200 rooms
are under construction. But I would
say that we have to have a little bit
more and for that purpose we have
formulated a scheme for setling up a
Hotel Finance Corporation which is
receiving the consideration of Gov-
ernment. [ cannot say when we shall
be able to take a final decision on it.

Mr. Speaker:
over,

Question Hour is
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WRITTEN ANSWERS TO QUES-
TIONS

Rationing of Cattle-feed

*544. Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shrl Bagri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the ris-
ing prices of milk in all the cities;

(b) whether Government have
received any proposal to introduce
cattle-feed rationing for the benefit of
dairy farmers; and

{c) if so, the reaction of Govern-
ment thereto?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
From the information received in res-
pect of certain cities, there is a gene-
ral rise in the prices of milk during
the past one year.

{b) No, Sir.

(c) Does not arise.

Measures to increase Food Production

*545. Shri Shree Narayan Das:
Shri Basappa:
Shri Ram Sewak Yadav:
Shri Madhy Limaye:
Shri Bagri:
Shri Linga Reddy:
Shri P. R. Chakravertl;
Shri P. C. Borooah:
Shrimati Tarkeshwarl Sinha:
Shri Yashpal Singh:
Shri B. K, Das:
Shri S8ldheshwar Prasad:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Indrajit Gupta:
Shri Vasudevan Nalir:
Shri Balakrishnan:
Shri Kishen Pattnayak:
Shri Hari Vishnu Kamaih:
8Shri Prakash Vir Shasiri:
Shri Jagdev Singh Siddhantl:
Shri Onkar Lal Berwa:
Shri Warior:
Dr. Mahadeva Prasad:
Shri Vishram Prasad:
Shri Raghunath Singh:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri A. 8. Saigal:

Will the Minister af Food and Agri-
culture be pleased to state:

(a) what short
term measures have
taken to mobilise and utilise land,
water and manpower resources to
increase production of foodgrains to
meet the full requirements in view of
the war-like situation created by
Pakistan;

(b} whether any

term and long
recenily been

organisations at

the Union and State levels have
been set up to organise, supervise
and impl t such es; and

{e) if so, the details thereof?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a} A
satement is placed on the Table of

the Sabha. [Placed in Library. See
No. L.T-5263/65].
(b) and (¢). The responsibility for

implementing these programmes |Is
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that of the existing administrative

and other agencies bolth at the Centre
and in the States,

Haldia Port

*546. Shri P. R. Chakraverti:
Shri Indrajit Gupta:
Dr. Ranen Sen:
Shrl Dinen Bhattacharya:
Shri P. C. Borooah:

Will the Minister of Transport be
pleased to state:

(a) whether the team of experts
from the World Bank arrived in
Calcutta to make a final appraisal of
India’s requirements for Haldia Port;

(b) whether the question relating
to the project of ore berths to be pro-
vided at Haldia has been agreed
upon;

(¢) how far the World Bank's
views on this particular point have
been dealt with in the report of the
Study Group, appointed by the
Ministry and clarified; and

(d) whether the Calcutta Port
Trust Commissioners have in  their
revised proposals made allowance for
a possible revision of the provision
for ore berths?

The Minister of Transport
Raj Bahadur): (a) Yes, Sir,

(b) to (d). The Study Team ap-
pointed by the Government of India
had carried out @ survey of the
traffic expected to be handled at Cal-
cutta and Haldia and also examined
the fianancial and other aspects of
Haldia Dock scheme. In their opinion,
there is full justification for providing
for an iron ore berth at Haldia. A
copy of the Study Team's Report was
forwarded to the World Bank. This
report is at present the subject of
disrussions with the World Bank
Appraisal Team now in India. The
estimates, as prepared by the Calcutta
Port Commissioners, provide for an
jron ore berth. A final declsion will
be taken in the matter after the
Warld Bank Appraisal Team submits

(Shri
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its report to the Bank and the Bank's
reactions are known.

Organisation of Ship-Repairers and
Ship-Builders

*547. Shri 8. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Transport be
pleased to state:

(a) whether the formation of an
all-India Organjsation of ship-re-
pairers and ship-builders was recom-
mended by the Ship Repairs Com-
mittee; and

(b) whether such an organisation
has been formed and recognised bv
Government?

The Minister of Transport
Raj Bahadur): (a) Yes, Sir.

(Shri

(b) A permanent body known as
the Central Advisory Council on
3hip-building and Ship-repairing has
been set up under the Chairmanship
of the Minister of Transport 10 advise
the Government in all matters relating
to this industry. Major Ship-building,
Ship-repairing, Shipping and allied
interestg in the country and also Cen-
tral Government Departments con-
cerned with this industry are repre-
sented on this Council.

Ex-gratia Amount for LA.C.
Employees

*548. Shri Indrajit Gupta: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether the IAC employees
have been paid an ex-gratia amount
recently in lieu of bonus;

(b) if so, the basis and conditions
of the payvment made; and

(¢) whether there is any propngal
to make similar payment to the Air-
India employees also?

The Minister of Transport (Shri ]laj
Bahadur): (a) and (b), The Indian
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Airlines Corporation have made ex-
gratia payment to their employees for
the year 1864-65 tqual to 507 of
the basic pay plus dearness allowance,
subject to a ceiling of Rs. 1,000/- to
all employees who have completed
one year's service or more on lst
April, 1985, other than those on depu-
tation from the Central and State
Governments.

(c) The matter is under considera-
tion.

Diverslon of Cane for facture

to shift from reserved areas
of the factories in Uttar Pra-
desh;
(v) some sugar faclories in Uttar
Pradesh paid a higher price
for sugarcane than the mini-
mum fixed by Government;
and

(vi) inter-State movement of rab
wag banned.

of Gur

*549, Shri Heda: Will the Minister
of Food and Agriculture be pleased to
state:

(a)} whether it is a fact that siz-
able sugarcane was diverted for the
gur production during the current
year while the sugar mills were clos-
ed due to the shortage of sugarcane;

(b) the total loss of sugar on
account of this factor; and

{c) the remedial measures, if any,
taken to check the loss?

The Minister of Food and Agriculture
(8hri C, Subramaniam): (a) Yes, Sir,
to some extent in 1864-85 season.

(b) About a lakh tonne,

(c) The following measures
taken to check the diversion:—

were

(i) specific areas were reserved
for supply of sugarcane to
sugar factories;

(ii) establishment and operation
of power crushers in factory
areas were regulated;

(iii) purchase tax on sugarcane
purchased by power crushers
and khandsari units in the
factory areas was increased in
Uttar Pradesh;

(iv) remission in purchase tax
was allowed to khandsari units

*550. Shri M. B, Krishoa: Will the

Minister of Transport be pleased to
state:

(a) whether the recommendations
of the Tourist Development Council
at ite last meeting to reduce the air
fares through the International Air
Transport A have been
accepted; and

iation

(b} the other saliemt recommenda-
tions of the Council which have been
o ded to by Gover t and the
International agencies to increase the
tourist traffic to India?

The Minister of Transport (Shrl
Raj Bahadur): (a) and (b). The re-
commendations of the Tourist Deve-
lopment Council were conveyed to Air
India, The question was considered
by IATA at its meeting held at Ber-
muda in September 1985 and certain
reductlons were agreed upon. How-
ever, because of certain other inter-
linked issues the Annual General
Meeting of IATA held in Vienna in
October, 1965, did not finally adopt
the Resolution passed at the Bermuda
meeting. A statement showing the
recommendations of the Bermuda
meeting is given balow:

STATEMENT

The recommendations of the TATA

b meeting held at Bermuds In
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September 1865, in regard to package
tours are given below:

JT 123 North Atlantic Fares Package

(1) Economy Class 28-day Excur-
sion Fares:

NOVEMBER 30, 1865
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USA|Canada-India[Pakistan|Cey-
lon|Nepal.

On Air India’s insistence the new

28.day Excursion Fare agreed to will
be as follows:

From New York To

Economy New Reduction
Class Excursion
Normal Round Fare
Trip Fare
Bombay . . . . . . . $1127°90 $846-00 $281-90
Calcutta . . . . $r180-30 $886-c0 $294-30
Delhi . . . . $1127°90 $846-00 $281-90
(2) Ec y Class inclusion Tour clusive Tour Fares, it was agreed that
Fares: the discount would be 50 per cent
Usa Tndi _ more than that for Europe and the
lorl::[‘iﬂ'a:]:;‘ad]a India|Pakistan|Cey: Middle East, ie., 45 dollars on the

Similarly on the Bconomy Class In-

new 28-day Excursion Fare.
clusive Tour Fare would be:

The In-

From New York To Economy Inclusive  Reduction
Class Tour Fare
MNormal Round
Trip Fare
Bombay . . . $1127.90 $hor. oo $326.00
Caleutts . . . %1180.30 $841.00 £339.30
Delhi $1127.90 $8o1.00 $126.00

Foodgrains Requirement

¢551. Dr, Mahadeva Prasad: Will
the Minister of Food and Agriculture
be pleased lo state:

{a) the minimum requirement of
foodgrains in the country on the basis
of the latest available statistical data;
and

(b) how much of this is to be met
by the production in the country and
how much through the imports from
foreign countries?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) It
is difficult to give a precise estimate
of the minimum requirements of
foodgrains in the country since in
framing such an estimate, account has
to be taken of a number of factors
such as food habits, tastes, levels of
income, etc. which vary widely from

region to region.

(by No precise estimate is yet
available regarding the level of pro-
duction in 1965-66 and of the likely
imports. It is, therefore, not possi-
ble to say how much of the country's
requirements will be met from the
production in the country and how
much from imports.
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Subsidising of Foodgrains Production

*553. Shri Sidheshwar Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

scheme

fa) whether there is any
. i pro-

under ¢ ation tg sub
duction of foodgrains;

.

(b) if go, in what form and to what
extent; and

{¢) it not, how Government propose
to stabilize agricultural incomes?

The Minister of Food and Agricul-
tare (Shri C, Subramanlam): (a) to

(¢). A statement is placed on the
Table of the Sabha. [Placeq in Lib-
rary. See No. LT-5264/65].
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Supply of Fertilizers to States

“555. Shri Bishwanath Roy: Will
the Minister of Food and Agricul-
ture be pleased o mate:

(a) whether it s a fact that some
State Governments have demanded a
larger quantity of fertilizers than the
quota fixed for them in the current
Plan period;

(b) if so. whether Government are
in a position to supply the zame at
present; and

(c) whether any new proposal {s
under consideration to meet the in-
creased demand?
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes,
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s
Sir, A statement giving the requir-
ed information is given below:

Statement

Names of States which demanded larger quantities of fertilisers than the quota fixed
for them in the current Plan pericd. V'

Year Year Year Year Yeor
1961-62 1962-63 1963-64 1964-65 1965-66
1. Bihar 1. Andhra 1. Andhra 1. Andhra 1. Andhra
Pradesh Pradesh Pradesh . Pradesh
2. Kerala 2. Bihar} 2. Madras 2. Assam 2. Assam
3.J. & K. 3. Kerala 3. Punjab 3. Delhi 3. Delhi
4. Madhya 4. ). & K. 4. Gujarat 4. Guijarat
Pradesh
5. Maharashtra 5. Madhya 5. Goa, 5. Himachal-
Pradesh Pradesh
6. Mysore 6. Mwsore 6. Himachal 6. Kerala
Pradesh )
7. Rajasthan 7. Rajasthan 7. Kerala 7.J. & K.
8. U.r. 8. J. & K. 8. Madras
. 9. Madras 9. Madhya
Pradesh
10. Madhya 10. Maharashtra
Pradesh
11, Maharshtra 11, Mysore
12. Manipur 12. Orissa
13. Punjab 13. Pondicherry
1.£. Rajasthan 14. Punjab
15. Tripura 15. Tripura
16. U.P. 16. U. P.
17. West Bengal 17. West Bengal
(b) and (c). No, Sir, Taxi and Scooter Fares in Delhi

Electlong in Orissa

*556. Shri Ramachandra Ulaka:
8Shri Dhuleshwar Meena:
Shri Harl Vishnu Kamath:
Shri Krishna Deo Tripathi:
Shri P. K, Deo:
Shri Y. N. Singh:
Shri Kapur Singh:

Will the Minister of Law be pleased
to state:

(a) whether Government have since
taken any final decision regarding
holding of the next elections to the
Orissa Legislative Assembly; and

(b) it s0, the details thereof?

The Deputy Minister in the Minis-
try of Law (Shrl Jaganatha Rao):
(a) No, Sir. The question is still
under consideration of Government.

(b) does not arise.

*557. Shrimati Savitrl Nigam: Will
the Minister of Transport be pleased
to state:

(a) whether Government are aware
that the people are being charged by
the Taxi and Scooter drivers in Delhi
over and above the reading shown in
their meters; and

(b) it so, the steps taken to curb
this practice?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes.

(b) The following steps have been
taken by the Traffic Unit of the Delhi
Police to detect and deal with such
cases:—

(1) Whenever a member of the
public sends g written com-
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(ii)

(iii)

(iv)

(v

[£4)]

plaint against a scooler
taxi driver alleging over-
charging, prosecution is
launched against the delin-
quent driver, after enquiries
by the Traffic Police,

With a view to encourage
the public to send complaints

inst offending r and
taxi drivers, traffic police-
men deployed on duty at im-
portant crossings, and spe-
cially near  taxijscooter
stands, have been supplied
with printed complaint
forms. Members of the pub-
lic can ask for the printed
form from the nearest traffic
policeman on duty. Action
on such complaints is taken
after due enquiries.

or

As from the 16th July, 1965,
when traffic control at the
Railway stations of Delhi
and New Delhj was taken
over by the Delhi Traffic
Police, boards have been dis-
played at both these Railway
Stations and complaint booths
have been set up to register
complaints of the gers.
A taxi-tariff-check-postcard
was printed and distributed
at Palam Air Port recently to
passengers hiring taxig with
the request that they might
fill it at the end of their jour-
ney and post the same to the
traffic police glving detalls of
the meter reading and fare
actually charged. If the
traffic police finds that a pas-
senger has been over-charged,
necessary  action will be
taken. It is proposed to
take similar action in regard
to the Railway Stations as

well.

Tn ~rder to inform the pub-
lic of the exact taxi fare from
one nlace to another, tax] fare
earde are being printed and
will ha lssued soon,

Taxi and sconter  drivers
wave hapn renueeted, through

their respective unions, to
observe good behaviour to-
wardy passengers and not to
violate traffic rules/regula-
tions,

Prices of Wheat

*558. Shri Mohammeg Koya:
Shri P, C. Borooah:
Shri Onkar Lal Berwa:
Shri Hukam Chand

KEachhavajya:
Shri Bade:
Shri Yudhvir Singh:
Shri Jagdev Singh Siddhanti:
Shri D, C. Sharma:
Shrj D. 8, Patil:
Shri Tulsidas Jadhav:
Shri Jashvant Mehta:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
prices of wheat products have recently
been increased in Delhi and some
other States;

(b) if so, to what extent; and

t¢) the reasons therefor and how
far the consumer price level is like-
ly to increase with this rise in the
prices of imported wheat and wheat
products?

The Minister of Food and Agricul-
ture (Shri C, Subramamiam): (a) Yes,
Sir.

(b) The increase in the prices of
wheat products is Rs 2.00 per quin-
ta] or 2 paise per kilo.

(c) The increase in the prices of
wheat products were consequential
to the increase in the price of import-
ed wheat. As the increase s only 2
paise per kilo, it is not likely 1o affect
the consumer price level to any sig-
nificant extent.

Aytcut D P t P
*559. Bhri Himatsingka:

Shri Rameshwar Tantla:
8hri D. C, Bharma:

Will the Minister of Food and
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Agriculture be pleased to state:

(a) whether it is a fact that Gov-
ernment have formulated a prog-
ramme called the “Ayacut develop-
ment programme” to ensure speedy
ang full agricultural benefits from
irrigation projects; and

(b} if so, the broad outlineg there-
of?

The Minister of Food and Agricul-
dure (Shri C, Subramaniam): (a)
and (b). With a view to ensuring
speedy and full agricultural benefits
from the irrigation projects, a pro-
gramme designated as ‘Ayacut Deve-
lopment Programme’ has been for-
mulaled. This programme envisages
an integrated approach, using improv-
ed agricultural practices in relation to
irrigated farming; cooperation and
development of rural industries. The
scheme is proposed tp be undertaken
from the beginning of the Fourth
Five Year Plan.

A composite approach seeking for
a package of inputs and practices most
suited to the regions would be the
hasiz and the main guiding principle
of this programme.

Although the programme would
vary in details from region to region
and project to project, its essential
ingredients would be as under:—

1. Crop plinning and regulation
of irrigation supplies—provid-
ing supplemental irrigation
wherever necessary and feasi-
ble.

2. Proper distribution and appli-
cation of irrigation water—
provision of adequate drainage
facilities.

3. Land shaping—consolidation of
holdings.

4. Soil survey for efficient ecrop
and water use planning.

5. Arrangements for supplies and
complementary inputs.

%. Extension and demonstration.
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7. Financial arrangements to meet
the credit needs of the culti-
vators.

8. Cooperative storage and mar-
keting facilities.

8. Communication and Agro-in-
dustrial development,

A guide-line for the formulation of
nNecessary programmes for ayacut de-
velopment in the States has been pre-
pared and forwarded to the State
Governments. The scheme is intend-
ed to cover during Fourth Plan about
2 million acres out of the estimated
unutilised irrigation potential of 4
million acres, The programme will, as
far as be impl ted in
compact blocks, each covering an
area of about 5000—10,000 acres.

Agricaltural Bank

*560. Shri P. Venkatasubbaiah:
Bhri Linga Reddy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it js a fact that Gov-
ernment have suggested to the Food
and Agriculture Organisation to insti-
tute an Agricultural Bank to provide
necessary agricultural inputs to the
developing countries to increase agri-
cultural production; and

{b) if so, the reaction of that Orga-
nisation?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
and (b). No formal proposal has been
made, but in the course of the speech
delivered by the Minister pf Food and
Agriculture at the meeting of the Ad-
visory Pancl on the Indicative World
Plan held in Rome, the Minister sug-
gested to FAO that they may consi-
der establishing a Bank of Agricultu-
ral Inputs to which various Nations
may make pledges for supply of com-
modities on the lines of the pledges of
foodgraing made for the World Food
Programme.

This suggestion was generally
fayourably received, but no final de-
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cision was taken. However, the Sec-
retariat of F.A.O. will no doubt con-
sider various suggestions made by the
speakers at the meeting of the Ad-
visory Panel and initiate suitable
action at the appropriate stage.

Haldia Port

*561, Shri Rameshwar Tantia:
Shri Himatsingka:
Shr|{ D. C, Sharma:
Shri P. C. Borooah:

‘Will the Minister of Transport be
pleased to state:

(a) whether the World Bank has
approved the Government experts'
report an various aspects of the deve-
lopment of Haldia as a subsidiary Port
near Calcutta; and

(b) if so, the extent of aid forth-
coming from the World Bank for this
project?

The Minister of Transport (Shri Raj
Bahadur): (a) The report of the
Study Group constituted by the Gov-
ernment o examine the trafic  and
other aspects of the Haldia project is
now under discussion with the Apprai-
sal Team sent by the World Bank.

(b) After the Appraisa] Team has
considered the matter and submitied
ite Teport to the Worlq Bank, the
Bank is likelv to invite a Team of
officers from the Government of India
and the Calcutta Port Commissioners
to go 1o Washington to negotiate the
loan. It is not possible at present to
anticipate as to how much loan will
be avuilable from the Bank.
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Import of Foodgrains in Indlan Ships

*563. Shri P, C. Borooah: Will the
Minister of Transport be pleased to
refer to the reply given 1o Starred
Question No. 177 on the 24th August,
1965 and state:

(a) the decisions since taken to en-
sure mport of maximum quantities of
foodgrains under P.L.-480 and other
arrangements with different countries,
through Indian ships; and

(b) how much foreign exchange
was involved for trunsporting such
foodgrains through foreign ships last
year, and how far the presen! arrange-
mentg are likely to result in the sav-
ing of foreign exchange this year?

The Minister of Transport (Shrl Raj
Bahadur): (a) The matter is still un-
der consideration in consultation with
the concerned Ministries.

ib) The Foreign Exchange incurred
in 1964 was to the order of Rs 474
crores. Small quantilies of food-
graing under PL-480 were carried by
Indian wvesseis. Our bulk carriers
were mostly utilised on cross-trading
to earn more foreign exchange than
what they would have by employment
on Indian trade. Thus the saving in
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foreign exchange was of an indirect
order.

Procurement of Foodgrains

*564. Shri Madhu Limaye: Will the
Minisier of Food and Agriculture be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the fact that
some State Governments in surplus
States and black-marketers are mak-
ing use of the zonal restrictions on
the movement of foodgrains to pro-
cure grains at cheap rates from the
local producers and sell it legally or
illegally to the States and consumers
outside at a handsome profit; and

(b) if so, the steps taken by Gov-
ernment to stop this?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) and
(b). Zonal restrictions on the move-
ment of foodgrains exist on rice,
wheat and coarse grains and gram. In
respect of rice and wheat, the export-
able gurpluses are moved to the de-
ficit States either on Central Govern-
ment account or on the account of
Food Corporation of India. Only in
respect of some of the coarse grains
and gram, there are State to State
transactions. In some of these trans-
actions, licensed traders were also
allowed to export some quantities, It
was reported to Government that in
some cases the prices being charged
for these supplies were not c jder-
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Milk Powder Quotas of States

1518. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the basis for allocation of milk
powder quotas to the various States;
and

(b) the actual quantities allocated
during the last five years?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Taking into
consideration the quantity of milk
handled by each of the Government
Dairy Plantg from time to time and
based on the limited foreipn ex-
change made available by the Minis-
try of Finance, this Ministry apport-
ions the foreign exchange to the State
Governments for importing skim milk
powder,

(b) The approximate quantities of
skim milk powder imported during
the last five years are as below:

Approximate

Year quantity of
skim milk powder

(in tons)
1961-62 . . . 5,200
1962-63 . . . 5,600
1963-64 . . . 5,500
1964-65 . . . 4,500
1965-66 . . . 2,100

ed reasonable by the deficit States, In
order to mvoid recurrence of such
cases, Government decided in August
last that in future, the Food Corpora-
tion of India should take up the pur-
chase of coarse grainsand gram in the
surplus States and arrange for their
'movement to the deficit States in ac-
cordance with the directions which
may be issued by the Central Govern-
ment.

Wastage of Leather Potential

1519, Shri Karnl Singhji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that India
has been losing Rs. 27 crores annually
worth of forelgn exchange due to
wastage of leather potentia) accord-
ing to Mr. Oranje, Food and Agricul-
fure Organisation expert on tanning;
and



’
4597 Written Answers AGRAHAYANA 9, 1887 {St*\] Written Answers 4598

(b) if so, the steps proposed to be
taken to plug in this gap?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Statement
made by Mr. B, Oranje, Food and
Agriculture Organisation expert on
Hide Flaying, Curing and Carcass Uti-
lisation in the Regional Office of the
Food and Agriculture Organisation
was thal “on account of improper
flaying and curing from hides, and
skins along with the non-utilisation of
fallen animals, India is losing Rse. 27
crores”. Tuking into consideration
the pressing need in Eurvpe for ani-
mal proteins, Mr. Oranje had further
stated that if more fallen animals
could be collected. India might be
eble to cxport animal protein and
could earn foreign exchange.

(h) To minimisc the loss on account
of non-utilisation of fallen animals
the following steps have been
taken:—

(i) With a view to impart train-
ing in the technique of hide
flaying, curing and carcass
utilisation. a meodel training-
cum-production centre  at
Bakshi-ka-Talab, Lucknow,
has been set up with fimancial
and technical assi from

(iv) It is proposed to establish 35
carcass utilisation centres at
an estimated cost of Rs. 84.50
lakhs during the Fourth Five
Year Plan. It iy also 1o
establish 26 new Gosadans
with well equipped Charma-
layas for utilising the  end
products of carcasses,

(v) The Study Group (Export Sece-
tor) on Agricultural Commo-
dities and Agriculture-based
industrics have recommended
provision of Rs, 78 lakhs for
the establishment of 30 addi-
tional carcass utilisation cen=
tres, 50 units for the collec-
tion of bones and 25 units for
the facture of imal
carings. This is  under
cxamination,

(vi) The Khadi and Village Indus-
tries Commission is running
a training centre at Kora
Gramondyog Kendra, Borivli,
Bombay und hag also estab=-
lished a number of flaying
centres in various parls of the
country.

Black-Marketing in Fertllisers
1520. Shri Kolla Venkalah: Will the

the Government of Nether-
lands and FAO of the United

Nations.
(ii) Another Regional Training
Centre  in Hide Flaying,

Curing and Carcass Utilisation
Is being established at Kessar-
palli, District Krishna, Andhra
Pradesh and it is expected to
start functioning in the year
1866,

The establishment of well
equipped Charmalayas has
been included in the Gosadan
Scheme, for adopting improv-
ed methods of flaying. curing
of hides. manufaciure of meat
medl, bone meal ctc. Eleven
gosedans have been provided
with Charmalayas. Most of
the other gosadanz have faci-
lities for flaying.

(iii)

Minister of Food and Agriculture be
pleased to state:

{a} the number of prosecution cases
hed and the of cases in
whieh some other action has been re-
sorted to in different States for black-
marketing of chemical fertilizers
under the Fertilizer Control Order.
1857 during the years 1964-85 and
1985-88 so far; und

(b) if no action has been taken or
no case hag been launched the rea-
sons therefor?

The Deputy Minister In the Mink-
try of Food and Agriculture (Shri
Shahnawazx Khan): (a) and (b).
‘The information is being collected from
the States/Union Territories and will
be laid on the Tahle of the Sabha

Rice Mills in Kerala

1521. Shri A, K. Gomtm wm the
Minister of C ty De P
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and Co-operation be plecased to state:

(a) whether there is a proposal for
the establishment of three modern rice
mills in Kerala in the Private Sector
on co-operative basis;

(b) if so, their proposed sites;

(c) the capital investment requir-
ed for each mill; and

(d) when the work is proposed to
begin?

The Deputy Minister in the Minis-
iry of Community Development and

Co-operation (Shri B. S. Murthy):
(a) No, Sir.
(b} to (d). Do not arise.

Fishery Development for Cochin
and Goa

1522, Shri A. K, Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether Government have re-
ceived the project reports of fishery
development for Cochin and Goa;

(b) if so, the main schemes recom-
mended; and

(c) the schemes which are going to
be taken up immediately?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) to (c). The pro-
ject reports of fisheries de T t
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Cochin Shipyard

1523. Shri A. K. Gopalan:
Shri N, R, Laskar:
Shri D. C. Sharma:

Will the Minister of Transport be
pleased to state:

(a) whether Government have re-
ceived the project report for the
Cochin Shipyard from its foreign col-
laborators;

(b) it so, whether Government have
accepted the same; and

(c) if not, the reasons therefor?

The Minister of Transport (Shri Raj
Bahadur): (a) No, Sir. The report is
to be submitted by 30th April 1966.

(b) and (¢).
of (a) above.

Do not arise in view

Minor Irrigation Schemes in Andhra
Pradesh

1524, Shrl Kolla Venkaiah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have ac-
cepted any minor irrigation schemes
for execution this year in Andhra
Pradesh as an emergency measure in
view of the food scarcity comditions;

(b) if so, the details thereof;
(¢) the total cost of the schemes;

(d) whether Gavernment have
agreed to bear the total cost of the

prepared for Goa and Cochin contain
suggestions for marketing of fish, fish
processing and providing ancillary
facilities. They are being examined
with regard to the agencies for imple_
mentation and the allocation of fin-
ances as they relate to schemes to be
implemented by the State Govern-
ment, Central Government and the
private sector. The schemes are likely
to be implemented only in the Fourth
Plan.

+ and

(e} the conditions, if any, attached
to the approval of the schemes?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). The
Government of India have approved in
June, 1965, 79 Emergent Lift Irriga-
tion Schemes involving pumping of
water from rivers, streams, lakes. etc.
for being undertaken in the Andhra
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Pradesh State. The total cost of the
approved Schemes is Rs. 86.68 lakh as
per details given in the statement.
[Placed in Library, See No. LT-5264/
65].

(d) No. A total Central assistance
to the extent of Rs. 44 lakhs has been
allocated to the State Government for
the sch to be impl d in
1965-86.

{e) The main conditions for appro-
val of Emergent Lift Irrigation
Bchemes are as follows:—

(i) The area concerned should be
such that gravity-flow minor
irrigation project. are not
feasible,

(ii) At the localions selected ample
water should be available for
at least 200 days in a year.

(iii) Technical, including hydrologi-
cal, surveys should have been
carried out,

(iv) Electric connections for the
pump-sites should be avail.
able at an economical distance.

(v) Motors, pumps, cement, pipes,
ete. should be available.

(vi) There should be proper orga-
nisations for executing the
schemes.

(vii) The schemes should be capa-
ble of being executed within
two years,

of the

(viii) The running

hold

cost

not
Rs, 35 to Rs, 40 per acre and
cultivators should be willing
to pay charges at these rates.

(ix) Initial cost-benefit ratio of the
scheme should not exceed
Rs. 300 per acre.

(x) The scheme should be suitable
from the agricultural point
of view taking into account
such factors as the land, soil
rainfall, climate, crops to be
Erown, etc.

(xi) Advance action should be
planned and taken up for
ayacut development {o cover
matters like construction of
field channels, preparation of
flelds ete,”
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Prices of Paddy

1526. Bhri M. Malaichami: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether prices fixed for paddy
in certain States are not remunerative
considering the cost of cultivation
and whether this is causing an im-
perceptible shift to cash crop from
tood crops; and

(b) if so, the steps Government
propose to take to ensure that the agri-
culturists get remunerative price bas-
ed on the cost of cultivation?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) The minimum sup-
port prires announced by the Govern-
ment for paddy range from Rs, 35
1o Rs. 40 per quintal. These prices
were announced by the Government
on the basis of the recommendations
made by the Agricultural Prices Com-
mission. In the absence of reliable
farm cost data, the Commission were
unable to base its recommendations
on the cost of cultivation, They,
therefore, took into account the
average price of paddy during the
last harvest as well as in the last
three harvests. Before announcing
the prices, the Government took into
consideration the views of the State
Governments on this matter,

The flgures of area under cultiva-
tion in respecy of rice and in respect
of Kharif commercial crops do  not
show any shift from rice to other cash
crops in the recent past.

(b) Steps ure being taken to orga-
nise requisite studies for collection of
cost of production data in prder that
this factor may be taken as a guiding
criterion for fixing paddy prices in
future. It may, however, be mention-
ed that the prices fixed by different
State Governments for the purchase
of paddy from producers under the
levy recently introduced are consi-
derably higher than the support
prices.

gearge fodr & Wi faw

1527. ot Toixg fag : a7 amy-
wfaw fawrm aqr wgwre w47 35 20
Ll Zul s G E

(%) va7 91w & mgeamge fayr
¥ v aw mw A fom madfir s
w faarT §;

(@) =z fam fom am & worfas
LS LA f

(m) w7 = fwyar sqm g3 &7
oINE §;

NOVEMBER 30, 1965

Written Answers 4604
() & g sawa & fod
fradr e & w5 2; w17

(%) 397 3w wowr feadr ofw
i ¢

waTiaw fawta aar ale A
u IqeAt (st wo go W) : (7)
IR 9IW F gevmy fwa & T
Fre@mr ety w7 w fag g
(fowm ar frawa) whifrs, 1951
¥ weig amgAw g9 ¥ fAmoair aw
T HATACT-9T I 7T g0 ¢ |

(w) & (=). s &1 adr 3591

Export of Sugar

1528. Shri Lakhmu Bhawani: Will
the Minister of Food and Agricalture
be pleased to state:

(a) the total amount of sugar ex-
ported during the year 1964-65; und

(b) the tota] amount of foreign ex-
change earned in this regard?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) 2.62 lakh tonnes dur-
ing the year 1964-65 (November to
October).

(b} About Rs. 10.6 crores.
Fodder Banke

1529. Shri Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have sanc-
tioned the establishment of five Fod-
der Banks in the country to meet the
fodder shortage;

(b) it s0, the details thereof; and

(e} the Statex affected by the sche-
mes?

The Deputy Minister of Agriculture
(Shri Shahnawaz Khan): (a) Yes.

ib) and (c). The establishment of
three fodder banks each with a capa-
city of 2,000 tonnes in Andhra Pra-
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desh, Uttay Pradesh and Maharashtra.
four banks each with a capacity of
1000 tonnes in Rajasthan and one bank
with a capacity 3000 tonnes in Blhar
har been approved under the Third
Frnwe-Year Plan at a tota] estimated
cost of Rs. 1375 lakhs in 1965-66.
Each fodder bank is proposed to be
lovated near the forest area and also
near rail heads for arranging quick
transport of baled hay or grass to
areas affected by drought, flood etc.
The scheme is eligible for 100 per cent
‘loan  for non-recurring expenditure
and 75 per cent grant for recurring
expenditure under the Third Plan.

Bakery in Kerala

1530. Shri Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose
1o set up a modern bakery in Kerala;

(11} whether the site has been final-
iy selected and work begun; and

{e) the approximate outlay on the
project?

The Deputy Minister In the Minis-
iry of Food and Agriculture (Shri D.
R. Chavan): (a) Yes, Sir.

{b) Yes, Sir, The land js expected
10 be made available by the middle of
Duwemnber, 1985, fater which the cons-
truction would be taken up.

ir) The estimateq capitul outluy is
approximalely Rs. 14 lakhs,
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Sugar Mills in Madbya Pradesh

1532, Shri Lakbmu Bhawanl: Will
the Minister of Food and Agriculure
be pleased to slate:

(a) the total number of sugar mills
presently functioning in Madhya Pra-
desh and the names of the places
where they are located; and

(b) the total production of sugar
in Madhya Pradesh during the last
year and anticipated production dur-
ing this year?

The Deputy Minister in ghe Minis-
try of Food and Agriculture (Shrl
D. R. Chavan): (a) Five sugar mills
are functioning in Madhya Pradesh.
These gre located at Dabra, Sehore,
Mehidpur Noad, Jaora and Dalauda.

{b) The total production of sugar
in Madhya Pradesh last ycar (1904-65)
was 37,240 tonnes, According to pre-
liminary estimates the anticipaled pro-
duction during 1965-88 is about 25,000
tonnes.

Sheds at Nagapattinam Port

1533, 8hri M. G. Thengondar: Wil
the Minister of Transport be pleased
to state:

(a) whether it is a fact that there
are no adequate sheds for accom-
modating the passenpers coming from
Malaysia at the Nagapattinam Port;

(b) whether there is any proposal
to construct additional sheds for the
fence of gers; and
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(c) if so, the reason for the delay
in executing the construction of the
proposed additional sheds?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c). It has been
ascertained from the State Govern-
ment that there are two open passen-
ger sheds and one galoon passenger
shed at the port of Nagapattinam for
the use of passengers. These sheds
were built several years ago and afe
not considered adequate. The Gov-
ernment of Madras have sanctioned
the construction of a new passenger
Terminal Station at an estimated cost
of Rs, 8 lakhs in May 1965, This
scheme is included in the Central
Third Plan. Boring operations for as-
certaining soil particulars have been
completed and tenders for the pile
foundation are under consideration by
the Public Works Department of the
State Government.

Nagapatiinam Port
1534. Shri M., G. Thengondar: Will

the Minister of Transport be pleased
to state:

(a) whether it is a fact that the
machinery being used at the newly-
constructed pler of the Nagapattinam
Port for removing the accumulation
of sand near about the pier is not in
a proper working condition; and

(b) if so, the steps taken by Gov-
ernment to put the machinery in a
working order?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). It has been
ascermained from the BState Govern-
ment that the mobile sand pump in
use at the Port of Nagapattinam for
removing accumulation of sand is in
good condition. It was commissioned
only in September. The results of its
warking will be available only after
it has worked for at least onc year,

Procurement of Paddy

1535. Shri M. G. Thengondar: Will
the Minister of Food and Agriculture
be pleased to state:

() how many tonnes of ‘kuruvai'
paddy have so far been purchased by
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the authorities of the Food Corpora-
tion of India for the godown at Man-
nargudi;

(b) whether it is a fact that the
authorities reduced the price payable
%0 the merchants, farmers etc. at a
kater date on the basis of the samples
taken out from the paddy supplied
to the Corporatiom;

(c) whether there is any procedure
40 re-examine the fixation of the price
for the paddy purchased by the Cor-
poration; and

(d) if so, in the event of any dis-
crepancy found out in arriving at the
price earlier determined, whether the
merchants, farmers, etc. would make
good the difference in the price?

The Deputy Minister in the Minis-
try of Food and Agriculture (Bhri D.
R. Chavan): (a) The Food Corpora-
tion of India is purchasing Kuruvai
paddy in three districts of Madras viz.
Tanjavur, 8. Arcot and Tiruchirapalli.
These purchases are being made for
the exports to Kerala after conversion
into rice, and not for storage in the
Mannargudi godown. A guantity of
about 5.4 thousand tonnes of this
paddy has been purchased by the
Corporation upto 21-11-1965.

(b) to (d). The Corporalion pur-
chases paddy/rice at the prices noti-
fied by the State Government of
Madras fixed for Fair Average Quality
according to the prescribed specifica-
tion. Suitable cut is imposed in prices
for different refractions in quality.
Final payment to the seller is made,
subject to the quality cuts, on the basis
of the results of the analysis of the
grain. If the seller does not accept
the analysis of the first sample, it is
open to him to notify this to the Cor-
poration authorities within one week
of the receipt of the analysis results
of the first sample. The second sam-
ple is then analysed in the presence
of the seller or his representative and
the results of that analysis are bind-
ing on both sides.
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‘Samlea’ Crop in Thanjavur Distt.

1536, Shri M, G. Thengondar: Will
the Minister of Food and Agricultare
be pleased to state:

(a) whether it is a fact that due to
inadequate supply of water from the
Mettur Dam and the failure of mon-
soon, the ‘Samlea’ crop has been
widely affected im the Thanjavur
District Madras State;

(b) if so, the measures taken by
Government for supplylng water for
the crops;

(c) the number of Russian power
drillers which have so far been sent
to the Thanjavur District for drilling
purposes;

(d) whether there is any proposal
to increase the number of Russian
power drillers supplies to the Thanj-
avur District due to the large demand
for them; and

(e) the number of wells which have
so far been dug by the Russian power
drillers in the said District?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawar Khan): (a) to (e). The
information is being collected from
the Government of Madras and will
be placed on the Table of the Sabha
as soon as possible.

Central Commodity Committees

1537. Shri 8. C. Samanta:

Bhri Babodh Hansda:
Bhri M. L. Dwivedl:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) why the Indian Central Jute
Committee, the Indian Central Tobac-
co Committee, the Indian Central
Lac Cess Committee etc. having ex-
port bias, are controlled by the De-
partment of Agriculture;

(b) whether it is a fact that culti-
vation of Rubber, Coffee, Tea, etc. Is
dealt with by Boards controlled by
the Ministry of Commerve; and

(e) if so, whether a statement will
be laid on the Table stating the

'or the inclusion of differens
under dif-

reasons
Commodity Committees
ferent Ministries?

The Deputy Minister in the Minis-
try of Food and Agricultare (Shri
Shahnawaz Khan): In accordance
with the Allocation of Business,
while the Ministry of Food and Agri-
culture is broadly responsible for
research and development of all
agricultural commodities, the Minis-
try of Commerce broadly concerns it-
gelf with their export. The various
problems connected with the agricul-
tural commodities are normally dealt
with in accordance with the above
principle. However, il is proposed to
constitute a statutory or non-statutory
cumposite agency to deal with gll uu

p of a dity viz, r
development, processing, mnrkeu.nl
etc., the proposed agency is set up
under the Ministry of Food and Agri-
culture, or the Ministry of Commerce,
depending upon whether research and
development or marketing and ex-
port predominates the functions
of the agency. In cases where
the agency concerned predominantly
looks after the marketing and
export aspects, the agency is set
up under the Ministry of Commerce
and Industry, In others, where re-
search and devel t predominate,
the agency is set up under the Mimn-
try of Food and Agriculture.

2. The various Statutory and non-
Statutory Commodity Commitiees and
Boards have been broadly set up und-
er the Ministries of Commerce and
Food and Agriculture in accordance
with the above broad principles. Ac-
cordingly, the Tea, Coffee and Rubber
Boards, which deal with these com-
modities primarily frem the  export
angle, have heen sct up under the
Commerce Ministry, wherens the
Central Commodity Committees deal-
ing with Cotton. Qilseeds, Lac, Jute
ele, were constituted under the Minis-
try of Food and Agriculture, as these
were mainly roncerned with measures
for the improvement and develnpment
of the cultivation of the respeclive
commodities.
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Prices of Foodgrains in Delhl

1538. Shri P. C. Boroocah: Wil} the
Minister of Food and Agriculture be
pleased to refer to the reply given
1o Starred Question No. 762 on the
215t September, 1965 and state:

(a) how the prices of the different
esiential commodities in Delhi  have
reacted to the Indo-Pakistani hostile
relations upto the beginning of
November, 1865;

(b) the level of Consumer
Index st the end of September
October, 1965; and

Price
and

(c) how the prices referred to in
part (a) above compare with those in
the beginning of November in last
two years and the percentage rise
in the prices recorded each vear in
each item?

The Deputy Minister in the Minis-
iry of Food und Agriculture (Shri D.
R. Chavan): (a) The prices of differ-
ent essential commeditie: like wheat,
rice, pulses and mustard oil on the
whole, showed a declining trend since
the escalation of conflict by Pakistan
upto the first week of November,
1855. The prices of potatoes and
groundnut oil however. showed some
increase.

{b) Consumer Price Index number
for the working class for Delhi was
as follows:

B (Buse 1960-—100)

fonth ~~ Food General
Sep‘temhen 1965 146 137
October, 1965 ‘.*H

135
(c) A statement is lai1 on the
Table of the House. [Placed in Lib-
rary. See No. LT-5267/65].

Tourlsa Hotel Corporation

NOVEMBER 30, 1865
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(b) if so, the places selected for the
construction of such hotels; and

(¢) when the construction is likely
to start?

The Minister of Transport (Shri
Raj Babadur): (a) Preliminary stu-
dies in respect of some projects have
been completed.

(b) The likely places for establish-
ment of hotels by the Corporation in
the first phase of their programme are
Madras, Bangalore, Hyderabad, Bom-
bay, Calcutta, Agra and Varanasi.

(¢) The construction may start some
time next year,

Estimated Production of Rabl Crop
1540. Shri P, C. Borooah:
Shri Vishram Prasad:
S8hri Mohammed Koya:
Shri Laxmi Dass:
Shri Kolla Venkaiah:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the estimated production of
wheat and other cereals during the
Rabi crop in 1965-66 and how it com-
pares with that in the last year;, and

(b) the likely rate of growth {o be
achieved in the food production this
year?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Kham): (a) Sowings of wheat
and other rabi crops of 1685-66 are
still taking place; and so far, even
preliminary estimatey of area sown
lo the rabi crops have not become
available. Tt is. therefore, too early
to make even a tentative estimate of
production during 1965-66.

(b) Does not arise,
Bikaner-Agra National Highway

1539. Shri Subodh Hansda: Will the 1541 Shri Karmi Slnsh.ii Will the
Minister of Transport be p d to of Tr be p d to
state: state:

(a) whether the Tourism Hotel (a) whether it is a fact that the

Corporation has mede out any plan
to construct Hotels at selected tourist
centres;

construction of Bikaner-Agra National
Highway No. 11 has been delayed
almost by a year because of the failure
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af the contractor to ftulfl his obliga-
tions; and

(b) it so, the steps Government
propose to take in the present emer-
gency to ensure that this road is com-
pleted on a top-priority basis?

. The Minister of Transport (Shri
Raj Bahadur): (a) and (b). It is pre-
sumed wnut the Hon'ble member is
referring to the construction of ome
section, namely, Bikaner-Dungargarh
of National Highway No. 11, which
wis scheduled to be pleted by the
31st March 1966, The work has been
delayed by about 6 months partly
because of the contractor stopping the
work for some +time and partly
because of other reasons such as
scarcity of labour, delay in the car-
riage of materialg and ghortage of
petrol, diesel ete., required by trucks
carrying the materials. The work is
now expected to be ready by the end
of August 1966.

On the contractor's stopping the
work, it was continued departmental-
ly. Now the contractor has resumed
the work which is progressing satls-
factorily.

LAC. Winter Time Table

1542. Shri Yashpal Singh: Will the
Minister of Civil Aviation be pl d

and rrom-nedahad and the uﬁnr--
tion of majority of tiw scrvices ex-
Bombay in the evening

(b) No, Sir.

(c) The Bombay-Ahmedabad ser-
vice was operated to an evening
schedule for a short period only due
t0 operational rcasons. Therp are
now two services operating from
Bombay/Ahmedabad—one leaving
Bombay at 07.00 hours and the other
at 1400 hours.

Rallway Inspectorate

1543. Shri 8. C. Bamasta:
8Shri Bubedh Hansda:
Bhri M. L. Dwivedi:

Will the Minister of Civil Aviation
be pleased to state:

(a) what sort of inspection is done
by the Railway Inspectorate on non-
Government lines and new railway
lines;

(b) whether any action has been
taken on the recommendations of the
Railway Inspectorate during the last
filve years in respect of these lines;
and

(c) if so, details thereof?
The Minister of Transport (Shri

to state:

(a) whether Government's attention
has been drawn towards the editorial
comment in the Times of India of
the 4th October, 1965 that the interests
of the Western Region have been
ignored while revising the winter
1.AC. Time Table;

(b) whether any representations
have been received from the State
Governments of Gujarat and Maha-
rashtra; and

(c) if so, the action proposed to be
taken in the matter?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir. In this
editoria] there is a reference to the
inconvenient timings of the service to

Raj Bahadur): (a) The duties of the
organization for Railway Safety in
connection with the inspecton of non-
Government Railway lines and new
Railway lines ele., are  indicated
below:—

1. Nom-Government lLines:

During his inpection of these rail-
way lines, an Additional Commis-
sioner of Railway Safety has to report
whether—

(i) The sub.grade works, hridges,

tracks, accommodation works,
signalling  and  interlocking

equipment, locomotives, and

rolling  stork  are properly
maintained;

(ii) Adequate arrangements exist
for fire fighting;
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(iii) Adequate facilities are avail-
able for pa:sengers in regard
to matters such as exhibition
of fare tables, provision of
safety catches on the doors
of compartments, suitable
arrangements for dealing with
traffic, booking arrangements,
waiting accommodation, re-
freshment arrangements and
general sanitary conditions,
exist;

The operation of the railway
is being carried out in such
a manner as to secure the
safety both of the public and
all persons operating the rail-
way, and whether the staff
are thoroughly familiar with
their duties and rules;

(v) The equipment in relief trains
and first aid boxes, medicine
chests etc., is properly main-
tained; and

{vi) The inspections carried out
by the various inspecting offi-
cers of the railway come up
to the prescribed standards.

(iv)

1I. New Railway Lines, Doublings etc.:

An Additional Commissioner of
Railway Safety has to make a careful
inspection of the railway and rolling
stock before the opening of a new
railway line, doubling etc, for the
public carriage of passengers/goods
to ensure that—

(1) The moving and fixed dimen-
gions prescribed by Govern-
ment have not been infringed;

(il) The weight of rails, strength
of bridges, general structural
character of works, and the
gize of and maximum gToss
load upon the axles of any
rolling-stock are such as have
been prescribed by Govern-
menl;

(tu) The railway is sufficiently
supplied with rolling-stock;

(iv) The general rules for the
working of the rallway when
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opened for the public carriage
of passengers have been made,
sanctioned and published
under the Indian Railways
Act, 1890; and

(v} The railway can be opened
for the public carriage of
passengers without danger to
the public using it. :

(b) Yes.

(c) There are numerous recom-
mendations, and collection of the in-
formation regarding the action taken
on these recommendations will in-
volve a considerable amount of time
and labour which will not be com-
mensurate with the results likely to
be achieved.

qdt & W

1544. st wy fawd :
ot W

w1 W aqr gfw wdT 9g ama
LAl S O RE

(%) &1 & www %1 F2€ &
g T4 §F 949 & WAl # 547 g}
&

(@) 7ar ag @ ¢ fr wgwrd
fersit arar gefum aq ATwrea(r fost
¥ FEfE gt ® I #1 9E 0%
gt 4 W

(n) afz g, at s qe@ anp
& ¥ fau goere 1 faeme s
ward w3 W g 7

s aw gt damg § gwd
(sh spnere wl) : (%) -
WY, 1965 ¥ TCHT ¥ qoq, TCET BT
wf ¥ aw (R & wiw, 1965
a%) ¥ owa 7ed1 § s 25 Sfewwr
T g
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(=) wrafae awwrdl & STaerdr
gl w1 ar o § W fre & qwr-
gew 97 o7 & Jefy o

() se &1y g

foai @ ww

1545 ST W
st wy oy :

1w aar why w9 9g @
F FT w4 fw

(%) w1 FowHrT @ qqr T4
aimA & fog frai &1 =T 2 w6 ¢
fora® wmmit Wt 747 0w F1 wET T
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(=) afz &, 4t w@ s & fao
F9 fwaar g4 var T §; A

() 7= Aradr gEm € oA
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o wFrT w1 gy feam @ ?

wre aur i warem § I
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wpa ey o qF & it & vt
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(¥) 1965-66 ¥ T Wt
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Wt feaET F1 oww TS gORT g
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g qaT T FETA T W
AT AEA K AN § W AT 75 Wiy
& feag wpor =wrd #

Wit vt qEw

1546. oY wrmay :
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U RG iR

(%) " ag 72 & fs arg of &
ot o1 e ag wg m i
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(=) =tz (7). 5w T3

Monthly Allowances to Panchayat
Officials

1548. Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether provision has been
made in different States for payment
of monthly allowances to non-official
office-holders in  Panchayat Samitis
and Zilla Parishads, in addition to the
usunl Convevance Allowances;

(b) the States which have refused
to sanclion such payment of allow-
ances and the argaments advocated
by them: and

(ey how far the administrative
efficiency has been toned up by this
innovation?

NOVEMBER 30, 1965
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The Deputy Minister in (he Ministry
of Community Development and Co-
operation (Shri B. 8. Marthy): (a)
to (c). A stalement giving the requir-
ed information is laid on the Table
of the House. [Placed in Library.
See No. LT-5268/65].

Soclal Policy

1549. Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Social Security
be pleased to state:

(a) whether Government have
finalised the formulation of a clearly
defined Social Policy Resolution;

(b) if so, its salient features; and

(¢) when it is likely to be brought
up before Parliament?

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): (a)
No. The matter is under reference to
the Planning Commission.'

{b) and (). Do not arise.

Indian Agricultural Research Service

1550. Shri P, R. Chakraverti:
Shri K. N. Tiwary:
Shri Rameshwar Tantia:
Shri Himatsingka:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
decided to constitute an Indian Agri-
cultural Research Service to foster a
national progcramme of  agricultural
research;

(b) whether the proposed service
will be patterned afier the TAS:

{c) how the terms of appointment
and promeotion  will be determined:
and

{d) the financial implications of the
scheme?

The Deputy Minister in the Minlstry
of Food and Agricultare (Shri Bhah-
nawaz Khan): (a) A proposal for the
constitution of an Indian Agriucitural
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Research Service wag considered by
the Governing Body of the Indian
Council of Agricultural Research at
its meeting held on the 23rd Septem-
ber, 1963. The Governing Body ap-
proved the proposal in pr p
Details are being worked out and the
proposal is yet to be considered by
the Government of India.

(b) No, Sir. The proposed service
will not be a service on the normal
Civil Service pattern like LAS ete.
‘The term “Service" is proposed to be
used in the same sense as that of the
Agricultural Research Service of the
UK., where such a term refers to a
collection of personne] employed in
the Agricultural Research Institutes
and units which are financed out of
public funds and supervi:ed by the
Agricultural Research Council, UK.

() and (d). Details are being work-
ed out.

Dibbler Method of Sowing

1551. Shri Heda: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the farms where the Dibbler
method of sowing has been used;

(b) the results of this experiment;
and

(e) the aress v wuich the method
will further be applied to?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) It is being used on
quite a large number of farms. In
Uttar Fradwh,

(b) Sowing by dibbler method

saves seed

(c) Tt hus been proposed to extend
the area In Tttar Pradesh for use of
dibbler method. Other State- have
also been requested fo try this
method.

Aifoémant @ Lacd to M/s Bibla Rros.

1552. Shri M. R. Krishna: Wil] the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment have directed the State
Government of Punjab to give more
than thousand acres of land to M/s
Birla Brothers at the lowest possible
rent; and

(b) whether the same concession
has been shown to other parties to
attract them to produce geeds and to
develop seed farms?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) No,

(b) Does not arise.

Indo-Iran Air Service

1553. Shrl M. R. Krishna: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether it is a fact that the
agreement signed in 1980 between the
Governments of India and Iran relat-
ing to operation of air services
between the two countries came into
force with effect from the 20th Sep-
tember, 1865; and

(b) it so, the reasons for the pro-

tracted delay in implementing the
said agreement?

The Minister of Transport (Shri
Baj Bahadur): (a) Yes, Sir.

(b) The Agreement comes Into
force from the date of ratification.

The delay in ratification of the India/
Iran Air Services Agreement was due
to the requirement that the agree-
ment had to be placed before both
the Houses of Parliament I(n Iran.
‘This could not be complied with until
March 19684 and we received informa-
tion about confirmation of the agree-
ment only in July-August 1965, The
final date of exchange of dosuments
was fixed in Sepiember after he
arrival of the new Ambassador for
Iran.
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Wharfage Charges at Visakhapatnam
Port

1554. Shri Kolla Venkajah: Will the
Minister of Transport be pleased to
state:

(a) whether Government have
finalised its decision regarding the
proposals relating to revision of the
wharfage charges on the export and
import of oil at Visakhapatnam Port,
in accordance with the agreement
with the Caltax Oil Refining (India)
Ltd,;

NOVEMBER 30, 19656
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(b) if so, the rates approved by
Government as against the rates pro-
posed by the Port authorities for
different varieties of oil; and

(c) it the answer to part (a) be
in the negative, the reasons for the
delay?

The Minister of Transport
Raj Bahadur): (a) Yes, Sir,

(b) The rates are indicated in the
statement given below. They are the
same as those finally proposed by the
Port Trust.

(Shri

STATEMENT
Description Unit Rate
Rs.
Diesel Oil and other liquid oil.
Import : 1000 Litres 2:70
. Export : e 1+80
Furnace Oil.
{_mpnn : » oo 3-60
iXport : N 1-80
Crude Oil. i o
Import » 3-60
. Export : 3 2:70
Mtor Spirit (Petrol) (Dangerous Petroleum
flash point below 76°) Import : » o 4°46
Export : 5 2:56
Naphtha tarpene, Benzol & Benzoline in bulk.
Import : 3 420
Export : s 420
(c) Does not arise. The Minister of Transport (Shri

Visakhapatnam Port

1555. Shri Kolla Venkalah: Will the
Minister of Transport be pleased to
state:

(a) whether the Central Water and
Power Research Station, Poona has
given its considered opinion on widen-
ing and deepening of the shipping
channel at Visakhapatnam Port and
on the proposal of second shipping
channel;

(b) it so, the decision taken in the
matter; and

(¢) if the answer to pari (a) be in
the negative, the reasons for the
inordinate delay?

Raj Bahadu-): (a) Matters relating to
the establishment of a second ship
channel were referred by the Visakha-
patnam Port Trust to the Central
Water and Power Research Station,
Poona. It was not considered neces-
sary by the Port Trust to refer mat-
ters relating to the widening and
deepening of the present shipping
channel for opinion to the Poona
Research Station. The final opinion
of the Poona Research Station regard-
ing the second channel has not yet
been received.

(b) Does not arise.
(c) Matters relating to the second

ship channel were referred to the
Poona Research Station about a year
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back.
and volumi , is
The information required by the
Research Station from time to time
in conpection with their investiga-
tions is being furnished by the Port.

The work, being complicated

time

Prices of Vegetable Olls

1556. Shri Yashpal Singh:
Shri Kapur Singh:
Shri Bagri:
Shri Madhu Limaye:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
prices of vegetable oils has gone very
high during the last three months;
and

{b) if so, the steps taken by Gov-
ermment in the matter?

The Depuly Minister in the Minis-
try of Food and Agricultore (Shri
Shahnawaz Khan): (a) DPrices of
major vegetable oils cxcept Mustard
oil have risen over the last three
months by 10 per cent to 26 per cent
in different cases,

{b) The steps taken to check the
rise in prices melude regulation of
forward trading in non-transferable
epecific delivery contracts in ground-
nut and groundnut oil; imposition of
striet margins in linseed and casior-
seed futures contracts; regulation of
bank advances against oilseeds and
vegetable oils; continued restrictions
on export of edible oilseeds and oils;
imposition of restrictions on the use of
edible 0il for industrial purposes and
non-edible uses; and imports of soya-
bean of] from the U.S.A. under PL
480,

Supply of Foodgrains to Mysore

1557. Shri Basappa: Will the Minis-
ter of Food and Agricalture be pleas-
«d to state:

(a) whether the Government of
Mysore have asked the Centre to
assure them of supplies of foodgrains
for five to six months before statutory
rationing could be introduced in
Bangalore and other places; and

(b) i.f'o. the Government's re-
action thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) No, Sir.

(b) Does not arise,
Fisherles Plan

1558. Shri Subodh Hansda:
Shri 5. C. Bamania:
Shri Vasadevan Nair:
Shri A. V. Raghavan:

Will the Minister of Food and Agri-
calture be pleased t> state:

(a) whether it is a yoct that a team
of Soviet delegates toured the
marine States to help Government in
its plan for devaiopment of Fisheries;

(b) if so, when they completed the
tour;

(¢) whether ihey have submitted

any report; and

(d} if so, the nature of recommen-
dations made?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
D. B, Chavan): (a) and (b). A team
from the USSR. consisting of a
fishery expert, processing expert and
harbour expert came to India for
discussions and for getting first-hand
knowledge of wvarious fishing centres
and the cguipment in use. It has
just completed its tour.

(c) and (d). The team of experts
will give concrete suggestions about
the equiy and ist that
the USSR, will be able to offer after
further discussions with the Soviet
Government in Moscow.

wgeTdt Wt dreen

1559. &t Toww Wivwqr: W@
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(%) wa 7 wroy ¥ fa-fien
st % mperQ Wt g amp A oag
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Speculation in Foodgrains

1562. Shri M. Rampure:
Shri Mohammed Koyi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government's  atten-
tion has been drawn to the news-
iteon appearing in the Patriop dated
the Tth Qctober, 1065 that o group of
Delhi traders are using warehouses
for speculation purposes through the
change of owncrship receipts  which
does not imply actual movement of
goods; and

(b} if so. whether any inquiry into
the matter has been made”

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) Yes, Sir

(b) Warehouse reccipts are issued lo
all institutions and individualg who
artually deposit  their =tocks in the
warehouses. Such warehouse receipts
are negoliable jnstruments under the
provisions of the various State Ware-
housing Acls and they can either be
pledged with the finaneing institu-
tions, including Banks, or can be sold
by endorsement. Even according to
the normal trade practices, ownerships
of goods do change without actual
movement of goods and warehouse
receipts are no exception.

s.aednu“:-m, & Schedujed Tribes
in Kerala

1563, Shri Yashpal Bingh: Will the
Minister of Soclal SBecurity be pleased
to siate;

(a) whether Government's attention
has been drawn to the survey con-
ducici by the Bureau of Economics
and Statistics according to which
about 74 per cent of the Scheduled
Castes and 36 per cent of the Sche-
duled Tribes in Kerala are indebted;
and

(b) if so, whether any action is pro-
posed to be taken to Improve the
conditions of these people?

The Deputy Minister in the Depart-
ment of Soclal Becurity (Shrimati
Chandrasekhar): (a) Yes. The Survey
Report indirates that ubout 47 per
cent. (anj not 74 per cent) of the
Scheduled Castes households and 36
per cent. of the Scheduled Tribes
households are in debt,

(b) The Government of Kerala has
decided to take steps so that the
people concernci may not go to the
moneylenders. They have decided to
advance loang to the tribals for culti-
vation. subject to the condition that
marketing of produce should be made
through cooperative societies.

As regards Schedulei Castes, the
Government of Kerala have decided
that all Members of Scheduled Casles
in the jurisdiction of a normal co-
operative Society should be enrolled
ns members of the sociely and that a
gond percentage of loans and other
benefita advanced by the Society
should fo to the Scheduled Castes in
that area.

™ wT  FETA
1564. =t wrN AT
L go N
w7 wrer et g g o WA
U xR
(%) wanrgaqtyes € afroeg
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1fa gt b



4631 Written Answers

(&) &t wafa & mF ¥ I
Lol #

(w) =1 7g a= & fr ofa g%
TR W7 IR aFa F A # fage
wr & foeer gar wsw ¥

(%) afx &, o & & =0 Froow
6 e

(%) fregma gz 77 & ¥
7 g ¥ Usy g w1 few
T # qgraar §r # 7

W owy git s # ot
(ot To vt wggr ) : (%) wiww
eqrATgeT waer werd ad e & af oo
¥ WA, 1952-53 &  1961-62
= wafw & v § ofew wow
sfa o TararT ¥ 1. 66 Nfawe wfr
af Fravy qfggddr

(a) q=at1 &% aen 0w faawe
MM TEH T @A g [qenween
& an wav ifed s LT-5270/65]

() < 7

(=) s o =T

(v) srarg o fawmw grar
¥ gamar, wew # owx A qfv oy
damT A ¥ SPm ¥, g A F,
aHT RET F A1 F wrwam w7
9T At & 0F Traa A £ ors
&1 59 QIFAT LI OF T ;A H
1/3 W A g A ¢ 9 oA
oq T gewe 9 fgarfuait &
9, 50:50 F WIHTT 9 T2 FwAT
L 4

Increase in Freight Rate

1565. Shrl Dinen Bhaitacharya:
Dr. Ranen Sen:
Will the Minister of Transport be
pleased to state:

(8) whether the Shipping Com-
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panies operating from East Coast of
India on Australia and New Zealand
route have announced a general in-
crease in freight rates from October,
1985,

(b) if so, the extent thereof; and

(c) the
thereto?

reaction of Government

The Minister of Transport (Shri Raj
Bahadar): (a) and (b), Yes, a general
increase of T4 per cent. was effected
from 1st October, 1965.

(c) The Government of India had
lodged a strong protest with the
shipping lines concerned who replied
that the increase wag inevitable due
to increasing cost of operation and
labour conditions and that in defer-
ence to the views of the principal
trading associations, whom they had
consulted, a number of commodities
had alrcady been exempted from the
increase.

Water for Irrigation

1566. Shri Krishnapal Singh: Will
the Minister of Food and Agricullure
be pleased to state:

(a) whether it is a fuct that the
Prime Minister in a letter addressed
to the Members of the Planning Com-
missjon jn October, 1965 made a sug-
gestion that the cultivators should be
given water free or at & nominal cost
for irripation purposes at least for
one year, ani

(b) if so, the action taken to im-
plement this proposal?

The Deputy Minisier in the Ministry
of Food and Agriculture (Shri Shah-
Nawar thnl: (a) Yes, Sir,

(b) The Prime Minister's suggestion
to make available irrigation water to
farmers either free. or on a nominal
payment for a period of a year has
been considere] at a High Level Meet-
ing held in the Planning Commission
on October 20, 1985, It was noled
that most of the States had alrcoady
provided for graded water charges
in the commands of new irrigation
projects. It was further agreed that
this approach shoulq be adopted for



4633 Written Answers AGRAHAYANA 0, 1887 (34;4) Written Answers 4624

additional crops also in the old pro-
jects in addition to the command of
new irrigation projects.

Plant Protection Measures

1567, Shri Yashpal Bingh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the percentage of the crops to
the total produce in a year which
came under plant protection measures;
and

{b) whether there is any proposal
to raise this percentage so as to elimi-
nate the loss of grains?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah.
nawaz Khan): (a) Approximately 10
per cent. of cropg came under plant
protection measures in the year
1964-65.

({(b) Yes. There is a proposal
gradually to intensify plant protection
measures. In the last years of the lst
and 2nd Five Year Plans g level of
coverage of 6'1 and 16°0 million acres
respectively was reached. It js anti-
cipated that a level of coverage of 43
million acres per year will be reach-
ed in the last year of the 3rd plan.
It ig proposed to reach a level of
coverage of 210 million acres per year
in the 3rd year of the Fourth Plan and
to maintain that level for the last
two years of the Fourth Plan.

Farm Prices

1588. Shri Sidbeshwar Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
present farm prices in India are much
below international levels;

(b) if so, what are its details; and

fe) how they compared in 1850,

1955 and 1060 respectively?

The Deputy Minister in the Ministry
of Food and Agriculture (Shrl Shah-
nawaz Khan): (a) to (c). It is difficult
to give a categorical answer to this
question primarily because compar-
able farm prices are not published by
many countries and secondly Indian
farm prices are lower than those in
some and higher than those in othe
countries. A ative stat t,
for some important countries for
which farm prices are available, is laid
on the Table of the House. [Placed
in Library. See No. LT-1588/85].

National Co-operative Bank

1568. Shri Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether there is any proposal
under consideration of Government

to set up a national co-operative
bank; and
(b) if 80, when the decision is

likely to be taken in this regard?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B, 8. Murthy): (a)
and (b), The Ram Niwas Mirdha
Committee on Cooperation recom-
mended the setting up of s National
Cooperative Bank, which would form
the apex of the cooperative financial
structure in the country. The Con-
ference of State Ministers of Coopera-
tion held on the 3rd and 4th of Nov-
ember, 1965 which considered the
recommendntions of the Mirdha Com-
mittee recommended that the All India
Cooperative Banks' Federation should
be requested to study the proposal In
ronsultation with the Reserve Bank of
India anj the Ministry of Community
Development & Cooperation. The
matter will be considered further in
the light of the study.
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Special Trains for carrying Fertllizers
to UP,

Shri Himatsingka:
Shri Bameshwar Tantia:

Will the Minister of Food and Agri-
<culture be pleased to state:

(a) whether the Government of
Uttar Pradesh have sent a team of
officials to urge upon the Centre to
arrange immediately 50 special trains
for carrying 50,00v tons of fertilizers
to relieve the grave shortage of fer-
tilizers in the State; and

1570

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minlster in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) The State Govern-
ment officials visitedq Delhi to chalk
out a programme of movemant of
fertilisers from ports and factories by
special traing with a view to expedit-
ing despatches against the allotments
made in favour of the State Govern-
ment.

(b) Arrangements have been maie
to move 46,000 MT by 55 special trains
from ports/factories to various selecteg
centres in Uttar Pradesh in accord-
ance with the despatch programme
chalked out by the State Government.

Recognition of Hotels and B
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them to review the applicatigns which
were earlier not considered favour-
ably by the Hotel Classification Com-
mittee; and

(d) if so, the action taken or pro-
posed to be taken thereon?

The Minister of Transport (Shri Raj
Bahadur): (a) In view of the need for
economy it has not been possible to
set up the Committee go far. How-
ever the question is being actively
considered.

(b) The applications of 55 hotels
and 18 restaurants for recognition are
pending.

(c) 54 hotels which were classified
by the Hotel Classification Committee
have expressed dissatisfaction with
the star category allotted to them and
have sent representations for a re-
view of their classification

(d) The applications of hotels
and restaurants for recognition or re-
classification would be considered by
the Committce of Review when it is
set up,

Tube-wells in Orissa

1572. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-

1571, Shri J. N. Hazarlka: Will the
Minister of Transport be pleased to
state:

(a) the reasons for delay in ap-
pointing a Committec for reviewing
and revising the applications which
were submitted to the Hotel Classifi-
cation Committee set up on the 6th
June, 1962;

(b} the number of applications
pending for review with a view to
give recognition to hotels and res-
taurants;

(c) whether Government have re-
<eived representations urging upon

lture be pleased to state:

(a) the number of exploratory tube-
wells sunk in Orissa till the 30th Sep-
tember, 1865; and
(District-

(b} the details thereof

wise)?

The Depuiy Minlster In the Ministry
of Food and Agriculture (Shri Shah-
pawaz Khan): (a) In the course of
groundwater exploration in Orissa
from 1958-59 to 30th September, 1965,
the Exploratory Tubewells Organisa-
tion under the Dopartment of Agricul-
ture (Ministry of Food and Agricul-
ture) drilled 33 exploratory bores of
which 20 only vyielded satisfactory
discharge of water.
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(b) The details are as follows: "
S.No, District No. of bores  Abandened and reasons
drilled therefor
1. Balasore | . . 17 1 Due tolack of sdequate
water,
. Cuttack . 3 .
3. Mayur Bhanj . 8 8 Due to lack of adeguate
water,
4. Puri . . H 4 3 due to lack of ade=
quste water and I
TotAL 33 13 due  bad quality

of water.

Ambar Charkha Training Courses in
Orissa

1573. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Soclal Security
be pleased to state:

(a) the number of Aminr Charkha
training courses conducted in Orissa
during the last six months;

(b) the total number of trainees
who took part; and

(c) the total expenditure incurred
thereby during the alwve periods

The Deputy Minister in the Ministry
of Law (Shri Jaganaiha Rao): (a) to
{c). Information is being collected
and will be placed on the Table of the
House in due course.

Wholesale Depots in Kerala

1574. Shri Vasudevam Nair:
Shri Warlor:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether wholesale ration dep
have been allotted to private traders
in Kerala State in spite of the declar-
ed policy of giving preference to co-
opzrative societies; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minisiry
of Food and Agriculiure (8hri D. K.
Chavan): (a) and (b). In allotting
wholesale depots, prefercnce is given

2019 (Aj) LSD—4

by the Kerala Government to co-
operatives. Private traders are con-
tinuing only where they have been
running fair price shops efficiently
over a number of years.

Roads In Tribal Blocky

1575. Shri H. C. Boy: Will the Min-
ister of Soclal Security be pleased to
state:

(a) whether it is a fact that the
Tribal Blocks jn Bihar and Madhyu
Pradesh have been started without
developing roads joining large areas
with block headquarters resulting in
extreme difficulty of mutual contact
cetween tribal people and Block
Officers;

(b) whether it is also o fact that
in the construction of roads in blocks
including tribal blo:ks, Government's
contribution 1s only 25 per cent re-
sulting in non-utilisation of funds for
road development; and

(e) if so, the steps to increase the
Government's contribution?

The Deputy Minlsier in the Depart-
meat of SBocial Security (Bhrimati M.
Chandrasekhar): (a) to (c). The re-
quired information has been called
for from the State Governments and
will be laid on the Table of the House
when received.

Sale of Khadl

1576. Shri Lakhmu Bhawani: Will
the Minister of Social Becurity be
pleased to state:

(a) the total sale of khadl at the
khadl and village industries centres in
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tha‘aou.ntry during the special rebate
f::;ﬁd starting from the 22nd October.

(b) whether all the surplus stock of
Khadi has been cleared; and

(e) the net profit gained by Gov-
ernment by this sale?

The Deputy Minister In the Ministry
of Law (S8hri Jaganatha Rao): (a) Cot-
ton  khadi of the value of Rs. 22.02
lakhs was sold during the special re-
bate period in connection with the
Gandhi Jayanti starting from 2nd
October, 1965, by the Khadi Bhavans
at Calcutta, Delhi, Bhopal, Madras,
Bangalore and Goa which are run
directly by the Khadi & Village Indus-
tries Commission.

Information regarding the value of
the sales through other Khadi Bhan-
dars will be collecteq and placed on
the Table of the House in due course.

(b) Information will be collected
and placed on the Table of the House
in due course,

(¢) The question of profit on these
sales does not arise as the prices are
not fixed with a view to earn profits.

Water for Irrigation

1577. Shri Linga Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps taken to economise
water under the major irrigation pro-
jects and to tap sub-soil water to grow
more food on account of the failure of
the North-West and North-East Mon-
socon In the South this year;

(b} whether he had discussions with
the Southern States on this matter;
and

(c) if so, the out-come thereof?
The Deputy Minister in the Minis-

try of Food and Agricu'tor- (Shri
Shahnawas Khan): (a) In oic” 1)
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economise irrigation water in the con-
text of the situation that has arisen
due tp the failure of monsoons, a eri-
tical assessment has been carried out,
in the first instance, of the supplies
that would be available in the canal
systems and of the manner in which
the available supplies can be used to
the maximum advantage of agricul-
tural production. Cropping for Rabi
cultivation has been decided on the
basis of this appraisal. Other steps
being taken in this direction are:

(i) Regulation of the available
water supplies in the best
possible manner—preparation
for this purpose of the detail-
ed programme of rotation of
supplies in consultation with

the Agriculture Department
and publicising this pro-
gramme for the benefit of
cultivators;

(ii) Eliminating wastage of water
at the headworks and in the
distribution systems;

(iid

—-

Providing temporary outlets
wherever necessary for facl-
» litating irrigation;

(iv) Arranging extensive fours of
the efficers of the Irrigation
and Agriculture Departments
of the States for ensuring
availability of the supplies
and economic use of water at
all outlet points during the
entire seasons; and

Disseminating information
among the cultivators about
preparation and levelling of
flelds for proper and econo-
mic use of available irrigation
water in right quantities and
at right intervals.

(v

The State Governments have been
requested to devote attention to mea-
sures to be taken to increase the
srea under crops by following ra-
tional cropping patterns designed to
make optimum use of irrigatlon water
resaurces, particularly in areas where
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new irrigation potential has been
created through major and medium
irrigation projects and also in areas
served by minor irrigation works.

For providing supplemental irriga-
tion, a critical review of the minor
irrigaticn programme, Stale-wise, has
been carried out from the techo-eco-
nomic and organisational angle. Mea-
sures have been taken for quick cons-
truction of wells and tubewells in
the command of major-medium irri-
gation projects and other areas to tap
sub-soil water for food produetion.
Improvement of existing wells by
boring and deepening operations has
also been given priority. States have
also been asked to mobile pumpsets
ang arrange lifting of water from
streams ang reservoirs, etc. wherever
such water is available,

With a view to enabling the States
to accelerate the pace of minor irri-
gation schemee including construction
of wells, deepening and repairs of
wells, installation of diese]l engines and
electrical pumpeets, lift irrigation
schemes, etc,, allocation of further
additional fi is under iderw
tion of Government.

In the fleld of electrification of
pumpsets and tubewells, a special
drive hag been initiated. State Elec-
tricity Boards are being provided with
additional fi for the ext
of power lines in areas where there
is a good potential for tubewells and
pumpsets schemes.

(b) and (c¢). Discussions were held
with the Southern States on this mat-
ter and they have agreed to take all
possible steps.

Soll Conservation Programme

1578, Shri Linga Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount get apart for soil
conservation schemes in the States in
the Third Five Year Plan;

(b) the amount spent by the States,
with the reasons for the shortfall in
expenditure; and

(c) the place given to the soil con-
servation programme in the Fourth
Five Year Plan?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahnawaz Khan): (a) and (b).
Against the Plan outlay of Rs. 57.30
crores in respect of the State Plan
Schemes of Soil Conservation about
Rs. 64.02 crores are likely to be uti-
lised by the end of Third Five Year
Plan.

{c) Seoil Conservation will be one
of the priority programmes in the
Fourth Five Year Plan,

Agriculture in Malabar Region

1579. Bhri A, V. Raghavan:
Bhri Pottekkatt:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) whether Govermment are aware
of the difficultiey of the agriculturists
of the Malabar reglon of Kerula whose
lands have not been surveyed so far;

(b) whether financial assistance and
other facilitieg to improve agriculture
have been denled to them on the
ground that their lJands have not besn
surveyed;

{c) whether Government are collect-
ing agricultural income-tax, plantation
tax and other taxes from such lands;
and

{d) the steps taken to assist the agri-
culturisty whose lands have not been
surveyed?

The Deputy Minister in the Minis-
try of Food and Agriculture (Bhri
Shahnawaz Khan): (a) to (d). The
information is being collected and
will be placed on the Table of the
Sabha.
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Soll Conservation and Minor Irrigation
Schemes in NEF.A,

Written Answers

1580. Bhri Rishang Kelshing: Wwill
the Minister of Food and Agriculture
be pleased to state:

(a) the financial allocation in the
Third Five Year Plan for soil conser-
vation and Minor Irrigation Schemes
in NEF.A,;
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(b} the target sct forth in the Third
Plan;

(c) how far the target
schieved; and

has been

(d) the main schemes undertaken by
Government in this connection?®

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): The required
information is given below:—

Suil Conservation Schemes.

Minor Irrigaticn Schemes.

(a) Rs, 4-00 lakhs

(b)  ss0 scres

(c) 824 acres (anticipated)
(d) (i) Land Dz ntand R

ion

Rs. 4-96 lakhs
5,0C0 BCres
5,810 scres (enticipated)

(ii) Agronomic Research on Jhum and $oil

Conservation.

Cro tion of small diversion
channels called Khuls,

Co-op ive Bug Socletl

in NEFA

1581. Shri Rishang Keishing: Will
the Minister of Transport be pleased
to state:

(a) the number of Co-operative Bus
Societies or Unions now plying busea
in NEFA.

(b) the places where the Societies
are in operation; and

(¢} whether the Societies are func-
tioning satisfactorily?

The Minister of Transport (Shri
Raj Bahadur): (a) to (c). The infor-

from the NEFA Administration and
will be laid on the Table of the Sabha
as soon as it is received.

Khadl produced in Madhya Pradesh

1582, Shri Lakhmu Bhawani:
the Minister of
pleased to state:

(a) the total quantity of Khadi
produced in Madhya Pradesh during
the years 1964-685 and 1065-88, so fer;
and

will
Socla] Security be

(b) the estimated cost of Khadi
produced during the above period?

The Deputy Minister in the Minis-

mation required is being collected try of Law (Shri Jaganatha Rao):
Yea Khadi produced
® i (Inkhs sq. meters)
1964-65 . . . . . L5041
- . . . . . ©-85 (According wo the re=
(upt;?a{:—éwéjj 3 ports so far received»
Year Value of khadi produced
® ¢ (Rs. lakhs)
1964-6%5 . . . . . 2720
- . . . . . 3-02 (According to the re-
1965766 ! ¢ ports su %ar received).
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Air Hostesses for LAC.

1583. Shri Lakhmu Bhawani: Will
the Minister of Civil Aviatlon be
pleased to state:

(a) whether there is any proposal
to employ girla from other countrias
as air hostesses in the Indian Airlines
Corporation;

(b) it so, the reasons therefor; and

(c) the names of the countries from
where these air hostesses will be
recruited?

The Minister of Transport
Raj Bahadur): (a) No, Sir.

(b) and (c). Do not arise,

Air conditioned Busesx from Japan

1584. Shri M. 8. Murtl: Will the
Minister of Tr t be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to import air-condi-
tioned buses from Japan;

(b) whether any contract in this
regard has been signed with some
Japanese firm; and

(e) if so, the number of buses to be
imported?

The Minister of Transport (Shri
Raj Bahadur): (a) No. There is no
proposal to this effect.

(b) Does not arise.

(c) Does not arisc.

(Shri

Vehicles Registration and Permanent
Driving Licences Forms

1585. Shri Daljit Singh: Will w.e
Minister of Tramsport be pleased o
state:

(a) whether it iz a fact that vehi-
cles, scooters registration forms and
permanent driving lcences which are
required to be preserved for the life
are issucd on a sheet of very rough
and otdinary paper in Delhi;

(b) whether it is also a fact that
these documents are spoiled in less
than a year and are replaced against
certain fee;

(c) if so, the reasons for charging
the fee to repl the doc t
which are spoilt due to rough and
ordinary paper and not any negli-
gence on the part of the holder; and

(d) whether Government propose
to issue these documents in book form
and if not, the reasong therefor?

The Minister of Transport (S8hri
Raj Bahadar): (a) to (d). These
documents are generally issued in
proper book forms. In some cases,
however, on account of non-availebi-
lity of printed forms, ordinary paper
is used. Steps are being taken to
obtain adequate supplies of printed
forms from the Manager, Government
of India Forms Store.

No fee is charged for supply of
duplicate copies of the documents,
issued on ordinary paper, if the cause
of the damage is not attributable to
the holder's fault.

frelt ¥ wiior Ty

1586. oft gew Wy Wy :
w1 st g 5o ag Ty o g
w4 v
(%) warogaw § fw faeet & Anri
®1 15 39y wfy safen fafera fena
o fawr gy ATdY fredy A A7 e
ardft §;

(@) w7 e a==1 & o g
foerran form arer 8

(m) "1 og ot A ¢ for o
qArce 7. fraifva qmo o7 79 &
et ;

() i gn & w1 afaw T fam
W gfam xaw T a1 79 W fenan
®q w77 w &1 9o17 §, Afe g4
sufer T/ AT WITE 7 AR 6T

(%) afz zt, @ = fam & w0
s STt g 7
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afcaga woft (st o e )
(%) & (). faealt & wATT I2F *7
w1 frafag  waww 741 3 ) ffe o,
14 FAE4T, 1965 B! FAHAT FT A1 &
g7 3T 7 30T QAT H FH X0
I airiaT 3T & fAd e 28 &N
1A TH 1T qqORieE e a7 femran
qar wern ¢ f& weT & afy & wfy
ageEfaear 15 w9 9w fEar
2, iy a9 w1 3w wfafo
= fear 21

(w) o 7

(%) v i gsar

e gl wp

1587 Wt U W wgw . :
w7 vl s FgEA AT 16 7T, 1965
& garcifies gw AwaT 709 ¥ AT ¥
Fraey ¥ g 4aTA ®1 U wi fE

(%) TR gard of & g ™
w1 fawrw TR 90 T FH F T FOOT
| §

() w ag ==& fr oga st
¥ vy Al & fordr ey =T oY

(w) uft gf, @1 3% 7= £77 & w0
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srfrs amat ¥ 99 Fow fee @
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qfcege st (st T aApY) -
(%) &= & 7 w@mw ™ =
fomtor e wafa 97 § 1 wREAT, 1965
& g aw Aww 67 swfawm v O
FY YT AT | I, 1966 W FT AT
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T zaré AFr 9 fageas, 1965 &1
T &7 {1 vk o1 #5ifw s3f o w
& % 7= 47

(w) o, & | we-wrer w2
&Y AT Pt farrr Fafe & afs
agraaT 37 &7 Frofr firar mar €, Wi
&g qzdt & S g AT 9T FIRATLHT
1 &7 & =0 @ AN 9T, FHEFR
&A1 B FIGTA GF  FEA KT GATE

Mudras Port

1588. Dr. P. Srinivasan: Wil] the
Minister of Transport be pleased to
state:

(a) whether it iz a fact that there
is a congestion in Madras Port because
of gradual withdrawal of bullock cart
trucks; and

(b) if so, whether there is any
proposal to revive the bullock cart
trucks to relieve congestion?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course.

Loan to Farmers

1589. Shri Umanath: Will the Min-
ister of Food and Agricultare be
pleased to state:

() whether any proposal for revi-
sion of term: for the grant of loan to
farmers for sinking irrigation wells
in Pudukkottai Division. a backward
area in Madras State, is under consi-
deration;

(b) if so. the details of the propos-
ed revised scheme;

(¢} the reasons for which the terms
of the origina]l schemes for the grant
of loans for irrigation wells in this
aren, are proposed to be revised; and

(d) whether Government have ap-
proved the proposed revised schemes?

The Deputy Minister in the Minis-
try of Food and Agricultare (Shri
Shahnawas Khan): (a) No such pro-
posal is under consideration of the
Minisiry of Fpod and Agriculture.

(b) to (d), Do not arise.
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RE: CALLING ATTENTION NOTICES

(Query)

Shri S. M. Banerjee (Kanpur): Sir,
I have to submit a few words about
Calling Attention Notices; not on this
particular Calling Attention Notice.
There are many Calling Attention
Notices which are still under conside-
ration, and there are hardly seven to
eight days now remaining.

Mr. Speaker: I am not keeping any-
thing under consideration. The only
thing is, the time now remaining is
limited.

Shri 8 M. Banerjee: I only want
to submit that because of this rigidity,
because of this particular rule that
there should be only one  Calling
Attention on a day, 1 am afraid that
some of the very important Calling
Attention Notices on subjects which
are important to us and to the coun-

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

CHinese INTRUSION INTO NorTH SIKKIM
aNp NEFA

Shri Linga Reddy (Chikballapur):
I call the aiteniion of the Minister of
Defence to the following matter of
urgent public importance and 1 re-
quest that he may make a statement
thereon:

Reported Chinese intrusion into
North Sikkim on the 24th Novem-
ber, 1983 and into NEFA on the
27th November, 1865,

The Minister of Defence (Shri Y.
B. Chavan): Mr. Speaker, Sir, gn 24th
November at 1213 PM., 40 armed
Chi

ldiers intruded wbout 1500

try as a whole may be rejected. So,
as a special case, may I request you
1o allow two Calling Attention Notices
a day for at least the remaining days
of this session?

Mr. Speaker: The sense of the
House was taken the other day; and
from now on, one Calling Attention
Notice will be taken up on the floor
of the House—it will be answered on
the floor of the House—and the ans-
wer or statement in regard to the
other will be placed on the Table of
the House.

st wq fomd (A7) W ag
fe g9 ¥ & FECAWT TEF T o1
THAT 3, AT wAT FATT ALT WA ?
fanatyz srrarwg, A A4,

weTR wgEw {1 F w4
git, ¢ * A7 Fray smowr, o
q7 TaT ATTAT |

st 7y famd - war & fog 3wt
Tarr A | Y R4 Pz wrrattm
# 360 AT A 7 230 ¥ @AY
awt

yards into north Sikkim territory in
the area north-west of Bom Cho. An
Indian patrol on routine duty in the
area warned the Chinese soldiers and
demanded their withdrawal. When
the Chinese troop ignored the warn-
ing and continued to advance towards
our patrol, the Indian personnel open-
ed fire in self-defence. Thereupon the
Chinese noldiers withdrew across the
Sikkim-Tibet border.

2. On the same day, a three-man
Indian patrol of the Assam Rifles
which was patrolling as usual within
Indien territory was ambushed, kid-
napped and killed by the Chinese
in Indian territory south of the bor-
der in the vicinity of Domla Pass ‘n
NEFA. Their bodies were laken ac-
ross the border by the intruding Chin-
ese troops. The Chinese later pul a
different version on the incidégt. Ac.
cording to them, Indian goldiérs had
intruded into their territory dnd had
fired on their civilian check post per-
sonnel. The Chinese version of the
incident is fantastic. Firstly, the Indian
three-man party was familiar with the
Domla Pass and could not have gone
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beyond the Pasg into the Chinese ter-
ritory by mistake. Secondly, if any
intrusion had to be made by Indian
personnel, they would not have gone
in such a small number.

3. On 2Tth November a civil police
party patrolling near Gilling in the
Siang District of NEFA wag fired upon
by the Chinese in Indian territory as
a result of which one Indian police-
man received injuries.

4, We have lodged protests with the
Chinese on all the incidents. The
Chinese have since returned the bodies

of the Indian soldiers killed near
Domla.
5. The Chinese have ever since

August/September, in collusion with
Pakistan, started a policy of harass-
ment and aggression on our northern
borders. Since 15th September this
year, they have intruded acroas the
border or the line of actual control on
33 occasions. They have increased
their strength along the border. The
House has been given the fullest in-
formation about Chinege activity on
our borders. Whether we like it or
not, we have to live with the Chinese
presence along our borders and meet
their challenge ag best as we can. Qur
Security Forces have on occasions
forced the Chinese intruders out of
our territory by their firm stand and
they have also returned the Chinese
fire on i The Chi have
also suffered casualties. We  have
taken steps to deal with the Chlnese
threat in a suitabl

upon operational needs and circmm-
tances.

8hri Linga Reddy: Having regard
to the repeated intrusions by China
into our border and the ineffective-
ness of the protests made to them, is
it not necessary that we should do
something more than verbal protests?
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Shri Y. B. Chavan: ] think we are

doing something more than wverbal
protests.
ot aqame foy (voem) - & aw

FEE y A A s frmawe &
srfet qra gt faarfgat € @i
ATHTART A9 Y St § W gL A
a%% fag and §, 1 o O 9 & qF
A § AT AW W IAR! TgT ATHL
¥ w71 At femmar wman ?

Shri Y. B. Chavan: Of course, the
dead bodies of those people are not
in our possession. But recently one

Chinese soldier has been arrested
by patrol and he is in our possession.

ot vy fewd (777)

wgET, &7 qax wrowe qop fag W
Tx FaT o3 § foredt o wEr @
A FY gaTE avFa & A1X F wfafoe
ard FET AT § | wrg-arg §Y e
arfore v w1 W g qar Ty 8, faei
EC AL TARAE R CinaRuc g GLik il
g1 i g f S g ¥ T A g
A & ST Angan g fir o s -
=T % qmary § Wt fafyww § s
Tr, IAAET (A%1) ¥ 9 7wt i
¥ wrpew T T agre F A oE A9
A% 9T F=AT ®T foram § aw Sww
frg rmr s sTEH Mt g T w
q g ¥ Sifwi # ey ¥ fag
T FEw IIAT AT & AT IIAT ETR
AT 8, 41 AT g I wmeT Afy
I AT G ¢

8hri Y. B, Chavan; There is no ques-
tion of our following any wceak-kneed
policy in this matter. We have taken
firm action wherever we can. It is
not right to say that they have occu-
pied some ilaka. Certainly in  the
Daulat Beg Oldi side, they are s few
yards on our side. Naturally that is
also aggression. We will have to deai
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with it according to the circumstances,
as they arise.

Wt Aq fowd : GWT §0 QT 12
FATT a9 H TS CATRT AV T AT

ot aywRCCTY weEe g AW
RMTEE

o T AT Wi (Héw T )

wawT A, Ay 7

off TeTwRy T g - K3 Ay AT
g qaT &

Everybody is entitled to have his
own views.

werw wgen ;s fafaee T amga
I AT & 7 IF It H=T Z17 1

Shri Hari Vishnu EKamath: The
tempo of Chinese aggresive activi-
ties is mounting. Have reports
been received that the Chinese
occupation army in Tibet is as large
as the entire Indian army—I mean the
land forceg—and more than half of
that occupation army is deployed or
poised on the borders of NEFA, Bhu-
tan, Sikkim, Nepal ang Ladakh, with
landing strips, air bases and ammuni.
tions dumps etc. on the border? In the
event of a massive chinesc atlack on
India, which friendly countries have
promised quick and substantial assis-
tance to us?

Shri Y. B, Chavan; The hon. Mem-
ber has made certain statements with
which 1 cannot say 1 agree entirely.
Certainly I have made a statement in
this House before ang even today and
I have said that they have inereased
the strength of their forces on the
border. But it would not be correct
to say that they are equal in number
to the Indian army. It would be &
WwrOong assessment to make.

Shri Harl Vishnu Eamath: | said,
in the whole of Tibet and half of it
is poised on the borders.

' members have referred to
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Shri ¥. B. Chavan: Let me give my
view asbout it. Certainly they are
there in large numbers. Some hon.
certain .
statements made by the Chief of Staff
or the Commander of that particular
erea.

Shri Harl Vishnn Kamath: I did not
refer to it.

Shri ¥. B. Chavan: I am trying to.
cover this entire question. It is much
better we try to understand this en-
tire question. They are there in large
numbers no doubt. It is certainly a
serious and real threat. 1 do not want
to under-estimate it At the same
time, we must not take a rather
inflated view of the danger
also. That certainly demoralises our
people and our army in  particular.

8hri Hari Vishnu Eamath: We
should be realistic. [ am sorry, Sir,
he has misunderstood the import of
my question. My intention was not to.
demoralise the people, but to make
them vigilant, to alert them ggainst
the Chinese menace. He is reported
to have said yesterday—it has come in
the Press—that we should be prepared
for ever against China.

Shri ¥. B. Chavan: | did say that,
and 1 do want to repeat that thing,
that we will have to treat this Jdan-
ger as some gort of a standing danger
or g permanent danger.

Shri Harl Vishnu Kamath: You did
not say that to demoralise the peo-
ple!

8hri P. K. Deo (Kalahandi}): While
fully realising that these border inci-
dents would not have taken place had
there been an independent buffer-Stale
of Tibel, may [ know what concrete
steps are being thought so that the
poor Indians are not victim of the
triggery-happy Chinese any more?

Mr. Speaker: The Minister had been
trying to say what we are doing.

Shri P. K. Deo: Sir, he may reply
to the point about the independent sta-
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tus of Tibet, what steps we are taking
in that regard. That is the oniy ans-
wer to this problem. Let the Prime
Minister reply, Sir. I think he is going
to reply.

Mr. Speaker: No, Sir.

Shri D. C, Sharma (Gurdaspur):
“8ir, the Chinese do not respect the
actual line of control, they do not res.
pect the international line and they do
not respect the demilitarised area.
They also do not respect hu-
man dignity and human rights. May
1 know, in view of all this, what ef-
forts the Governmeni i3 making to
- step up our preparations against this
huge, sinister and cruel enemy?

Shri Y. B. Chavan: For all the rea-
song that the hon Member has given,
with which 1 entirely agree, we say
it is a very serious threat. For all
these reasons we have come to the
conclusion that it is a very  serious
threat and we have to make an assess-
ment of the serivus threat, make an
agsesament of their political intentions
and then take thue necessary steps. [
am only assuring the hon. House that
we have laken the necessary steps to
defend that area if and when it be-
comes o serious matler,

Shri 5. M. Banerjee (Kanpur): May
I know whether it is fact that from
our own military sources it had been
brought to the notice of the Ministry
of Defence and the Government of
India that these intrusions by Chinesc
forces and the other intrusions by the
Paklistani forces is a prelude to a mas-
sive attack? 1 would like to know
whethoer it is a fact that there is going
1o be a massive attack by the Chinese
both from the Chumbi Valley and in
the NEFA area by March 19667 1
would like to know whether such an
information has been rcceived by our
Government.

8hri ¥. B. Chavan: It is not a ques-

tion of anybody giving some informa-
4ilon. The hon Member is giving some
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information as if it has been given by
some jyotishi or somebody. Certainly,
we have to be prepared, It is not only
that they might come in March, they
might come in any time.

Shri D. C, Sharma: But astrologers
are consulted by some ministers,

Shri B, M. Banerjee: My question
was about information out of intelli-
gence and not from a jyotishi, Some-
body in the Cabinet may believe in
jyotishi. I want to know whether
such information is available with the
Government. 1f they do not have
that information, let them say so. I
want to know whether they have this
information from our military intelli-
ence or the central intelligence
people. They gave information about
infiltrators in Kashmir,

Mr. Speaker: Should they be dis-
closed now?

Shri 8. M. Banerjee: Lot them say
that they do not have the informa-
tion; let them not ridicule by saying
that the information is from a jyotisai.

Shri Y. B. Chavan: I say, [ cannot
disclose all that intelligence that we
have got. But our basis is that they
can come any time,

Shri Dajt (Indore): In view of the
fact that the Chinese threat across the
border is continuing and it is a con-
tinuous threat, and j: kas been stepped
up in conjunction with Pakistan and
at each time of the intrusion they make
the plea that it was our armed person-
el who intruded & few yards here and
there into their border and then re-
sorted to firing and all that, in order
lv expose them, has the Governmant
of India made an offer for an under-
standing like the one we had arrived
at before the 1962 aggression that if
there iz a chance intrusion of a few
armed men here or there there should
not be an immediate firing, they
should be detained and an enquiry
should be made so that the bad inten-
tions of China can be concretely ex-
posed to the world?
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Shri ¥, B. Chavan: This is ceriainly
suggested from time tp time and this
is really the persumption in the rela-
tiunship between two couniries (hat if
there is a sma’l marginal or accidental
intrusion that aspect has to be taken
into consideration and some conces-
sion should be shown. But here our
assessment is that they are not doingz
it just by mistake; there seems to be
some gort of design behind it.

Shrimati Renuka Barkataki (Bar-
peta): In 1962 China attacked us on
Kameng division of NEFA. Then this
time they have selected Siang division.
Has the Government any evidence to
believe that the repesied attacks by
China on this particular division sig-
nifies any improvement in their log-
istic positien in the new areas adjoin-
ing Siang division and Subansari livi-
sion?

Shri Y. B, Chavan: About the latler
part of the question, we have made an
assessment. It is not true that they
have tried to make intrusion enly in
Siang division. They are making jr-
trusions all along the border.

Mo TN wAWT WifgT . gew
€ FETTE TTHT TH AT AT AG A
T TET0T BT ALY ATAT 41, AW TH 97
HTr AT WY 4T

oft vy fored : a1 72 B Fe & o
T arFd e gaAT 1§ IW 97 AqvA-
A7 Aeeq, ¥te Mfgar, § o geTHT
fea 4 1 ST ataR &, P ey Frmrr e
=TT OF T fgar i

weTR WEtew xTo AfRET weAT
A IE A |

o 1w Wt wifar - 2 ATE
w1 9227 & Trezafa 3 O wrer fira,
famrit ot w27 :

“It is easential for us to come t)
terms with our neighbours China
and Pakistan—terms with honour
and dignity. ... We are now spend-
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ing & great deal of money on mili-
tary expenditure—nearly Rs. 800
crores. This is at a time when the
internal needs of our country de-
mand so much attention.”

w1 & gl oft % g5 FwAT E fE
FIgg atg & fammn # AV TAT §Aww
et &7 & fenrn § faiw g
ar e 7

Sh#i Vidya Charan Shukla (Maha-
samund): Sir, on a point of order.
Can any question be asked jn  the
House about any statement made by
the President? ... (/nterruptions).

Mr. Bpeaker: Order, order. All
Members are speaking. Nobody seems
to want to listen to me. There iz no
harm in asking such a question. If
that is not the policy of the Govern-
ment the Government can say that it
was his statement and that they do
not agree with him. If they agree
with him, they can say so.

Shri Y. B, Chavan: [ can only ans-
wer the latter part of the question
whether it is having any weakness in
the resistance to the Chinese intru-
sions etc. 1 can assure the House and
the hon. Member that it has not weak.
ened any effort on our part.

8hri D. C. Sharma: So far as
the policy is concerned, the Prime
Minister should say something.

e T wAiwe wWifewr . o
wEEy, g e A R ¥

s st A ot A Rt g

ot wrrdt (fpTT)  weEe wgET,
7y o wrfer o e Aifew ar wal-
HiTFr avri kATt iy

worw sgg ¢ & ww At faom
L4

wft wrer - FEEY T iy
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PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE PAYMENT OF
Wages Acr

The Minister of Labour ang Em-
ployment (Shri D, Sanjivayya): Sir,
I beg to lay on the Table a copy each
of the following Notifications under
sub-section (6) of section 26 of the
Payment of Wages Act, 1936:

(1) The Payment of Wages (Rail-
ways) Second Amendment
Rules, 1965, published in Noti-
fication No. SR.O. 3513 in
Gazette of India dated the 13th

November, 1985,
(2) The Payment of Wages
(Mines) Amendment Rules,

1965 published in Notification
No. SRO 3514 in Gazette of
India dated the 13th Novem-
ber, 1965. [Placed in Library.
See No. LT-5257/65].

ANNUAL ACCOUNTS OF THE VISHAKHA-
PATNAM Porr TrusTs

The Minister of Transport (Shri
Raj Bahadur): I beg to lay on the
Table the Annual Accounts of the
Vishakhapatnam Port Trusts for the
year 1863-64 and the Audit Report
thereon under sub-section (2) of sec-
tion 103 of the Major Port Trust Act,
1963. [Placed in Library. See No.
LT-5258/65].

AnwuAL RrzporT oF KERALA StatE

WAREROUSING CORPORATION  AND
Reporr of SucArR Enqumy Com-
MISSION

The Depuly Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): I beg to lay on the Table:

(1) Annual Report of the Kerala
State Warchousing Corpora-
tion for the year 1964-85
along with the Annual Ac-
counts and Audit Report
thereon under sub-section
(11) of section 31 of the
‘Warehousing Corporations
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Act, 1982, read with clause
() (iv) of the Proclamation
dated the 24th March 1865,
issued by the Vice-President,
discharging the functions of
the President, in relation to
the State of Kerala. [Placed
in Library. See No. LT-5250/
65].

2

—

Report of the Sugar Enquiry
Commission, 1985. [Placed
in Library. See No. LT-5260/
65].

Shri S, M. Banerjee (Kanpur): As
far as item 5 is concerned, I want to
say something about the Report of
the Sugar Enquiry Commission,
1965. We are unable to dis-
cuss this Report. There jg a recom-
mendation in this Report, a suggestion
has been made there, that the price of
sugarcane be reduced. Since we are
not getiing an opportunity to discuss
the Report, | would like to have an
assurance from the hon. Minister that
the price of sugarcane will not be re-
duced on the basis of that recommen-
dation.

The Minister of Food ang Agrioul-
tore (Shri C. Subramaniam): As far
as the current year is concerned, we
have not reduced the prices. We have
made an announcement to that effect.

Mr. Speaker We will now take up
the motion under rule 388.

Shri Dajl (Indore): Before you take
up, may I say that Dr. Singhvi has
written to you about the time allotted
for the di jon being i d. We
also want to associale with that

Mr. Speaker: That would be gseen.

Shri Daji: But when the discussion
takes place you would not be in the

Chair. 1 have already taken up ttu:s
subject. 1 cannot interrupt it. Let it
be over.
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MOTIONS RE. UNDER RULE 388 RE-
SOLUTION ON INDIA QUITTING
THE COMMONWEALTH

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): Sir,
the other day 1 was submitting about
the true scope of rule 388. The scope
of rule 388 is much wider because the
clause “a particular motion before the
House” in this rule does not neces-
sarily mean an item of business listed
for the day. I give an analogy. When
we say that a suit or proceedings is
pending in a court, it means “the suit
or proceedings which is pending in a
<court not disposed of”’. Likewise, if a
‘Bill or a Resolution has been introduc-
ed in this House and partly discussed,
not fully disposed of, it must be taken
to be a matter before the House.

1 am fortified in this interpretation
by looking to rule 31. I invite your
attention to rule 31 which refers to
List of Business. Rule 31(1) says:

“A list of business for the day
shall be prepared by the Secre-
tary, and a copy thereof shall be
made available for the use of
every member.”

Sub-rule (2) says:—

“Save as otherwise provided n
these rules, no business not inclu-
ded in the list of business for the
day shall be transacted at any
sitting without the permission of
the Speaker.”

It it was the intention of the fra-
mers of the rule to give a  limited
construction to the clause “business
before the House”, the same wording
which they used in rule 31 would have
been used there.

Secondly, 1 refer to rule 376 which
relates to Points of Order. Rule 376,
sub-rule (2) says:—

“A point of order may be rais-
ed in relation to the business be-
fore the House at the moment:”

AGRAHAYANA 9, 1887
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‘The wotds “at the moment” in rule

376, sub-rule (2), are absent in rule
388.

Sir, if you read these three rules wn
juxtaposition, the interpretation would
be that rule 388 is much wider 1n
scope. You must take the entire rules
together because it is a self-contained
code. Any interpretation that we seek
to put on one rule should not render
the operation of other rules nugatory.
That is the cardinal principle of har-
monious construction of statutes. So.
if the wider connotation which I give
about rule 388 is accepted, it refers
only to jurisdiction that would vest in
you—not that 1 plead for a moment
that Shri Tiwary’s motion should be
accepted. The discretion is entirely
yours. Unless you have jurisdiction,
you cannot consider that there is &
motion at all. So, it is for you to
consider whether you are bound to
suspend the operation of rule 30(2) or
the entire rule 30.

Shri Azad's Resolution  certainly
comes under rule 30(2) because it was
adjourned sine die, which requires
that he should give notice and then it
must stand in a queue for a ballot.
If he had given notice, if in the ballot
his Resolution had come and stood last
in the list ang if an application had
been made either by himself or by any
other Member, perhaps it would have
been much easier for you to give a
decision; but, in this case there js no
question of a notice—he has not given
a notice—much less the question of
ballot arises. Therefore the discretion
is entirely yours. But my interpreta-
tion is that you have jurisdiction to
consider the motion. Whatever deci-
sion you give it is entirely your dis-
cretion,

Mr. Speaker: If once the House
takes a decision that further discus-
sion on one item that is before it be
adjourned sine die, if that motion is
carried, does it go off from the business
of the House of that day or is it <&y
there?
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Shri Jaganatha Rao: It is still pend-
ing in the House, though not for the
day. Rule 31 refers to the business
for the day. This is not business for
the day—I do not contest it for =
moment—it is business, nevertheless,
betore the House. “Before the House”
does not mean “in front of the House".
For *“in front of the House"
rule 31 is there, that is, business listed
for the day. That is the diatinction.
But my submission is only regarding
the interpretation. The discretion is
entirely yours. You are supreme and
whatever decision you give is binding
on the House and the Government to
act up to it.

Shri Harl Vishnu Kamath (Hoshan-
gabad): May I request you to compare
the language, that iz, “before the
House" and “pending in the House"?

Mr. Speal

P 1 I have ed it.

Shri Harl Vishnu KEamath: You
should consider that. Rule 388....

Mr. Speaker: I have seen it

wit mq fowrd (qi7) cgn® v A
% Y TO FEAT AT 1 T AT AL
s arg ari wT

weaw wgeT ;- AT AT ALY 6
awa ¥

ot wy Poveed : o Fore & & woft
AT T FLAAT |

WIW REY | WITRT waed §
# T aTdr aww wors: ?

vy fomg : ww KR arg
1% WTET 3 41 | AT a7 4 ama
uré | o faae Ham Fogm

WEAH WEAT  CTIRZ WTE WIET
TEAT A CAGAHE AFTE |

oft wq fmd  wa eE 0 AT AT

>
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. AW AR : FE, ¥1 FEAT AN

sft wy fewrd : ¥ fraea i ew
fe=r oY srerva e gwr &, 9w H W
T qgt O e gEsr e A
sffraa s & fog qaadt g oy
AT TR AT, der ag A | fwr W
frm & ot ar @Y & sEwr gEE-
¥ouE 41 wigfwaa a1 wrAr wfgy,
fa=r qag 1 gafam wm Aig wET §
faw %1 5% 777 & 98T A1 9w =W
e 4 f5 ®rqa waT 7 g1 ¢ iy o=
& arad g, fee gaver 9T Ag) § w7
w9 gWAT & § fraw #1 qemdr @h
=Y o1 ag wewra T AFATE |

@ ow e & 97 ae F) feaw
& & wowr W17 uowT e faamr
TIFAT § 1 ag Sfaeafer SidisT &
A1 H ) A weaa 791 § g wfafosa
T A qeAdt T A § THE AT
wa% wg1 a0 ¢ T o1 sfqafisa w= &
g gt T A1 § FEHT Hawa glar
t v ow gat WA ¥ FEA A IAEY
a3 fear @ 1 ag W7 “wmew @7
et 7 gt &, ¥aw qedt @A W
Fae gor § | xufag s g wfe-
FREATATER T THIE |

Shri M. R. Mamal (Rajkot): I
would not have participated in this
discussion on the point of order but
for the argument that has just been
advanced. I do not think it is a sound
argument. The other day, when the
House voted on this matter, it did
adjourn the discussion on this matter
sine die and. if that is so, then rule 30
sub-clause (2) does apply.

Then, about the other matter, as to
whether this  matter is before the
House, T think, if I may say with all
respect the matter ig not before the
House. The House has consigned it
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to a particular position which is nol
before it any more and rule 30()
makes it very clear that subject only
to a ballot can this matter be revived.
Therefore, 1 would support my hon.
friend Mr. Kamath in his view that
there is nothing before the House on
which the rule can be suspended.

Shri Hari Vishma Eamath: May
make a  submission? Just  half a
minute.

Mr. Speaker: Again we will be go-
ing over that over and over again.

Shri Harl Vishnu Kamath: You
hafe already revived the discussion.
1 will not take more than half a
minute,

T am giad that the Minister has ron-
ceded the position that the discussion
was adjourned sime die. Now, you
may compare the language of rule 388
with that of rule 336. Rule 338 says:

‘A motion, resolution or an
amendment, which has been
moved and is pending in  the

House ghall not lapse....

—here, the words are ‘pending m the
house’, If you see rule 388, the words
are ‘before the House'. The effect uf
suspending a rule under rule 388 will
mean that the business before the
House, that is, on the Order Paper
will be taken up immediately. But
there was no business before the
House nor was it on the Order
Paper. So, it was not before the
House, Pending in the House is diffe-
rent from ‘before the House'
There is a world of difference bet-
ween the words ‘pending in the House'
and the words ‘before the House' in
this context. Therefore application of
rule 388, when there was no busines:
before the House, that being not in
the Order Paper, is out of order.

Mr. Speaker: I told him that 1 had
taken that into account,

There are two sub-clauses to rule
30, one is 30(1) and the other is 30(2).
The first objection taken wag that the
Order Paper tained only a ti
for suspension under rule 388 of rule
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30(2) and not 30(1) and that uniess
a separate notice js given, it cannot be
moved. That was the first objection
taken. But if I give the consent, then
it could be moved. Therefore, 1 do
not stand in that way because there
wag & general desire in the House. So
far as those motions are concerned,
I will deem that both have been mov-
ed, one by Mr. D. N. Tiwary and the
other by Mr. M. L. Dwivedy. Both are
before the House.

So far as this particular case is con-
cerned, rule 30(1) does not apply be-
cause that is only when the discussion
on the motion has been adjourned 1o
the nexi day allutted. In this case,
when there iz no mention of the next
day allotted, then certainly it would
only fall under rule 30(2), as has
been argued by the Law Minister also.
Therefore, that is the one that we have
to take, whether under rule 388 this
ru'e can be suspended. Now, sub-rule
(2) of Rule 30 says:

“When the debate on a private
member's Bill or Resolution Iis
adjourned rine die,....

—it has been admitted by the Law
Minister that this was adjourned sine
die—

“..the member in charge of the
Bill or the mover of the resolution
as the case may be, may, if he
wishes to proceed with such Bil
or resolution on a subsequent day
allotted for private members’ busi-
ness, give notice for resumption of
the adjourned debate and on re-
ceipt of such notice the relative
precedence of such Bill or resolu-
shall be determined by ballol."

Of course, the ballot is there in both
cases. That does come in the way of
the debate being resumed on that re-
solution, Now, the question is whe-
ther rule 388 really can help us to re-
move that bar which it places on our
resuming the debate. 1f we read rule
388 we find that it says that any rule
may be pended in its applicatir €T
to a particular motion  befor-
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[Mr. Speaker]

House. The words ‘a particular mo-
tion before the House' are very im-
poriant words. As I said the other
day, the only question that has
to be decided is whether the resolu-
tion re: Quitting the Commonwealth

was before the House when this
motion was moved last time,
Shri Vasudevan Nair (Ambalapu-

zha): What is the interpreiation of
that? What is the interpretation as 1o
whether a motion ig before the House
or not?

Mr. Speaker:
<coming to.

That is what I am

There iz only one other rule where
the words ‘business before the House'
or motion before the House have been
used, and that is in regard to points
of order, ang that is rule 376 (2).
Every day we deal with these points
of order and whenever they are raised
1 just reject them on the ground that
the item ig not before the House; but
when 1 sav that it is not before the
House it is actua'ly meant thereby
that it is not before the House at the
moment. That is exactly the langu-
age used in rule 376(2). That sub-
rule reads thus:

‘A point of order may be rais-
ed in relation to the business be-
fore the House at the moment.”.

It it is not before the House at the
moment, then certainly no point of
order can be raised in relation to that.

There i5 another place also in the
rules where the pharse before the
House is used, and that is in the pro-
viso to rule 3768(2), which reads
thus; -

“Provided that the Speaker may
permit a member to raise a point
of order during the interval bet-
ween the termination of one jtem
of business and the commence-
ment of another if it relates to
maintenance of order in, or ar-
rangement of business before, the
House.".
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Shri Jaganatha Rao:
ness.

Future busi-

M:. Speaker: No, It is in relation
to business ‘before the House’. It is
very clear that a point of order can
be raised only in relation to the busi-
ness before the House al the moment.
But if it is on the Order Paper for
that day and it js not before the House
at the moment, and the point of order
relates to the regulation of business or
the arr t of b then. ...

Shri Hari Vishnu Kamath: So, the
motion moved by Shri D. N. Tiwary
is out of order.

Mr. Speaker: ... .in that case, I can
allow the point of order to be raised
in between two items on the Order
Paper of that day, and not about any
business that might be pending in the
House. The words are ‘during the in-
terval between the termination of
one item of business and the com-
mencement of another’. That means
that the Order Paper might have those
items. We might be seized of one at
that moment. But if somebody wants
to say something at that moment and
raise 3 point of order about another
that is to come afterwards, then cer-
tainly I can allow that; with my con-
sent he can raise that if it relateg to
the arrangement of business.

Now, we have got !wo things clear.
One is business before the House at
the moment and the other is business
before the House—that is in the pro-
viso—for that day. That is the lan-
guage used, namely business before the
House for that day and not other busi-
ness,

Then, there are three classes of
busi One is b before the
House at the moment; the second

is business before the House for the
day and the third is business that is
pending with the House but not before
the House. There are many motlons
of which notices have been given, and
there are so many Bills that are there;
all are pending; they will remain
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there, but t.ey are not before the
House at all.

Therefore, so far as I can think,
under rule 388, the resolution iz not
before the House and il cannot be
taken up.

Dr L. M. Slnlhvl (Jodhpur): Mr.

P , in imp tation of the
very ruling you have just now given,
1 would urge that I be allowed to raise
a question in respect of the time
allocated for discussion of the Report
of the Central Vigilance Commission
which is before the House for the day.

Mr. Speaker: He can raise that if
1 allow him. When it is taken up, I
will hear him.

Dr. L. M. Singhvi: I bow to your
ruling.

12:36} hrs.

PETITION RE. RAILWAY CONNEC-
TION FOR BALURGHAT

Shri C. K. Bhattacharyya (Rai-
ganj): 1 beg to present a -petition
signed by 7,640 petitioners of Balur-
ghat sub-division in West Dipajpur
District, West Bengal, regarding rail-
way connection for Balurghat for
which they have been urging since
the partition of the district gz a re-
sult of the partition of the country.

1237 hrs

POINT RE. BANARAS HINDU UNI-
VERSITY

Mr, Speaker: Dr. Lohia had writ-
ten to me about so many things. Now
also he has written to me. What does
he want?

Mo T wAIgT Wifgm  (FE-
aiT) | weas AgreT, 77 aare faega
2019 (Ai) LSD—5.
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it Bt a3 favafaaem w1 A
st favafrarTg § oqar a3y fg
"gfxafady | agt o ot TS fa T A
AL NE IR EE R ERECE O
w1 vda fera, 359 age TAawE) BHI
2, Wi feg WY 9T gH qEi Tes
U & ¥ WU A7 T ¢ Wi o
favafauram &1 fg=d a0 g &, w7
¥ Oz 87 1916 ¥ a1, WA A% w0,
favafaames w1 81

oW WEEw Ay AW A age ¥
STt 9 g 7 fae &) fer FF  wwe
#rf nagwrft far i d M sw Aw 7
& it | oy fafodm it gard ey
e

e Tw wAgT Aifgar
ot TATe Fa A F.L L

weow WG WTET, ST

qz A

Wo T AANLT WAFAT : Tg AT WTT
weaw AT 7E § A 1y ek fe gl
wﬁnquxwmt T
s RE

w*aN WENT WY 777 T AT |
i A oEW g AifEr ) W oW A
T, in an unusual manner,
exceptional menner, which certainly
he should never resort to. Fa¥T ¥
graw & fors & faay (v 77 9@ w7
wifgar 7 are wor § e @ o T
¥z it § 37 a7 Fag we favafaarrg
formm g &, 3 feeg v W0 B
wfws 3a% w77 %1 ©F TR AwTq 4w
oY 1 e for w59 78 1 7 AW
wit TqaTa fag 7 % % 1 vwt awA
Tt w35, oy 0% §2 A §, & T
qra qw faw f o | ¥ TH T SEA
7 Afer &7 70 T ¥W w AT ET
firgr i a7 T%1 TH WATT ¥ ITE W
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[wery waa]
&Y a1 | &y oAy T Ay Y, & w
T A faar 1 8% wT fE ow gETY
HAATY GT5 F1 98 9 § ST WTIRT
qeafas & 1 57 AT v o haer 3@
¥ Zrm 9w 1w v feae fogw g,
Tq AT AWT AT | IH A BT UF
w1 W % gy & 1w fedt w5
wi wrE TR dar g€ @ A1 9w
THAwEHT W 99 37 gnit %a 1A falem
w1 ferar amdm (| o oy fariorw fadic
fa @9\ gV I® A% a7 g II
A1 gHAT, IT & AT ALY | WY g
w7 W AT gE WL TH IS WOAT FEA
a7 ¥ T 7L A e ol A wmmar

Yo W wANgT Wifwgwr . weaer
nwgrEa, §4 wmr ®1 fea £ 3, 9w
F7 st favafameg i gz § | 7=
7 W 1916 ¥ AT T47. THEAT 47 o
WA HIEA ATALI ¥ IH T TET AT AT
AL LRGeS tAE R A il 4
1 ot AT o &fey
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qoTA AFNRT : I 79 A G ¥
AT EAI FH A 41 AT ST 5
a7 AEH R | 3W AW AE

o T RANET Aifgay : o7 A=
A% T TeET W EE AT d, gt
qAT TEW |

wETe WEIXY - ¥AT THET § avg
AT |

To TR RAhge sfgan - a7 gafay
% €7 790 &1 w7 T qgAT FHey
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o T RAPT WGaT: R A K
e I WIE AR AT A ST
FRIGT MR T QAGAT AT |
waw wgRy  giEE, WET |
(Interruption)
TioTm wANgT Mg : wwew W
TEW EGETE Y T awT A

o . (Interruption)

weaw  wgew
Bill to be introduced.

o UK ARy WA ;. THEA
L 0 (Interrvptions) wo¥ &
eI
moW RERG  WT AW F
;|
ot a¥ (@) 9§ wEAT
TEA § WY §-FIA AT 99T e A
M ¥ T3 AYTEE A9 F TAR
A R A "L (s
W AEAT 0 WET, mET
ATET
Mr. Speaker:
would sit down.
R W & o g
Shri U. M. Trivedi (Mandsaur):
The question is this. How can Dr.
Lohia, for whom we may have great
regard go on accusing a party which

is not here, and then make an allega-

tion and obtain publicity thereby?
Mr. Speaker: 1 am not allowing

him, T am not allowing anybody now.

Shri U. M. Trivedi:
must be expunged.

wiiT,  ®WTET

Order, order. Both

Those remarks

o WEAW ;. WET, 99 TR T
FRAAT TS AT A A ag A K fawra ¢
IFA W wF AW (smawT) wrE
oZi A AT WY T A RwE oA
FZ wreT | W AT W
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1241 hrs.

KERALA APPROFRIATION (NO. 5)
BILL, 1865

‘The Minister of Fimance (Shri T. T.
Erishnamachari): I beg to move:t

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the finan-
cial yecar 1965-86, be taken into
consideration.”

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the finan-
cial year 1965-86, be taken into con-
sideration.”

The motion was adopted.
Mr. Speaker:

“That Clauses 1, 2 and 3, the
Schedule, the Enacting Formula
and the Title stand part of the Bill."

The motion was adopted.

The question is:

Clauses 1, 2 and 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

Shri T, T. Krishnamacharl; I beg

{o move:
“That the Bill be passed.”
Mr. Speaker: The gquestion is:
“That the Bill be passed.”
The motion was adopled.

12.42} hrs.

RESOLUTIONS RE. INDIAN CO-
COANUT COMMITTEE, AND IN-
DIAN CENTRAL OILSEEDS COM-
MITTEE—Contd,

Mr. Speaker: Out of two hours
one hour and 45 minutes have already
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becn taken, and only 15 minutes re-
main. Shri Maniyangadan,

Shri §. M. Banerjee (Kanpur): I
would like to know when the Minis-
ter is going to reply.

Mr, Speaker: Soon after this 1 sup-
pose.

Shri Maniyangadan (Kottayam):
It is admitted on all hands that the
commodity committecs which are
now proposed Lo be dissolved were
doing some good work. The main rea-
son advanced by the Government for
abolishing these committers is that in
respect of research it is asdvised by
experts that the present pattern should
be changed, that cc dity-wise re-
search is out of date and that a new
pattern should be evolved by which
thery should be comprehengive re-
search and regional researoh. In prin-
ciple I accept thal, but I would sub-
mit that certain commodities, for
example cotoanut, arecanut, rubber
and tea, have gl their gwn poeculiar
problems, and in the matter of re-
search also they have to be lnoked at
in this way.

The two motions before the Housc
are regarding the Cocoanut Commit-
tee and the Oilseeds Committee. As
regards cocvanul, we know what the
main decisions are. I do not say that
the research work done hitherto under
the control of the Cocoanut Com-
mittee has given results capable of
wiping out all the diseases, but they
were doing some work. I only desire
that by the new pattern now evolved
the discases of cocoanut treex, mainly
root and leaf diseascs. may be eradi-
caled. 1 have no objection to the new
pattern, but T am afraid that the pe-
culiar diseases and the peculiar sur-
roundings connected with  cocoanut
and nther commodities may not he
given as much attention as was being
done hitherto, 1 only request that
that may be looked into, that that as-
pect may be taken into consideration.

dation of the President

Moved with the rec
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{Shri Maniyangadan]

Quite apart from the research in
the laboratories, there is another as-
pect which is more important, namely
that the results of the research
have to be taken to the agriculturists.
I am afraid the ICAR is not now in a
position to do that. The results of re-
search were being taken to the agri-
culturists through wvarious agcncies
by the Cocoanut Committee. If that
is to be done, my submission is that
some agency like the Cocoanut Com-
mittee is absolutely essential.

Shri Joachim Alva (Kanara); What
is the use of the Cocoanut Committee
when the price of 3 cocoanut is Ras.
125 in Delhi?

Shri Maniyangadan: The Cocoanut
Committee will not bring down the
price. My hon. friend from Mysore
should have studied a little maore
about cocoanut plantation.

Mr. Speaker: Then the hon. Mem-
ber might be invited to Kerala.

Shri Maniyangadan:
cume,

Yes, he is wel-

More than 50 per cent of the coco-
anut trees in Kerala are affected by
diseases. It is a very serious matter.
Cocoanut was being imported, but
now recently some restrictions have
been imposed 1 am told, and that is
the reason why the price has gone
up. He said in Delhi it is Rs. 1-25.

Now in Kerala also the price has
gone up, but what js happening to
the poor agriculturist? Most of the

agriculturists are small holders own-
ing ten or 100 trees at the most. The
price increase is being taken advan-
tage of by middlemen, it does not go
to the cultivator. That is the actual
position. That is another aspect
which has to be gone into. As I sub-
mitted, only a committee like the Co-
coanut Committee can find remedies
far that.

The Minister of Food and Agricul-
tare (Shri C, Subramaniam): But it
has not done anything so far.
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Shri Manilyangadan: The hon. Mi-
nister says that nothing has been
done so far, 1 admit, but the fact that
nothing has been done so far and that
something more could be done, im-
provements could be effected, is no
reason for liquidating the Commit-
tee.

There is the Rubber Board which is
doing work which may not be known
1o the Members., It is stated by the
Government that rubber, fea and
coffee plantations are big ones, that
in the case of cocoanut it is not so. Ac-
tually, more than 50 per cent of the
rubber plantations in India consist of
small holdings between three and
five acres, but the Rubber Board is
encouraging the small holders, it is
giving subsidy in certain cases to the
small holders, it is giving technical
adwice to the small holders. It has its
own fleld workers and so many other
people to go into matter. If such acti-
vities are taken up by the Cocoanut
Committee, that will deflnitely do
some good.

Another thing is regarding better
seedlings.

Mr. Speaker:
more time?

Is he likely to take

Shri Maniyangadan:
five or six minutes.

1 may take

Mr. Speaker: Five minutes more.

Shri Kappen (Muvattupuzha): Yes-
terday it was almost decided to ex-
tend the time.

Mr. Speaker: We have had
many extensions glready.

too

Shri Kappen: Yesterday it was said
it would be considered.

Shri Maniyangadan:
intervention has
other points.

Alva's
the

Shri
taken me ‘o

Shri Joachim Alva: It was the most
relevant intervention.
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Shri Maniyangadan: 1 was refer-
ring to small holders, and comparing
the Rubber Board with the Cocoanut
Committee. I admit that the Cocoa-
nut Committee has not done as much
as the Rubber Board is doing, but I
suggest that it should be made to do
such things. I am ared to give
suggestions, but 1 think jt is no use.
If better scedlings are provided to the
agriculturists, that will go a long way
in the development of coconut plan-
tations. There are certain nurseries
run by the coconut committee and bet-
ter scedlings are provided. Research
can improve it more. [ do not know

4
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series new seedlings are supplied;
valuable literature regarding coconut
plantationg are iasued by this com-
mittec; there are demonstration plans
and they go to the agricultrisis’ lands
and demonstrate how pesticides are
1o be applied and diseases are to be
prevented. 1 do not know whether
these things could be continued. They
may say that the State Government
can look into it. Coconut trees are
an important plantation and the State
government may do something but in
India we are in need of more coco-
nuts for industrial purposes and also
as a food. So, coconut plantations

whether the prop P
council will be able to do that, The
coronut committec is the only body
which can take up this work.

12-50 hre.

[Mr. DEPUTY SPEAKER in the Chair.]

More than fifty per cent of the trees
are affected by some disease and with
so much research no remedy has been
found yet. The only suggestion given
by the experts now is most pof these
trees should be cut away and removed
and new plants put in their place,
new plants of better varieties. If that
is to be done, I suggest that some
scheme like the rubber board's scheme
of subsidising replantation must be
introduced here also. Just as in the
case of rubber, here also the trees
begin to yield only after 10 or 1!
years. A small holder with about 10
or 20 trees in a small compound will
not willingly cut away all trees and
just wailt for another ten years to get

yield. That is why 1 suggested =&
scheme like the rubber board's
h The t ittee had

such a proposal in the last year but
before it could materialise, there
came this proposal to abolish this
committee and nothing could be done.
Government should seriously consi-
der this matter.

As a result of the research work,
geveral other things are being dohe
bty this committee. From {te nor-

hould be increased and started in
other States like West Bengal and
Assam. Sq, this should be looked
into as an all India basis.

Shri Joachlm Alva: Can you pleam
tell us who neglected the coconut,
the rich landlords in Kerala or the
government?

Shri Maniyangadan: As regardr
research, even now the president of
the coconut committee is the director
gemeral and vice president of ICAR
The experts of the ICAR are associal-
ed with this committee and there ix
overall control by the ICAR. I do
not want that research should e
done with regard to separate com-
modities in water tight compartments
but there must be co-ordination.

Mr. Deputy-Speaker: Sufficient has
been about coconut now.

Shri Maxiyangadan: One thing
aboul the staff of the committees
There arc a large number of people
employed there. 1 do not know what
is going to happen if all these com-
modity commitiees are dissolved. As
Mr. Warior said, it was a losing fight
So, governmemt must see that the
present position of the staff js main-
tained and there should be no cu*-
tallment wnd some alternative em-
ploymest whould be foupd ot for
them.



4679 Cocoanut and
Shri Kappen: Sir, you promised to
extend the time.

Mr. Deputy-Speaker; That time is
over now. The hon. Minister.

Shri C, Subramaniam: Mr. Deputy-
Speaker, I have listened with atten-
tion to all the points made by the
hon. Members, particularly Members
from Kerala, with regard to coconut
development,

Shri Joachim Alva:
Mysore, next door.

I come from

Shri C. Subramaniam: 1 have the
advantage of coming from an area
which is adjacent to Kerala and per-
sonally also I am interested in coco-
nut gardens and also in the oil seeds
because in our area pil seeds are
grown and on my gwn lands oil seeds
are grown. Even as a grower these
are all problems with which I  am
familiar, gpart from my association
with one of the commodities com-
mittee the tobacco committee. There
is no differcnce in the point of view
of objective that is to be achieved.
We should do vigorous research to
identify the wvarious problems with
regard o these commodities and find
snlutions to them. Secondly, whatever
is achieved in the field of research
should be taken to the growers so
that these commodities may develop
properly. Even though they had
powers, these committees had done
very little about marketing. I{ ig true
that the DG of the ICAR is the
chairman of all these committees, as
wae mentioned and it is true that it
was gn anomolous position. But who
is ultimately responsible for the re-
-search work? If we ask the ecom-
mittee, they would say that ICAR do
not make sufficient funds available
for the various research schemes nd
so nothing could be done. The ICAR
‘wil] say that it is not responsible be-
causg there are the commodity com-
mittees. Somehow ipn our adminis-
trative set up which we have inherit-
ed from the British nobody is ultima-
tely responsible. 'Unfortunately be-
causte we have got accustomed to a
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certain set up we always think much
before we change that particularly
in these various flelds unless we are
in a position to locate responsibility
and make a particular organisation
or individual responsible...

Shri Hari Vishou Kamath (Hoshan-
gabad): Sir, on a point of order. I am
sure you will agree that when the
Minister is back home, fresh from
Rome, and is speaking on a subject
like the coconut and allied matters,
there should be quorum in the House.

Mr, Deputy-Speaker: The Bell is
being rung.

4C80

Now, there is gquorum, The hon.
Minister may continue.
13 hrs.

Shri C. Subramanlam: 1 was men-

tioning that we have got accustomed
to g sel-up where nobody is ultimate-
ly responsible for any result or for
any failure, and that was how these
commodity ‘committees in relatiop 1o
the 1ICAR were functioning with re-
gard to research. In addition to that,
as ] already mentioned, research can-
not now be oriented only to a parti-
cular commodity, but it has got to be
more broad-based. In addition to
that, we should have a large number
of other scientific experts also for the
purpose of strengthening research gnd
achieving results.  Therefore, 1 am
not surprised lo hear that in spite of
this unifieq attention of this com-
mittee with regard to coconut, no
worth-while results have come out
of the research work done under this
committee to solve many of the prob-
lems affecting the coconut plantations,
This is the condition under which we
came to this decision, not that under
fortunate conditions we cap always
achieve results; but that is more
proper.

Shri Kappen: May I know whether
the research station has evolved a
hybrid variety which s resistant to
root disease and leat disease?

Shri C. Subramaniam: A small item
of work is not the thing which is
required now. We have to save mil-
lions of trees which are standing
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now. No doubt that will solve the
problem of new plantations, but the
fate of millions of farmers depends
upon whether you are able to save
the existing gardens, but unfortunate-
ly no solution has been found. That
is why research work has got to be
more intensive under proper auspices,
not that it would always achieve
success but there are greater proba-
bilities of achieving results ip this,
whereas in the past set-up you could
never achieve any worth-while re-
sults. This is the main and important
thing which will have 1o be taken
into consideration,

As far as development is concern-
ed, there also therg is the dual res-
ponsibility.  Under the constitution,
the development aspect has to be
looked after by the Stale Govern-
ments and that is why, when the
present constitution camg into exis-
tence, these commodity committees
suid that they would assist the State
Governments by giving technical
advice, That is how they have been
functioning even with regard to
development; the responsibility was
with the State Governments ynder
the constitution for any development
work in the agricultural sector.
Therefore, noboedy is ultimately res-
ponsible.  The State Government
might say that the commodity com-
mittees did not do it properly and the
commodily committees might say that
the State Governments, ip spite of
their advice, have not done the task
properly. That is why even with re-
gard to development, the responsibi-
lity will have to be placed squarcly
on a particular  authority and the
success or failure should be the res-
ponsibility of that authority. There-
fore, it is with reference to these
things that we considered the whole
aspect not only for the first time, but
for the last 10 years that has been
unde: consideration, W, are always
afraid of making changes, and T
thought that when we were reorga-
nising the whole set-up of the ICAR,
that was the time to take up the
consideration of the commodity com-
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mittees also; the ICAR is not going
to be hereafter merely an institution
which would be sanctioning grants or
sanctioning schemes. Now it be-
comes the body which would be res-
ponsible for the entire research work
in the agricultural sector. It does
not mean that jt gets centraliseqd at
Delhi; no; as n  matter of fact, the
research work will have to be done
at the fleld level, and therefore the
research work will be located where-
ever jt has got to be done, but the
oc-ordination is done by the ICAR
so that there is a co-ordinated ap-
proach with regard to this malter,
and whatever results might be avail-
able in the research work in any
laboratory will be available for the
beneflt of the laboratories doing work
on any particular commodity. Seo,
the scientific experts and administra-
torg gave us the advice that It is
better to have the entire agricultural
research work done ynder onc organi-
sation, and have a co-ordinated ap-
proach to these commodities gnd in-
tensity our research work, and that
is what is being attempted by tuking
away the research work from these
commodity commitiees and placing it
under the ICAR.

As far as development is concern-
ed I already stated that it was mere-
ly giving technical advice. It is not
as if we are abolishing the entire
committees as such. On the other
hand, with almosi the same composi-
tion—the statute has to go because
the main research work is being tak-
en away—we are having the develop-
ment councils in which all these in-
terests will be represented and they
will be able to advise the Government
of India and the Stale Governments
and whatever they have go! to say
will be given due weight for the pur-
posg of seeing that hie problems of
the grower and the producer are
properly lookeg into.

With regard to the development
councils, they will pe properly staff-
ed, and some of the staff who are now
being employed in these various com-
modity committees will be absorbed
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in the development councils, and as
far as research workers are concern-
ed, they will be definitely absorbed
by the ICAR. I can give the assur-
ance that we would see that nobody,
as far as possible, is thrown out of
employment and they would be pro-
perly placed. Particularly in regard
to the low-placed officials, we shall
try to see that they are not displac-
ed, from where they are already
working, to distant places.

The object of the resclution on the
abolition of these committees is for
the purpose of intensifying the work
and for achieving results. I can give
the assurance tp this House that there
would be no neglect ag far as these
commodities are concerned,—particu-
larly, coconut, oilseeds and tobacco
and other commodities—and they
have o play an essential role in our
agricultural economy. In fact, my
idea is to have better work done in
respect of these commuodities so that
the problems relating tp these com-
modities would be properly solved
and tackled and the development
work is properly done apg the mar-
keting operations also is properly co-
ordinated with these things. With
this assurance, I hope the hon. Mem-
bers would agree to the adoption of
this resolution and see that in the
development councils the various re-
prescniatives from this House also
are there and they would give proper
suggestions for the purpose of imple-
mentation and | can assure them that
those suggestions will be given pro-
per weight,

One hon. Member has been men-
tioning about the price of coconut. I
know it is very high. As a grower,
while ;1 am happy, I do agree that the
consumers are hard hit by it. It shall
be our endeavour to see that we grow
more and more cocounts in our own
country Instead of depending upon
tmports from other countries so that
we will be self-sufficient {n copra
#lso. That is also one of the objec-
tives of the development council and
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the research work which they will be
doing.

Shri Joachim Alva: For over 20
years, they have been doing research
work on coconut; there are an army
of officials in the Ministry. That is
the first point; the second point is, 1
purchased three coconuts yesterday at
Re, 1.25 each, in the market., How
can the poor man subsist, when rice
is not available? Is the Ministry
seized of the problem of very high
prices of coconut? How is it going
to feed the people in this situation?
There ig no satisfactory answer.

Shri B, K. Das (Contai); May I
know what will be the nature of the
research work in regard to the other
commodities suoh as rubber, coffee,
and so on? Will they have the same
reorganisation and will they also be
brought under the ICAR?

Shri C. Subramaniam: We are try-
ing to bring under the ICAR the en-
tire research work in the agricultural
fileld But those commodities come
under another Ministry. We will
have to negotiate with that Ministry.

Mr. Deputy-Speaker: The question
B

(i) “Whereas gection 17 of the
Indian Coconut Committee
Act, 1844 (10 of 1944), em-
powers the Central Govern-
ment to declare, with the pre-
vious approval of the House
of the People and by notifica-
tion in the Official Gazette,
that with effect from such
date as may be specified in
the notification, the Indian
Coconut Committee consti-
tuted under that Act shall pe
dissolved;

And whereas the Central Gov-
ernment is of the opinion that
a declaration to the above
effect should be made as in
the draft notification' wnnex-
ed hereto;
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And whereas thizs House after
considering the said draft
notification and the views
expressed in support thereof
on behalf of the Central Gov-
ernment is of the opinion
that the previous approval
of this House to the declara-
tion proposed in the draft
notification should be ac-
corded;

Now, therefore, in pursuance of
section 17 of the Indian Coco-
nut Committee Act, 1844 (10
of 1944), this House accords
its approval to the dgraft noti-
fication containing the afore-
said declaration.

ANNEXURE
Draft Notification

In exercise of the powers con-
ferred by section 17 of the
Indian Coconut Committee
Act, 1944 (10 of 1044), the
Central Government, with
the previous approval of the
House of the People, hereby
declares that with effect from
1st April, 1966 ‘the Indian
Coconut Committee constitut-
ed under that Act shall be
dissolved.”

The motion was adopted.

Mr. Deputy-Speaker: The question

(ii) *“Whereas section 18 of the
Indian Oilseeds  Committee
Act, 1048 (8 of 1946), em-
powers the Central Govern-
ment to declare, with the
previous approval of the
House of the People and by
notification in  the Official
Gazette, that with effect from
such date as mav be specified
in the notification, the Indan
Central Oi'sceds Committee
constituted under that Act
shall be dissolved,
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Ang whereag the Central Gov-
ernment is of the gpinion that
a declaration to the above
effect ghoulgy be made as in
the draft notification "annex-
ed hereto;

And whereas this House after
considering the said draft
notification and the views
expressed in support thereof
on behalf of the Central Gov-
ernment is of the opinion
that the previous approval
of this House to the declara-
tion proposed in the draft
notification should be ac-
corded;

Now, thercfore, in pursuance of
section 16 of the Indian
Oilseeds Committec Act, 1848
(9 of 1946), this Flouse accords
its approval to the drafg noti-
fication containing the afore-
said declaration,

ANNEXURE
Draft Notifieation

In exercise of the puwers con-
ferred by section 16 of the
Indian Oilseeds Committee
Act, 1948 (D of 1948), the
Central Government, with the
previous approval of the House
of the People, hereby declar-
es that with effeci from Ist
April, 1086, the Indian Cen-
tral Oilseeds Commitlee cons-
tituted under that Act shall
be dissolved.”

The motion was edopted

13.11 trs,
DELHI ADMINISTRATION BILL

The Minisier of Home Affairs {Shri
Namda): Mr. Deputy-Speaker, Sir,
with you: permission, I seek to subs-
titute the motion which siands in my
name by annther metion, which has
been circulgted.

1 beg to move:

“That the Bill to provide for
the administration of the Unijon
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‘Territory of Delhi and for matters
connected therewith, pe referred
to a Joint Committee of the
Houses consisting of 33 members,
22 from this House, namely:—

Shri 5. V. Krishnamoorthy Rao;
Shri Ramchandra Vithal
Bade; Chodhury Brahm Pra-
kash; Shrimati Renu Chakra-
vartty; Shri Shivajirao 5.
Deshmukh; Shri Shiv Charan
Gupta; Shrimati Subhadra
Joshi; Shri Hari Vishnu
Kamath; Sardar Kapur Singh;
Shri Mehr Chand Khanna;
Shri T. Manaen; Shri Dhu-
leshwar Meena; Shri Jashvant
Mehta; Shri Bakar Ali Mirza;
Sardar Gurmukh Singh
Musafir; Shri Naval Prabha-
kar; Shri A. V. Raghavan,
Shri R, V. Reddiar; Dr. Saro-
jini Mahishi; Shri Sham Nath;
Shrimati Ramdulari Sinha:
and Shri Gulzarilal Nanda

.ang 11 from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Joint Committee;

that the Committee shall make
a report to this House by the
first day of the next session;

that in other respecis the Rules
of Procedure of this House relat-
ing to Parliameniary Committees
shall apply with such variations
and modificating as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Commitiee and
communicate to this House the
names of 11 members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

The Bill before the House deals
with the future adminlistrative set-
up of Delhi. Its purpose is to create
a new set-up. The provisions of this
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Bill are designed to suit the excep-
tional circumstances in this area and
to provide for the satistaction of cer-
tain special needs. It is well-known
what these exceptional circumstances
are. The most obvious peculiarity of
the case lies in the fact that Delhi
has the privilege of being the capital
of the Union of India and the seat of
the Central Government, This also
imposes certain obligations and calls
for the acceplance of a measure of
self-denial on the part of the people
of the area.

Sir, may I trace briefly the deve-
lopments concerning the administra-
tion of Delhi, which have an intimate
bearing on the issues underlying the
proposals put forward in this Bill?
Before indeperidence, Delhi, as the
capital of [ndia, was administered by
the Central Government through a
Chief Commissioner. It was a Chief
Commissioner's Province. After the
attai t of independ Delhi
became a ‘C’ Class State with a legis-
lature and a council of ministers.
This position lasted till 1956. Mean-
while in September 1955 the States
Reorganisation Commission had sub-
mitted its report. The recommenda-
tions of this Commission led to a
large-scale  transformation of the
structure of the States. One of the
c . of its r dations
was the abolition of the Ilegislative
assemblies and council of ministers
in 'C' Clasg States. This was secur-
ed through repeal of the Govern-
ment of Part C Sates Act, 1951 from
the 1st November, 1956.

The Commission specially review-
ed the arrangements in respect of
Delhi and devoted a whole chapter to
this problem. Taking into considera-
tion the special situation of Delhi--
ie, it is the seat of the Indian Gov-
ernment and it is also basically a city
unit comprising of an urban popula-
tion of 82 per cent in view of all this,
the C ission T ded that
municipal autonomy in the form of a
Corporation. which will provide
greater local autonomy than is the




4689 Delhi
case in some of the important federal
capitals, would be the right and in
fact the only solution of the problem
of Delhi. Thereafter, the Municipal
Corporation was constituted in April
1958 under the Delhi Municipal Cor-
poration Act, 1857 for the entire

Union Territory of Delhi, i.e, the
rural as well as the urban areas. A
small area--New Delhi covering

about 16 square miles—and the Delhi
Cantonment were, however, kept
outside the jurisdiction of the Corpo-

ration. Unlike the other municipal
corporations, the Delhi Municipal
Corporation was made responsible

for even generation of electricity.
This was a special feature, apart
from the fact that the rural arcas
were brought alse under the jurisdic-
tion of the Corporation, which is not
the case in other such bodies.

After the abolition of the legisla-
u-e and council of ministers for Delhi,
the administration of the territory
is being carried on directly by the
Central Governmeny through the
Chief Commissioner, This set-up,
one can understand, did not satisfy
the political aspirations of the peo-
ple of the area and persistent de-
mands have been made to provide
for g larger association of the people
not only in essentially city functions
carsed out oy the Municipal Corpo-
ration, but also in other wider flelds
of administration. There were de-
mands for the revival of a legislative
assembly and council of ministers. It
will be recalled that when the Cons-
titution  (Fourteenth  Amendment)
B.ll, 1962 came up before Parliament,
it was suggested on the floor of the
House that Delhi should also be in-
cluded in that Bill, so that jt could
have a legislative assembly and a
council of ministers. It was, how-
ever, made clear at that time on be-
half of the government that the ques-
tion of effecting changes in the admi-
nistrative set-up of Delhj would re-
quire special consideration in the
light of the special requirements of
the territory,
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1 might refer here to the observa-
tions made by the late Prime Minis-
ter, Shri Jawaharlal Nehru, on that
occasion. He said Delhi could not be
dealt with like other Union Territo-
ries and could not straightaway be
included in the Bill. The Prime
Minister—who was then Home Minis-
ter—Shri Lal Bahadur Shastri also
said that the question as to what
changes were needed in the working
of the Corporation would be consi-
dered as soon as the Corporation’s
recommendations were received,
That was being considered then. He
also said that the question as to how
the representatives of the people could
be associated with thgy developmental
activities would also be considered

I woulg not like to take the time
of the House in explaining the special
position which Delhi occupies—H—ie--
so obvious. In other federal capitals
in the world also, a balance is kept
between the requirements of demo-
cratic iation of the people with
the administration and the need for
effective control of the national gov-
ernment over the government of the
capital to avoid conflicts, which may
detract from the efficient working of
the Metropolis, also keeping in view
the fact that a large number of
foreign legations, embassies, etc. are
houseg here,

Having teken into account zll these
factors gnd afte: detailed discussiom
with the representatives of the politi-
cal parties and others, a scheme for

reorganising the ad trative set-
up of the territory ang also of the
Delhi Municipal Corporation was
drawn up.

The broad outlines of this scheme
was laid before the House on 18th
August. 1985, The present Bill seeks
to give effect ty that portion of the
scheme which provides for the sett-
ing up of a Metropolitan Council and
an Executive Council to asyist and
advise the Administrator of the terri-
fory.
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The main features of the Bill are

that the Administrator of the terri-

tory will be a Lieutenant Governor
who will have an Executive Council
to assist and advise him except in
regard to certain matlers which will
be reserved to the Administrator,
and that a deliberative body called
the Metropolitan Council consisting
of 42 elected and 5 nominated mem-
bers will be constituted which will
be empowered to discuss and make
recommendations in regard to matters
relating to the administration and
development of the territory excepl
those reserved to the Administrator.

The Bill is divided into four parts.
Part (1) covers preliminary ground
and contains a set of definitions.
Part (2) deals with the Metropolitan
Council, its constitution, functions
and other procedural matters connec-
ted with ite functions. 1 shall refer
to @ few clauses which are impor-
tant. Clause (3) provides that there
shall be a Metropolitan Council con-
sisting of 42 members chosen by
direct election from the territorial
constituencies.  Provision has been
made for nominating not more than
5 persons to the Council. This {fol-
lows similar provisions made in res-
pect of legislatures constituted under
the Government of Union Territories
Act,  1963. There is also provision
for vreserving seats for Scheduled
Castes on the basis of the ratio of the
population of Scheduled Castes o the
total population in Delhi.

We may then look to clause 4 which
empowers the Election . Commisgion
to determine the various territorial
constituencies. There are details
given regarding that. I do not wish
to take up the time of the House py
Eoing into the details of that clause.

Clauses 6 to 9 lay down the gqualifi-
cations for membership to the Coun-
cil, which are the same ag those for

bership of the legislatures of the
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also makes provision for conducting
the elections in accordance with the
Representation of the People Act,
1851 ang rules thercunder.

Clause 10 provides that the term of
the Metropolitan Council ehall be five
years with the additional provisions
for extending the term when a pro-
clamation of emergency is in force.
This provision as well as the provi-
sion in clause 11 relating to summon-
ing and proroguing the Councils,
they follow similar provisions in the
Government of Union Territories

Act,

Then we may take up clauses 12
and 13. They deal with the election
of the Chairman of the Metropolitan
Council and other matters incidental
to that office.  Clause 14 empowers
the Administrator to atlend and add-
ress the meeting of the Council.

Clauses 15 to 20 deal with matters
on cath or aeffirmation by members
voting in Metropolitan Council, vaca-
tion of seats, disqualification from
membership, powers and privileges
and salaries of members.

I now move on to clause 21. This
is an important clause which speci-
fies matters which the Metropolitan
Council may discuss and in respect of
which it may make recommendations.
It includes matters in the State and
Concurrent iists and alsp provides
for legislation regarding those mat-
ters being considered in the Metro-
politan Council. The budget of the
territory will also be placed before
the Metropolitan Council.
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Mr. Deputy-Speaker: Quorum has
been challenged. The hon. Minister

Union Territories, gnd the pr
for preparing the electoral rolls, and

may r his seat. The Bell is be-
ing rung.
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There is quorum now. The hon.
Minister may continue his speech.

Shri Nanda: Sir, I was in clause
21, on the question of the budget of
the territory. It is clear from this
provision that it will also be placed
before the Metropolitan Council ‘for
consideration and making recommen-
dation at the appropriate stage cach
year.

Clause 22 is another important clause
which confers on the members the
right of asking questions. Clause 23
pives the guthority to the Metropolitan
Cuouncil to regulate its procedure, con-
duct of business and rules. The Ad-
ministrator is however empowered to
make ruies pruhibiting discussions on
matters for which he will be exclu-
sively responsible and for regulating
asking of gquestions regarding such
matlers,

1 think I peed not mention the other
clauses in this Part. 1 now move on
to Part III of the Bill. This part deals
with the constitution of the Executive
Council, its powers and functions and
the manner in which the Lt. Governor
will trunsact the business with the
members of the Executive Council.

Clause 27 provides that in exercise
cf his functions the Administrator
=hall be assisted and advised by an
Executive Council consisting of not
‘more than four members. Only in re-
gard to law and order, including the
organisation and discipline of police
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trator shall refer the issue to the
Fresident for decision. Such a provi-
sion exists in the Government of
Union Territories Act und it is maialy
intended to clarify the constitutianal
position that the Central Government
is u'timately answerable to Parliament
for the administration of the territor-
ies. Although such a provision exis!s
in the Government of Union Territor-
ies Act it has been there during the
last iwo and a half years—there had
been no occasion when this was in-
voked, when the President was requir-
ed to settle the difference of opinion
on such matters. It is hoped that
Delhi will not be an exception to this
kind of convention or practice.

Clause 27 further provides that the
decisions of the Executive Council re-
lating to New Delhi shall be aubject
to the concurrence of the Lt. Governor.
This arises from the fact that New
Delhi has & specia]l position within the
territory as already recognised by the
fact that it has a separate munici-

pality.

Clause 28 provides that the Execu-
tive Council shall be appointed by the
President. It is intenddd that the
Executive Councillors will be chosen
from among the members of the Met-
ropolitan Council and in the day to
day discharge of their duties they will
function like Ministers. This has been
made possible by providing in clause
20 that rules shall be framed for allo-

force end on such other as
the President may from time to time
specify will he be required to act in
his discretion, that is, without the
assistance and advice of the Execu-
tive Councillors. In fact, such reser-
vation has been made in the Govern-
ments of Part C States also, but its
scope is considerably curtailed in the
present  Bill.

Clause 27 further mokes a provision
that in the event of a difference of

cating b g the s of
the Executive Council for convenient
transaction of b by the Execu-

tive Councillors.

1 now come to Part IV which con-
tains miscellanecus and transitional
provisions. There are just one or two
clauses which deserve mentioning.
Clause 32 provides for an interim
Metropolitan Council being constitut-
ed until the general elections to the
Metropolitan Council are held. 42
members of the interim Metropolitan
Council will be elected by the existing

bers of the Delhi electoral college

opinion between the Ad ator
and the members of the Executive
Council on any matter the Adminis-

by the system of proportional repre-
sentation by means of s single trans-
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ferable vote. Clause 33 provides for
the setting up of an interim Execu-
tive Council until the directly elected
Metropolitan Council comes into exist-
ence,

Clause 35 provides that the interim
Metropolitan Council shall be the
electoral college for Delhi. This is an
important clause. And the last clause
to which | would like to draw atten-
tion, is clause 36 which provides for
increase in the parliamentary seats
allotted to Delhi from 5 to 7. This
increase has been suggested having
regard to the increase in population of
Delhi from 17:44 lakhs in 1951 to
2659 lakhs in 1961. This is a brief
presentation of the important points
of the Bill.

I may make just a few more obser-
vations before I conclude. 1 would
request hon. Members to consider
these provisions in their proper pers-
pective and in their totality. What
is it that they want? It is quite ob-
vious that the ultimate responsibility
of Parliament for the administration
of this territory remains intact in this
Bill. The accountability of all those
persons who are concerned with this
adminijstration to Parliament also re-
mains. This was also the position
visualized in the various stages of the
discussion in this matter hitherto.

So far the position was different.
Now a new situation has been created.
So the set up of the administration
will not be the same as it was before.
As much as possible, to the extent it
is possib'e to do so, peoples’ aspiration
for association as closely as possible
with the administration, the parlicipa-
tion of the representatives of the peo-
ple with the administration has been
secured here through the provisions
of this Bill.

Shri  Vasudevan Nalr (Ambala-
puzhal: Nn, ahsolulely not.

Shri Nanda: That is a matter of
opinion, though T do not think there
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is any scope for difference of opinion
on what I have said, There is that
participation. Of course, it is true
that the demand for a separate State,
a Union Territory with a separale
Assembly and Council of Ministers,
has not been conceded.

Shri Vasudevan Nair:
crux of the matter.

That is the

Shri Nanda: May be. I unders.and
that there is a viewpoint which has
not been met by the provisjons of this
Bill. I do not say that viewpoint is
inherently wrong. There is nothing
inherently wrong about it. [ under-
stand that those aspirations have not
received ful] satisfaction. There is
nothing wrong with those aspirations.
But the point to remember is that
there are special conditions. We have
first to recognise the fact of these spe-
cial ronditions and then see whether
we are not going to the utmost length
to meet those requirements consistent
with the other obligations which have
been set out before, which I have
mentioned in the course of my earlier
observations. Having regard to all
that, I believe it is very clear that this
Bill gives expression, it affords ex-
pression to the peoples’ will to share
in the largest measure practicable in
the various fields of work in Delhi.
It tries also to ensure an integrated
and efficient machinery to give to the
people a good administration which is
responsive to their needs and attends
to their problems with great sympa-
thy, solicilude and despatch. This is
another aspect which had come up
many times at many stages during the
consideration of the scheme to be
brought forward and imp'emented
with regard to this State. T think
there was a legitimate complaint, a
sense of grievance, about the fact that
the administration, as envisaged, did
not provide for full co-ordination; to
put it in another way, there
was no unified administration.
Ta the extent that position remains it
did creale a certain disadvan‘age and
handicap for the territory. There-
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fore, the new scheme is going to ob-
viate those defects and in essence it
meets the need for participation of
the people, their association in the
administration. The formal provi-
sions of the law are there; the ac-
countability to Parliament ig there,
but the way in which all this has
been framed, it paves the way for, in
essence, a very full association of the
people's representatives so far as the
practical purposes of adminigtration
are concerned. This is assured.

Then, taking all these provisions to-
gether, taking also into account the
fact that there is going to be a re-
organisation of thg municipal set-
up—there will be another measure
before Parliament which will enable
the administration of the municipa-
lity to be carried on in a much more
efficient manner—in the light of
whatever experience has been gain-
ed during these years—and that is
because of the fact that Delhi has got
its special requirements—we will be
giving certain special features to the
municipal set-up also and it will pro-
vide for a way of dealing with the
problems of the Delhi municipal area
which, I believe, is going to be con-
ducive to a much more effective and
efficient administration of the area.

Sir, T have explained the main fea-
tures. The Metropolitan Counci] is
designed to function like a legisla-
wre in so far as its procedure is
concerned. It would consider the
Bills relating to the territory in the
State and concurrent fields gnd it
wil] make recommendations which
will come up before Government.
Naturally, in view of the fact that
elected reébresentativeg are gssocia-
ted though it is jn an advisory capa-
city, and there are the executive
councillors who will actually be tran-
sacting the business of the jerri-
tory—of course, on the lines which
have been laid down here. largely in
their hands—considering all this, jt
can be said thar the Executive Coun-
ci] will function more or less like A
Council of Ministers.
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Sir, 1 may conclude with the plea
that this arrangement will be given a
fair trial and will be worked in a
spirit of give-and-take and with a
sincere desire to keep it going.
Worked with that understanding, the
arrangement is sure o yield bene-
ficlal fruits and satisfy the demahd
for a good and unified administration
to the representativeg of the people
closely assoclated with and actively
participating in it. Sir, I have done.

Mr. Deputy-Speaker: Motion
moved:

“That the Bill to provide for
the administration of the Union
territory of Delhi and for matters
connected therewith, be referred
to a Joint Committee of the
Houses consisting of 33 bers,
22 from this House. namely:

Shri 5. V Krishnamoorthy Rau,
Shri Ramchandrg Vithu
Bade, Choudhury Brahm
Przkash, Shrimati Renu Chak-
ravartty, Shri Shivajirao S.
Deshmukh, Shri Shiv Charan
Gupta, Shrimatj Subhadra
Joshi, Shri Hari Vishnu
Kamath, Sardar Kapur Singh.
Shri Mehr Chang Khanna,
Shri T. Manaen, Shri Dhu-
leshwar Meena, Shri Jash-
vant Mehta, Shri Bakar Al
Mirza, Sardar Gurmukh Singh
Musafir, Shri Naval Pra-
bhakar, Shri A. V. Raghavan,
Shri R. V. Reddiar, Dr. Saro-
{ini Mahishi, Shri Sham Nath,
Shrimati Ramdulari Sinhn,
and Shri Gulzarila] Nanda

and 11 from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be onc-third of the
total number of members of the
Joint Committee;

that the Commitice shall make
a report to this House by the
firsi day of the next session:

tha* in other respects the Rules
of Procedure of this House re-
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[Mr. Deputy-Speaker]
lating to Parliamentary Com-
mittees shall apply with such
variations and meodifications as
the Speaker may make; and

that this House recommends to
Rajya Sabhg that Rajya Sabha
do join the said Joint Com- -
mittee and communicate to this

NOVEMBER 30, 1965

Administration Bill 4700

4 | gafae & g g fadar vem (&
faeet 2 A1 a2sg § 5 A T AR
frar s o

Mr, Deputy-Speaker: I am very
sorry. If I allow one Member, T will
have to allow other Members also. [
annot make a distinction.

House the of 11 bers

to be appointed by Rajya Sabha
to the Joint Committee.”

There are two other motions for re-
ference to Joint Committee,

Is Shri Brahm Prakash moving his
motion?

Shri Brahm Prakash (Outer Delhi):
I am not moving it now.

ot qwm wAawT (fReA——a e

amr) o oqF A A FE afe aeen
AT AT W WY AT A | A
# fag g AdY &7 ot qa wE

Mr. Deputy-Speaker: You are on
the Joint Committee. Members of
the Jouint Commi‘tee will not be al-
lowed because there are others who
want to speak. If I allow one Mem-
ber, others also will have to be al-

lowed. So, you are not moving this
mo'ion.

$hrl 8. M. Banerjee (Kanpur): I
want to move the motion for circula-
tion.

Sir, I beg to move:
“That the Bill be circulated for
the purpose of eliciting opinlon

thereon by the Bth February,
1866."

Mr. Deputy-Speaker: The motion
ang the amendment of Shri 5. M.
Banerjee are before the House,

R AWH ST . TTETH WERE,

# ox faza s ARAT § 1 vAF qF
Y fadgs @ ¥ § A 977 Afafy w1
w3 qr ¥ %7 feeel A fem w
fafaw | wq www Wt faaa foeet &

gEEq ¥ 37 q94 w94 faar s feg

¥ oY gw aw ya7 Afafa & « avg

8hrl Brahm Prakash: At least one
Member from Delhi should be gllow-
ed to speak.

Mr. Deputy-Speaker; If the House
hag no objection, I will allow one
Member., Shri Vasudevan Nair.

ot gER WA WA | T
AERT, o9 fas a7 a5H e § ¥ Ty
@134 & worgfa g arfge

Mr. Deputy-Speaker: The bell i«
being rung....Now there is quorum.
Shri Vasudevan Nair.

Shri Vasud-van Nair: Mr. Deputy-
Speaker, Sir, 1 am really surprised
why the hon. Minister and the Union
Government have decided to bother
this House with such a Bill.

&t geR W wewid . IuTSas
REIET, T AW FAT AET W7 A wriard
AT F7A4T AT

Mr. Deputy-Speaker: Is there nu

quorum?

shri Hukam Chand Kachhavalya:
No quorum, Sir.

Mr, There 1«

quorum.

Deputy-Speaker:

Shri Vasugdevan Nair: The Union
Government is trying lo impose ani
foist an administrator raj on Delhi. ..

Shri S. M. Banerjee: Exactly.

Shri Vasudevin Nalr: ... and they
want us to believe that this js g de-
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mocratic set-up. [ am constrained to
state that the Home Minister will
not succeed in this game. He cannot
dupe anyone by his statementg that
this expresses the will of the people
of Delhi, that this Bill will help the
associalion of the people's representa-
tives in the state gffairs of Delhi.
All this is tall talk; nothing but tall
talk.

I feel that this Bill js a challenge
to the people of the capital of India
ang if the Government succeedg in
passing this Bill as it is, they will be
cutting at the very roots of demo-
cracy and all our ideas of a demo-
cratic set-up in Delhi will be buried
deep and it will be the final blow.
With all the arguments put forward
by the hon. Minister, he could not...

HY gWR W woAT 1 IITAA
AEIST, AAFAT FTSVTE | wAA H
LA

Mr. Deputy-Speaker: The bell is
being rung....now there is quorum.

Shri Vasudevan Nair: The hon.
Minister spoke so much about the
exceptional situation and the special
circumstances in the capital. But he
could not eluborate very much on the
special circumstances or the excep-
tional situation.

There was a trial of a legislature
and a council of Ministers in Delhi
not for a small period but for a pro-
longed period of four or five years.
From 1852 to 1956, there was an elec-
ted Government in Delhi. The Minis-
ter was duty-bound to explaln to this
House what were the difficulties that
the Centra] Government faced when
a popular Government was ruling in
Delhi and, drawing lessons from that
experience, he ought to have come
before this Houze and explained that
for these reasons they find that they
cannot afford to have a popularly
elected Government in Delhl

The Deputy Minister in the Minks-
try of Home Affairs (Shri L. N,

2019 (Ai) LSD--8,

AKA)

1887 Administration 4702
Bill

Mishra):

The S.R.C, has explained
it,
Shri Brahm Prakash: The S.R.C.
was wrong in that.
Shri Vasudevan Nailr: The hon

Minister did not do that, I under-
stand that if there is a legislature and
a council of Ministers, the heaveus
are not going to fall down. I agree
there, If the Minister wanted to
safeguard some of the privileges of
the Central Government in Delhi, he
could provide for that in a Bill. No-
body is ageinst that. When Delhi is
the seat of the Central Government,
they can very well come before the
Parliament and ask the Parliament,
“Please give us such and such safe-
guards.” But still with those safe-
guards, it was only proper and fair
for the Union Government to offer
an elected Government to 3 million
people of Delhi. I do not know what
is the great sin that the citizens of
Delhi committed which was not com-
mitted by the people in other parts
of India for their being deprived of a
voice in the adminisiration of the
capital.

Sir, as far as our Party is concern-
ed, we are very firmly committed to
the idea of a legislature and a coun-
cil of Ministers in the Union Territory
of Delhi. T want to make it very
clear. The hon. Minister stated that
he had prolonged Itations with
the various political parties on this
particular question. A year before, I
understand, our Party was consulted
along with many other Parties. I
would like to know from him which
Party supported him in this particular
measure. Did a sing'e political Party
in the capital support the Union Gov-
ernment with a measure like this? 1
should like to get a plain answer from
the Minister, if it is possible. Did
he get any support from his own
Party? This Government comes be-
fore this House with this Bill with-
out the support of any political Party
and without the support of the peo-
ple in the capital and they call it a
democratic measure.
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1 have another charge to make to
this Government. We hear in the
newspapers that the ruling Party
was specially taken into confidence by
the Union Home Ministry as far as
this legislation for Delhi is concerned.
Is it a fact that even the amendments
were discussed by the representatives
of the D.P.C.C, and the Home Ministry
behind the curtain before it came to
this House and, if so, is it a healthy
tradition that is being set up as far
as democratic processes in this country
are concerned? | am raising this be-
cause it appeared in the newspapers.
If they did not want to do something
like that, can't they do it in a much
more hidden manner? Perhaps, they
think that they can get anything done
in this country. Some of them con-
fabulate, discuss among themselves,
prepare amendments and come before
the House and hecause they have a
brute majority, they think that they
can get it passed and get away with
it. T think this kind of practice and
precedent established by the Home
Ministry which is supposed to be the
custodian of democratic traditions is
& very dangerous sign. We protest
against this kind of practice.

Having stated our position on the
necessity ol an elected legislature and
a council of Ministers in Delhi, let us
look at this Bill. It does not give me
any pleasure to Jook at it with any
king of enthusiasm. This Metropoli-
tan Councll will be nothing more than
a debating society. T ask this Minister
and this Government? Why should
you waste public money on  this?
(Interruption) Perhaps, some people
can be accommodated. That is a
different matter. There are such
problems for the ruling Party. But
it you go through the provisions of
this Bill, this Metropolitan Councll is
just an ornament, just a debating so-
ciety, and nothing more than that.

- As far as Delhi is concerned, the
Minister himself stated that one of
the important administrative problems
in Delhi was the multiplicity of au-
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thority, Now, in Delhi, the gituation
at present is like this. There is the
Delhi Municipal Corporation looking
after the civic affairs and there is the
all-powerful Delhi Administration and
this poor Corporation has no powers
and no voice as far as the Delhi
Administration is concernped. Then,
there is the Delhi Development Au-
thority which looks after certain pro-
blems on its own. There is the New
Delhi Municipal Committee, entirely
nominated, with an LA.S. officer or
somebody as the President of that
Committee. And yet there is another
authority, the Delhi Cantonment Ad-
ministration. Today, because of this
maultiplicity of authority, the citizens
of Delhi in various parts are put to
difficulties, For example, they have
to pay water charges—there are diffe-
rent charges in different places.
Then, they have to pay electricity
charges—different charges in different
places. As far as the water supply is
concerned, it is a chronic problem in
Delhi. One of the reasons for lack
of solution for this chronic problem
is that there is no centralised autho-
rity to look after it. The Delhi Cor-
poration is in-charge of filtration and
the laying out of mains and the dis-
tribution is under the charge of the
Corporation in the Delhi Corporation
area and the New Delhi Municipal
Committee in the New Delhi area
and the New Delhi Municipal Com-
mittee, after getting the bulk supplies
of water from the Corporation at a
lower rate, charges such a high rate
that the consumers in New Delhi area
have to pay more than what the con-
sumers pa¥ in the old Delhi area.
Actuslly, they are trading on this;
they are trading on an item like water
and on an item like electricity. It is
very difficult to find a similar agency
trying to make profits on these items.

14 hrs.
1 forgot to mention one other
agency, and that is Mehr Chand

Khanna Saheb's department; he has
also somewhat a little empire of his
own in Delhi. I think the CPWD Is
in charge of unfiltered water supply..
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Shri U. M. Trivedi (Mandsaur):
That is the Health Ministry.

Shri Vasundevan Nair: Yes, the
Health Ministry is another agency.
I am thankful tp the hon. Member.
I forgot to mention the Health Minis-
try. ‘That is another agency  atill
dabbling in the Delhi affairs in cer-
tain sectors.

I understand that last year it was
found that filtered water was used
for gardening. In Delhi where we
have such short supply of water, fil-
tered water was used for gardening.

8hri §. M. Banerjoe: For the Minis-
ters' gardens it was used.

Shri Vasudevan Nalr: Tt  may
have been used for the Ministers’
gurdens. When it was brought to
the notice of the corporation autho-
rities it was found that the pumps of
the CPWD which is, I think, in charge
of the supply of water for gardening,
had gone out of order, and so because
of that the people were using filtered
water for gardening. So, you have
Khanna Saheb in one place, Dr.
Sushila Nayar in another place, and
Nandaji in a third place and finally
the corporation looking after some
things. This is the kind of treatment
that is given to the people of this
capital. At least Government could
be congratulated if they had brought
forward a piece of legislation for a
centralised administration and au-
thority for all the Delhi areas. That
also has not been accomplished by
this piece of legislation because now
they are thinking of some other
agencles also over and above the
metropolitan council.

Coming to some of the concrete
provisions of the Bill we find that as
usual there is a provision for nomina-
tion of filve members to a metropoli-
tan council of 42 We have always
opposed this kind of provision. Even
at the time of the Bill relating to the
Union Territories, we had sald that
this was a very unhealthy practice to
pursue. We have concrete instances
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during the last fifteen years when the
elected strength in the legislature
could be toppled this way or that way
by the induction of nominated mem-
bers. It is a horrible thought, there-
fore, that in a council of 42 members,
Nandaji will have tive people. That
is to say, five people will be nomina-
ted by the Central Government, and
Central Government means the Home
Minister. After the elections, when
they nominate five people to a coun-
cil of 42, naturally they will look to
the permutations and combinations.
This Congress Government cannot
claim that kind of sense of justice or
impartiality........

Bhri D. C. Bharma (Gurdaspur):
As my hon. frlend claims.

Shri Vasudevan Nalr.... as far as
the question of ination is n-
ed. Shri D. C. Sharma knows per-
haps more than I know, although he
may not agree with me in this House..

Bhri D. C. Sharma: I have never
been nominated to any body by this

Government. So, let not my hon
friend bother about it.
Shri Vasudevan Nair: I hope that

he will always stick to this principle
and never get nominated and I hope
he will never get nominated any-
where.

Shri D. C, Sharma: Because I do
not stand in a queue anywhere. That
is the difficulty.

Shri U. M. Trivedl: My hon. friend
is a tired man. So, how can he stand?

Shri Kashi Ram Gopta (Alwar):
Because of his size.

Shri Vasadevan Nair: Under clause
2 of this Bill, Delhi iz going to have
an administrator's raj,. @ Moghul
emperor will be ruling here in the
shape of an administrator; he will be
all-powerfyl and he will be a kind
of a semi-god lo Delhi according to
this Bill. Even when the hon. Minis-
ter brings forward a Bill for a metro-
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politan council, he could have been
a little more graceful. I do not know
why he is insulting this would-be
metropolitan council in this manner.
The metropolitan council will be a
nobody before this administrator. The
administrator is given such powers
that he will be an all-powerful em-
peror in the capital of Delhi. He can
prorogue the metropolitan council; he
can dissolve the metropolitan council
which is an elected one. Of course,
the hon. Minister may just butt in
and say that that can be done only
with the consent of the President. But
an administrator, a government offi-
cial a bureaucrat, has been given the
powers to sit over an elected metro-
politan council and he can dissolve it,
even though it be, of course, with the
concurrence of the President; and we
know when a report goes to the Presi-
dent and there is a recommendation
from the administrator through Shri
Nanda, what the fate of it will be. So,
let us leave it there. This provision
is a very obnoxious provision and
it should be taken away from this
Bill when the Select Committee con-
siders it.

Then, take the question of the rules
of procedure of the metropolitan coun-
cil. Some of the rules will be pre-
pared by the administrator and some
by the metropolitan council. It is
said in this Bill that if there is a con-
tradiction between the two sets of
rules, the rules framed by the ad-
ministrator will prevail. This is a
d atic gover t, and they
call themselves democratic and what
not but they wil] not even allow the
metropolitan council to frame its own
rules and give it powers to see that
those rules prevail.

Then, I come to the question of
financial powers. If an administra-
tion should have any authority,
then the most important thing is that
that administration should have
financial powers. Of course, the met-
ropolitan council can advise the ad-
ministration, can assist the administra-
tion, can associate with the adminis-
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trator, and they can dance before the
administrator and they can recom-
mend so many things. But I think
that much paper only will be wasted
by such recommendations because the
council does not have financial powers.
Why should Government not give
them financial powers? Under the
sub-clauses of clause 21 dealing the
financial powers, 1 submit that the
metropolitan council can be given the
right of decision and implementation.

Then, there is a provision for an
executive council. Of course, the
administrator again will be advised
and assisted by four gentlemen who
will be called executive councillors.
And how do they come into existence?
They will be nominated or appointed
by the President. Heavens wil] not
fall down if the four councillors are
elected by the metropolitan council.
These four councillors should be res-
ponsible to the metropolitan council
which in turn should be responsible
to the people of Delhi as it is supposed
to be under this Bill.

Then, there is a provision that if
there is a difference of opinion bet-
ween the administrator and the exe-
cutive council, the administrator
would refer the matter to the Presi-
dent, but pending a decision from the
President, the administrator can go
ahead with his own ideas and with
his own decisions. Again, the exe-
cutive council will not be anything
more than an ornament.

Further, the executive councillors
who are appointed by the President
will naturally remain in office only
during the pleasure of the President.
So, we have a metropolitan council
to advise, then we have an executive
council to advise, and then we have
an administrator with the blessings of
the Home Minister and the President
through the Home Minister, who will
be sll-powerful as far as the capital
of Delhi is concerned. Even the rules
of procedure of the metropolitan
council will be subject to the sweet
will and pleasure of the administrator,
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This is a sorrowful day for this coun-
try and especially for this capital.
Even the Congress Members could
not do much in spite of their con-
fabulations, discussions and meeting
the Prime Minister and so on. We
read so many things like that in the
newspapers. We learn that some of
the Congress Members have said that
this is a police Bill. I am sure the
Congress Members have their own
limitations, and I am very sympathe-
tic to them, and I have all sympa-
thies for many of them, and they
have to put up with this kind of thing.

So, I appeal to the hon. Minister to
withdraw this useless Bill. Let him
take some more time, really consult
all the parties and then come forward
with a piece of legislation for setting
up & legislative assembly and a coun-
¢il of Ministers which alone will be an
cxpression of the will of the people of
the capital of India.

Shri U. M. Trivedi: Mr. Deputy-
Speaker, after a long lapse of time,
this Delhi Administration Bill has
been brought before the House, But
it is an example of muddle-headed-
ness. No one seems to have applied
his mind to what it has in view.

What is this Bill? If we read the
clauses which the hon. Home Minis-
ter took pains to explain, and if I
immediately refer to cl. 21, we find
that it is a huge joke. I say that it is
making fun of the intelligence of the
people sitting in this House.

off gww woy wom : oy WY
waeqr W f | wEw 7 ol
T

Mr. Deputy-Speaker: The bell is
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there deliberative bodies which just
discuss matters and make recommen=
dations? What is the function of a
deliberative body? In that case, it
would have been better for Govern-
ment to have appointed its own ad-
visory council of certain advisers who
will discuss among themselves, be a
little more learned people and then
make recommendations to Govern-
ment,

I was just trying to find out it I
could get some light from the ad-
ministration of the metropolis that is
London. A vast amount of powers
is vested in the London County Coun-
cil. But there also we have to lake
note of this picture that for years to-
gether, for centurics together, a cer-
tain growth hus taken and on account
of thut growlh there is a big conglo-
moration of Acts with which it
smoothly tries to run the administra-
tion of London. But here we had &
certain picture. We had a Legislative
Assembly in Delhi. For reasons best
known to Government, that Legisla-
tive Assembly was done away with,
As my friend, Shri Vasudevan Najr,
wag pointing out, there are so many
administrations here.

Shri Kapur Singh (Ludhiana): Since
when hes he become your friend?

Shri U. M, Trivedi: If you are my
friend, he is also my friend.

There are certain administrative
units here which exercise certain
powers which were mentioned, to
which I will add certain municipali-
ties also which are running their own
administration within the Union terri-
tory of Delhi. But if the whole of the
Union Territory of Delhi is to be ad-
ministered—and  that must be
the object In  view—it local
self-government is to be given,
if a government is to be provided for

t dministration of the

being rung—Now there is g
Yes, Shri Trivedl

Bhrl U. M. Trivedi: As I am point-
ing out, cl. 21 provides only for the
“following matters in so far as they
relate to Delhi’. The Metropolitan
Council will only discuss these mattars
and make recommendations. Are

Union Territory, it is essential that the
council, whatever name be given to
it, must have greater powers than
those of mernly deliberating and mak-
ing recommendations. The power o
spend is &n essential power for the
purnose of every administration. But
here their power of spending is taken
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[Shri U. M. Trivedi]

away. Here what will they do? They
will discuss proposals for undertaking
legislation with respect to any of the
matters enumerated in the State List
or the Concurrent List, the estimated
receipts and expenditure pertaming
to Delhi which are to be credited to,
or is to be met from, the Consolidated
Fund of India, then matters of ad-
ministration involving general policy
and sch of develor in so far
as they relate to tt ted
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is, the Health Ministry of the Gov-
ernment of India. Who will provide
sewage removal facilities? The Cor-
poration. Who will provide for the
development of the town? The
DDA. Who will provide the finances?
The Government of India, How is
this hotch-potch of administration
going to run?

This Bill has given no satisfaction
whatsoever to any party. It has been

in the State List or the Concurrent
List, and so on.

‘What gre these powers? Absolutely no

powers have been given for spending
a single farthing. If that is the posi-
tion, why have this body of persons?
To be satisfled by merely calling them
Rai Sahebs or Khan Sahebs, according
to the faith to which they belong,
which we have been following so far?
If that is the object in view, I should
say it could well have been served by
merely nominating these persons, Rai
Sahebs and Khan Sahebs to run the
administration. But if they are to
be elected, these Rai Sahebs and Khan
Sahebs, I should say that cannot be
served this way.

&t fedwre e
T wwgid?

ﬂ?-gcm ﬁiﬁﬂ
wr g fs s wff e g oo
w7 6 s I @ o wT &
@t

The question that comes again for
consideration is this: WII any
administration be worth its salt
under these provisions? If out of the
two units of law ang order, order is
not kept in the hands of the Metro-
politan Council, will it be worth its
=alt? Who appoint the police force?
Who will recruit the police? Who
will administer the police? Who will
pay the police? Whose orders
will the police copy? All these will
be under the charge of another unit
What will be that unit? The Home
Ministry. Who will provide the water?
The Public Health Department, that

(7mdaT) ¢

admitted on all hands that everyone
has cried down this Bill as a useless
piece of legislation which is not
meant for improvement of the Delin
administration in the least.

I there is honesty of purpose behind
it, T would say that since Government
has ultimately agreeg to refer this to
a Joint Committee, it is essential
that wide powers must be given to
the Joint Committee to amend this
Bill in such a manner as tp give
better powers to the Council that is
to be formed.

The Metropolitan Council is going
to be provided with an executive
council. What is the difference between
an executive council and a Counecil
of Ministers except that here the no-
mination js in the handg of the
administrator? Whom will e nomi-
nate? Will it be left to his choice?
Will he create difficulties for the
people who are there? Will he be
guided by the ordinary democratic
principles or will he just do as in
Kerala, having Communists one day,
PSP the second day, Congress the
thirqg day, Bocialists the fourth day
and so on? Is that going to happen
30 that the administration cannot run?

It is quite true that Government
might have its difficulties I can
visualise that in the metropolis of this
country we do require an adminis-
tration which will be somewhat
homogeneous with authority which
will vest in the Centre, but if that
fear exists in the mind of the Gov-
ernment, it musy find some other
methods and some other ways of
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meeting it, but this is not the way
of solving it, namely having a piece
of legislation which is not liked by
anybody, which is not supported by
anybody.

The London County Council, as 1
wag saying, exercises important func-
tiong with regard to education,
public health, medical and hospital
services, public assistance, lunacy,
menta] deficiency, housing and town
planning, embankments, marshy and
open spaces, fire protection, licensing
of thealres angd other places of amuse-
ment, protection of food etc. In this
case, all these powers are not given
to the Metropolitan Council that is
being created by virtue of this law.
Not one school will be run by the
Metropulitan Council, the schools will
not be managed by it. the colleges
will noy be managed by it, the medi-
cal colleges will not be managed by it.
We have different institutions and
different laws already administering
the medical colleges. Public health
will not be managed by it, it will be
interfered with by the Health Minis~
iry of the Government of India. The
police force will be apdministered by
the Home Ministry of the Government
of India.

In the circumstances, I submit that
it is high time that the Government of
India took note of the criticism that
is being offereq today in the House.
After all it is a wise step that the
Government has agreed to refer this
Bill to the Joint Committee, but in
referring it to the Joint Committee,
there must be an open mind. There
must not Be a whip to say that only
these provisions ghall be acceptable,
and not others. The provision that
may after disc ion jn the
Joint Committee must be such as may
meet the wishes of all the people whom
we are going to govern by this.
Therefore, the Joint Committee may
advertise and publicise it as fully as
possible and jnvite the opinions of
those people who are affected by this
to give evidence befare the Committee,
30 that proper evidence may be taken
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and the Committee might appraiss
the feelings of the people at large in
moulding this law which ls for the
benefit of the people at large.

It is not sufficient to say that there
will be seven Members of Parli t
from the Union Territory of Delhi in
the House of the People because in
the House of the People when matters
come up for consideration which are
of local importance we say that such
subjects which are covered only by
the State List or by the Concurrent
List are not governed by it.

Peculiar laws are still in existence
in Delhi and the laws have noi been
brought inte conformity with the
laws which are obtaining in bigger
cities of India like Bombay, Calcutta
and Madras. It looks as if we are
still living very far away from the
advanced laws of the bigger cities
where enlightened people of India do
live, I should say that the people of
Delhi cannot be looked upon as very
ignorant or backward. The time
is now ripe and the present {a
the time to decide that the people of
Delhi are also on o par with the
people of the other cities of India. I
therefore support this motion for
reference to the Joint Committee and
hope that proper directions will be
given to the Comimittee for the
purpose of coming to the right decisdon
about thig Bill.

Shri D. C. SBharma: Here is a Bill
calleq Delli Administration Bill, 1965,
When I read shout this Bill, T was
reminded of a proverb which I think
is known to many hon. Members of
this House: beware when all people
speak well of you. I think that is true,
but its counterpart is aslso true:
beware when al] people speak {1l of
you.

When I look at this Bill, I ask
myself: who are its supporters, who
are the people thet are going to hold
this baby, . . .

Shri
Yourself.

E N Tiwary (Bagaha):
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Shri D. C, Sharma:.... this orphan
baby, who are the persons that are
going to runm this Metropolitan

Council? From the accounts that I have
been reading in the papers—I think
the accounts may be exaggerated, but
they are not false—l find that res-
‘ponsible spokesmen of public opinion
in Delhj have condemned this Bill
Some of the Members of the municipal
corporation  have not welcomed it.
Every political party has gone the
whole hog in order to condemn it
Therefore 1 say: what is the good of
bringing forward a Bill which is not
being blessed by anybody? It is like
bringing forward a baby whom no-
body owns, It may be owned by some
cell in the Home Ministry, what that
cell is T do not know, but I do not
understand why this Bill is being
brought forward,

This Bill is being referred to a Joint
Committee. The Joint Committee can
only give it a kind of face-lift. It can
madify a thing here or a thing there,
it can change a thing here or a thing
there, it can make a few alterations,
but it cannot change this Bill out of
recognition as 1 wang it to do. I ask
the hon. Home Minister one question.
1f you are going to . . . .

off geR WA wHw : JaTAA
wirm, ¥ wmewT wEeqr wmgE
T F oy

Mr. Deputy-Speaker: - The quorum
bell iz being rung—MNow there s
quorum. Shri Sharma mey continue.

Shri D. C. Sharma: Sir, T was sub-

itting very respectfully that it this
Metropoutm Council is so good for
Delhi City, why should it not be
equally good for other metropolitan
cities, It should be equally good for
Bombay, it should be pqually useful
for Madras, it should be cqually
helptul for Calcutta,

May 1 ask the Home Minister one
question? Why {s he treating this
Delhl City which has grown out of
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all proportion to the expectationg ot
the Government of India, why is he
giving this Delhi City such a negative
treatment? I think that Delhi on
account of ity population, on account
of its political importance, on account
of its being the centre of so
many bassi on of its
growing importance in the worlg of
business and commerce, on account ot
its increasing importance in the world
of education and other things, on
account of the wonderful part jt 1s
playing in the field of fine arts and
other things—I think if there is one
city in India which deserves to have
a legislative assembly it is this city.

Government may have had some bad
experience about the Legislalive
Assembly that it had ronstituted some
time ago, and it might have developed
some allergy to that Legislative
Assembly that it had constituted some
experience everywhere; we are having
this perpetually in Kerala, why didn’t
we develop some kind of antipathy
towards such legislative associations
there? No, we have not. Only Delhi
has been singled out for this signal
honour, and I think it is not in the
fitness of things that Delhi should
have been singled out for this kind of
thing.

My second point is this, tha; we
want in every State as much of uni-
formity of administration as possible.
Too many cooks spoil the broth, and
too many functionaries, too many
administrative bodies, also spoil the
administrative map of a country or
State. And here Delhi is going to
have g Metropolitan Council, Tt will
have a Municipa]l Corporation. New
Delhi will have a nominated Municipal
Committee. It wil] have agn under-
taking to run its water supply; it
will have some corporation to run its
bug services; it will have some kind
of undertaking to run its electricity; 1t
will have some kind of an authority
to draw up the master plan; it will
have some authority to pass the blue-
prints of those bulldings and all that
kind of thing.

May I ask if it would be conducive
to the good governance of this city
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which is the window piece of India
for the whole world? Any body who
comes to Indig first of all visits Delhi,
and if he were to know about the
administrative set-up of Delhi, 1 think
he will go back very unhappy. I was
in Washington for some time. They
did not have an elected municipal com.
mittee; but now they have done that,
and they are going in that direction
fast. Why can't we profit by their
experience? In Londop which iy the
capital of the United Kingdom and
which was the capita] of a big empire,
they have gz County Couneil which
has more powers than these metro-
politan councils. We want to have a*
Metropolitan Council which will not
have anything to do with these things.

Therefore I say that in the interesis
of efficiency of administration, in the
interests of good government, the
Government should try to centralise
the authority as much as possible in a
legislature, as it has done in the other
States of India. Therg gare some
Stateg in this world whose population
is only three or four lakhs, and they
have a representation in the United
Natlons. And here is a State beneath
our very nose which has a population
of more than 30 lakhs and we are not
giving it that kind of recognition,
that kind of legislati T gnit
which it deserves.

8hri L, N. Mishra: You want to
make Delhi independent?

Shri D. C. Sharma: My third point
is this, that it has been given all the
paraphernalia of a State legislative
assembly—of course, different names
have been given. The members of the
Metropolitan Couneil will draw
salaries and allowances as the mem-
bers of State legislative gssemblley do;
there will be demarcation of consti-
tuencies: the members will take an
oath; they can put questions; they will
have an sdministrator; they will have
a chalrman. All the apparatus, demo-
cratic apparatus that we give to any
State Aszembly has been provided
here. But romehow the Home Min-
istry has specialised {n calling fight
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things by wrong names and wrong
things by right names And what is
happening is this, that instead of
calling it the Legislative Assembly
they are calling it the Metropolitan
Council. Where do we tind this kind
of thing that the members of a
metropolitan council could draw
salarier and allowances, that their
constituencies should be delimited by
the Delimitation Commission? All
these kinds of things are there. If you
are going to make use of all that
apparatus which you make use of for
State assemblies and other things,
why don't you call it 3 State Legis-
lative Assembly straightway and do
something about it, so that the people
get not only a kind of shadow gove-
ernment but a kind of firm ang real
government!

I do agree with my friend Shri
Vasudevan Nair that the element of
nomination should not have been
there. But unfortunately we have
nomination in our Lok Sabha also. but
that nomination is meant only for a
particular minority.  Therefore 1
think that the principle of nomination
has been extended to fhis Metro-
politan Council. They will have only
five persons who will be nominated.
But I do not know what kind of
persons are golng to be nominated.
Scheduled castes . . .

Shri  Ansar
Professors.

Shrl D. C. Sharma: Professors will
have no chance and professors will
not be nominated. But ] assure you,
the Scheduled Castes will be given due
rep n, the bacl 1
will also have due representation. I
do not know who these five great men
will be who will be nominated.
I know they will be the favourites of
somebody, some organisatlon or
something. and I am wsure they will
be those persons who will not be
fully democratic in thelr sentiments,
fully democratic in their sympathies
and fully conversant with the appli-
cation of demoeratic principles. 1
therefore strongly object to this noml.
nation.

Harvanl  (Bisauli):
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..8brl Bade (Khargone):
people will be nominated,

Congress

Shri D. C. Sharma: I do not care
who is nominated. I know, Jan Sangh
people will he nominated, But I know
what kind of persons they are and
I therefore take objection 1o thus
principle of nomination all along the
line. We have the rules of procedure.
What would you think of the Lok
Sabha if the rules of procedure were
to be determined by two authorities,
one the Speaker and the other the
President or somebody else. Here we
are going to play with these rules of
procedure by saying that some will be
approved by the Metropolitan Coun-
cil and others will come within
the purview of the administrator. We
tried dyarchy in this country in 1820
and we miserably failed and I think
the experiment of 1920 is going to be
repeated In Delhi in the year 1965,
45 yearg after that. That has taught
us nothing; we have learnt nothing
and we have forgotten all we learnt.
This kind of dyarchy must go.

Two minutes more and I will sit
down, Sir.

Mr. Deputy-Speaker: The hon.
Member's time is up.
Bhri D. C. SBharma: You have

rung the bell and I am an obedient
servant of yours, I do not think the
governor of any State enjoys so many
powers as this administrator. What
is this administrator? I think our
President does not enjoy so many
powers and rights as this administra-
tor. From where are we going to get
this administrator? Is he going to
sit like the albatross in the Ancient
Mariner by Coleridge? Here albatross
is the administrator and the
Ancient Mariner is the Metropolitan
Council. Why are you giving so much

thority to the administrator? You
are glving thls administrator a combi-
nation of administrative functions of
the President and the Governor and
every body else when the President's
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rule comes into being. You should
not do that. The administrator should
not have the veto power over every-
thing,

Mr. Deputy-Speaker: The hon,
Member should conclude.

Shri D. C. Bharma: One sentence
and I will sit down. I thank the hon.
Home Minister for this great mercy.
What is this mercy? The number of
geats for Parliament had been in-
creased from five to seven. I thank
God for it; I thank him for it. But
do you mean to say that the increase
of two members so far as Parliament
is concerned will write off all the dis-
advantages that will accrue to the
city of Delhi on account of the Metro-
politan Council Bill. I do not think
s0. Can these seven Members write
off all the sing of omission and com-
mission of this Bill? Why do you
make the permanent citizens of Delhi
and also we who are temporary cit-
zens of Delhi a laughing-stock of the
world? You are giving Delhi neither a
good government nor good legislative
powers nor good democracy nor any
other kind of thing.

One sentence more.

Mr. Deputy-Bpeaker: You have al-
ready said three sentences,

Shri D. C. Sharma: I do not know
why we are going to waste so much
of money on this municipal toy, om
this municipal gadget which is going
to do no good to the citizens of Delht
or anybody else and is going to be a
model of democratic failure in this
country in this metropolitan city of
Delhi, This Bill is not what it should
have been and I feel very unhappy
about it because I have to spend 8
months in a year in Delhi.

it wy fewd (%) @ Swrw
wivew, waw & @ fadmw w1 arar @
guw § feem fadaw w1 :di ¥ 2wt ¥
& By w1 U | BRF duw HwET €I
TN U 6 ¥ w7 A gaa W
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T ¢ | v a1 Wl miv ag g B
TR W ¢9 fragw wY aow &
¥rw g wfefy & o, @1 ol
T ufafy (Felwe w38Y) & q |
T o0 fadaw & afd g7 A 6
awdt ¥ 1

Ay o & ag wd s g
fis ¥=x-wifea A= W T Tl
¥ ox fiegr o g § A1 &-mfen
Wl & g faew sgaE feqn o
T | T A% A T g g,
g wiw & fr &% T F gt S
T e #1 E §, I qE -
wiaa @ & it g wgfaa
AT wTUW FAT AR

wgr % wfrge wic fgemas s
wife TATHT &1 AT §, agi faum awr
HfE 1 gw 3T awmar m g, AT v
¥ oY ot T § A1 %2 & wfafafa
§ 97% g9 ¥ agT swrar avea § WK
agi %Y wlafafe deardl, faara o,
Fgu A g Aw A

feeeft ¥ fore o Troa Y of'teg
#7177 foeqr o1 @ &, ¥ a7 W 9w
#1 arat &Y wgrant wfaEr ¥ aga w9
srferere fiedr o §—fiwefy oft eroanferer
¥ ww afgwr feg o § 1 owwe ¥ g
Fargrer wra & avea A T weA A
A+t A aF afewre §F § : oF,
FEA TAA AT CA AW T F
O WA T a & art § dear
w1 W T, fowre Frommat
witeg ¥ art ¥ frrorg &% w7 ) g frday
WY ara 21 & wermay § iy b fawr-
for w7 w1 afwsre X ooy
#1 faar vy, A Fek At F ager
w73 a1 dFAT w1 1 ofyw wroe
¥ gra ¥ T W wree a1 s
asd. ..
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a7 ¢ AT AT TT F AR AT
wyeal &1 AT fvar Amg | @A AHNOY
az A1 FrFFeN A 7w f 9@
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frerta zifea § Tt aftag =1,
A7 % %9 FTdFOON K1 FAT F @A
ifg, 94 aTg § F& Weq & &L 9T
T 7% F =Ty

oft warara fag (F3AT) - wrEw 4T
grard ?

it wq famd : cxfafrsgz ot
AT FIA (AT § 97 74T | W A
Faed 34T 21 3 1 s fgedt § )

gafaq fargzroal gewa #1 ot
Iq9 § IaA1 faedt F wx & oY 09
frar AT =rfgdr

T A F-TAT FEET I KT AITFTC
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war § e wiitg o S § fe gy
at ¥ mfas (FTF §, TET AR A
vt wfaerT &, T@ A o A
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&7 §, IART Iy I § fr wiEy
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NOVEMBER 30, 1865

Administration Bill 4724

T a1 @IE 1 59% g gamor gz &
fir agt 9T g3 a7 AT FY TEATIAT
g, agt 1 faam gwr £ g wfus<
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Shri Balakrishnan (Koilpatti): Mr.
Deputy-Speaker, Sir, 1 would like to
bring to the notice of the Home
Minister certain points which are re-
lated to the representation of Sche-
duled Castes. Clauses 32 ang 33 of
this Bill provide that pending the
constitution of the Metropolitan Coun-
cil and the Executive Council, an
interim Metropolitan Council and an
interim Executive Councill ghall be
formed. The interim Executive Coun-
cil and the Interim Metropolitan Coun.
ci] are going to be elected through
the electoral college. While election
is being made through ang from the
electoral college, there is8 ng provi-
sion made for the representation of
Scheduled Castes. There is no such
provision in clauses 32 and 33, The
electoral college may or may not like
to elect Scheduled Caste people to
the interim Metropolitan Council. So,
it is very necessary that this omis-
sion Is corrected even at the stage of
the Joint Committee.

The people belonging to the Sche-
duled Castes suffer very much for
want of even elementary amenities.
Unlesg there ig proper representation
in the Executive Council, there is
no help to the Scheduled Castes. So, I
request that representation be given
to the members of the Scheduled
Castes. Just as they are giving re-
presentation to the Scheduled Castes
in the Metropolitan Council, they
hould give repr ion to the
Scheduled Cam: in the Executive
Council also.

Mr. Deputy-S8peaker: He can con-
tinue on the next day.

1458 hrs,
MOTION RE, FIRST ANNUAL RE-

Dr. L. M. Binghvi (Jodhpur): Sir,
before my hon friend Shri Yashpal
Singh moves his motion, I would like
to request you to put it to the House

\]
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‘whether it might not be appropriate

to extend the time allowed for thie
discussion. It is such an i.mporu.nt
di i and the all a
mere two hours may at best fulﬂi the
formality but it will not really enable
us to perform the function. I have
written to the hon. Speaker and he
has also agreed that this would be
taken up at the proper time,

Wt qworw fay (%) o Fewedt
arEq & woarrg w7 & Wt gEa wwar
it gtwawd Q@
o ama, grow o7 Tg & @ g Wi
xa¥ g swg T T a o

ot 7y femd (93) : WA R
w71 ®9g agv fegr o

oft gen ww wEww ¢ W W

AT WY |

Mr. Depuiy-Speaker: How much
time would you require?

ot wy ferwrd
feg =l |

Shri Vidya Charan Shokla (Maha-
samund): After you pee the trend of
the debate, you may decide it latcr
on. If it becomes necessary,
might consider the extension of time

T w2 Wit T

ot ay femg : Y, g @
Ay |

o gwere fay (dom)
=y Ay §, A ww ¥ § oA
TR Ay AT A g daT g

“That this House takes note of
the First Annual Report of the
Central Vigilance Commission laid
on the Table of the Houmse on
the 30th August, 1965."
ot guiel & oW W 7 @ S
®Y Rt o, ey oy g0 ot gE 8
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[t awarer firg)

i m g adigar g
g9 7 ag wuw femn ot s wemae
w1 I {1 o, ¥feT @ O
AUt ®E T BT W T | A §S
7z & Sl vl F T 8 o e
¥AT AgAT § 1 TE AT e A A
A vt @ | foE & e
aTy |E 8 IT weH §

“During the period under report,
the Commissioners for Depart-
mental Enquiries submitted 82
Teports of oral enquiries relating
to 114 officers. The Commission
#gave advice in respect of 78 re-
ports relating to 109 officers. The
Commission advised the imposi-
tion of minor penalty against 12
officers, major penalty against 12
officers, reduction of pension in
the case of 2 officers, issue of
warning in the case of 8 officers
and exoneration in respect of 76
officers.” ’

15 hrs,

' ¥w fwar mr 9 W19 & ave g
forr i w1 W famm omm A
9 *1F # awg § aw feww mar
#ré ara AdY, FE w2 g 0 wg ¥
T %g faan mn mad At as & W
wArfam &= & 9 % Faw faare
7 frar o | Te & muen Wi 6
wfewr g mar 1 xEen Sfas g T
gt I OER & A 9% e woa
aFed % fawrs w1 aeoww A 2
AT § | ¥® & Ao ag gw e
arat Ty wd N & g o 3w ad
& gwr 1 g, forg fawr % wae fapar
Tar ag wgw g

% g arr gt & wy g fw Ay @

w1 wAw & ww ¥ qg ey § fe
g mTT T & g o g argd § i wsemar
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ftrg w1 v 7 foer 1 AT AR
A v age e, Wi gfrar o aww d

He can who thinks he can; he can-
not who thinks he cannot.

AT A A Fweq femr Wi s AW &
HTAET NI 4§ Y T AT g

"7 fy seTrresTraggiia awr Teefa”

e &1 78 Igw § fF fogit 3w &
JT & (7Y, s & fod s fwn
2, 7| w1 FE TE N, wEw
aff @ 1 7= AEw #Y fpew o fir
W AW & W A & 30w fawne A,
W W ¥ 9= gy dwg] oy o
gy Al wpfaer Ay & fie ol
fi #1 WU WgOy, ugi WR AegEen
agar a1 fF gud s o, g g
Faw aval gl, afew = amw N
v 1 ff Wit @y %7 7T 0% A9
w1 IFA Joge fean, T oF A &
ziw fawer | @ frr & F9¢ g
¥, warafag #4009 gy wTe, d
QRATAF G §IY TAT | OF HIEHT
ey ¥ T ¥ g W @ | qg T
(AR Ul U CUIR UEE )
gor fe 3 &Y aret & aww e #
weeT g ot | 1 ar arf wrel ¥ 5
2t 7 awaT @1 1 &, W gW aF A
firsr W FrC AT, @ wrf o T
i = weeTATT w1 IEE A8

gq ¥ TEH IECE WA TF AT I
& fis g W1 fie T gt e g 4
et gt vzt gk & e ot e oft &
o= o &, Frid &9 1930 ¥ ¥
&1 1947 % wfew o ff, 1
A, e g ¥ Y, AN
Fercewa faesr mar ) g% % g ¥,
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gor iy amdsgu ¥ wA
wist o ¥ e & qrw afyar mirai
aff §, wifsat 7l §, g aww  §
AT 1 A § 1 Afew ad
qre andt oft & & gf g et
% "o oty & 33 & favepy
fieqr, 37 1 womfae feqr mar
e ag g fe o Trewr Wi T,
9 1947 ¥ a1 & wiwdt ¥, ag gt
o7 T W T AT F g IRy dwy
TE Y | WIS WY ST g 6w
a fsi 3w ¥ fair gaifmr 4 &,
fagit 3w % fau wie Aeme fimar
2, 3T &0 € T o o, 9 g e
HYT AT | EF T FT ®E qFGC AEY
wT WEAT, T I A F A=Y, W
50 WOT T QAR & W ¥ wRT
e s aF fie oF ger | s
g7 oF BT A fafaeT wemr
I & & AV qg oAy am g
wE (A7 S waw I5 9H ) wTo
@ & weET B 4T I T A WH
@ T A OF wew Ag 8 M
o 99 T W= ¥ faars e
WY ) AT O AW gh, WX AR
WTATH SATH AW AW WRTAT T
FE P, T & F7E v g g

e wra @4 ¥ a€ AT W@
qra #1 § fw ot =y fawde §, forll
3w #Y wTA wgfar &1 @At adi b
fagiA andT A & AT TEW A wIW
Faat &7 %18 7)Y fopan §, fo A0t Y
1% W & wer qg ;oA A0 § fF
WA FT IAF g, I K1 LA
aray | & g6 %g &7 g § e Foraey
wrify & g, fag &1 qure £, I
ag oy ¥ {Y #at A g, IR g
oA Tt {1 W& q g1, g AL w9
wrk a1 Pordmr Y #9717 £1, 9% 7 faay
AR | FETE WTAATT S AT AT X

AGRAHAYANA 8, 3887 (SAKA)
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graw wraw fe, grTt qE WAt ofr &
s ¥T & fogargr, &fer & I
arrerd & Pl o wwT wEer f
fs qo1 fwifaz 2 fmm awr o
b g AR § s arto e ww ¥
=t dfeifae far, @ ow wmn  fs
IR dam grf w1 & @mHA aEw
e famr | w90 ) cafay fe ag g
fafrezt & drer &, g7 fafmee 7 &
A gw k| W THT T A€ I
weary § | wd g ¥ S &
# % qg7 i W7o HTo 7O & A1 FA-LH-AT
Aker dx wir §, 37 w1 e e A
AT FTTT ¥ WTTo Hio T F Wy Aw
o5 W R w1 FTal &7y fad ) AW fie
o8 qw % aga o A1 FAT w1 aAT FT
faqr mar | gw 9% qfeari ¥ wwi
¥ AT GTTo HYo T A 7 ¥
L2 i A

Shri Vidya Charan S8hukla: On a
point of order, Sir. I have nothing
to say against the allegations he has
made. But is it in order to make
allegations against officers who are
not present here to defend them-
selves? If any allegation has to be
made, previous notice has to be given.
He can give general instances with-
out naming particular officers. Other-
wise, it will lower the dignity of the
House.

Mr., Deputy-Speaker: No name

should be mentioned.

Shri 8. M. Banerjee (Kanpur): Be-
fore giving your ruling, kindly hear
me, Sir. Mr, Yashpal Singh read out
a portion of the report in which the
number of officers who have been
punished was given. Naturally while
supporting the action of the Vigllance
Commission, he hag mentioned a
specific case where—perhaps he is
referring to the case of Barium
Chemicals—definite charges have besn
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levelled against Mr. R. C. Dutt and a

memorandum has been sent to Nandaji

and even to the Prime Minister. Can

he be not discuss the whole thing?

1 F1fgl a1 f ag 37 F1 97w F6@ )
frs o8 A Faw FoaTt A1 57 A
T A famn aan afew wgasg dam
F A 0 & ad feierd &
wf | & Y A fy gE A
I HAT AT F ATHA OF FTA 92 |
# argar g v formr i 7 97 P @
I &1 g oo | g damw &7 T
Y ¥ 7T g8 I TE AT A e A
=1 == g1 % 4 977 60 FOT wo
% & Foar &1 et wiforew 7 zar <
g T A oA o A A
T avg & 94 {5 § 30 oy feee
dg17 #1 W@, T+ wer 7 fzan
T wad, FRATA § I ey e
Ty | gAY grem ¥ T RA aw =t

Mr. Deputy-Speaker: He can refer
to the case, but not the names.

Shri S, M. Banerjee: How can the
case be referred to without the names?

Mr. Deputy-Speaker: It is the prac-
tice of the House that no names are
to be mentioned.

Shri S. M. Banerjee: Your ruling
covers a wide range, namely, he can-
not name any officer. He is d:scuasmg
how the Company Law Admi
tion has become a party to an .m-
davit in the case of Barium Chemicals
at the instance of a Cabinet Minister.

Is he not entitled to say that? @ﬁ:ﬁﬁ serey Fot & arrfers WO W
ot sy fomd - w U W A A OF AT® AT fgrgEa
i e % 3y fodtm e & faat o T

t Tg A AEE WA WA Y O§ ag
W FT7 g | QAT feafa # faasr
qR gEadAT § oA ¥ faew aw owig
Fa% Amw &1 fork FoAr # Fwwar g
fir fram s agt 1 sg s owan
gmearfrgd taAdy &

Mr. Deputy-Speaker: He can refer
to cases, but no names should be

¥ fedm %3 & 20 1" wgr fagl,
frgit g7 @78 ¥ wvaT faar, my &g
avara 7 ond, & 7Y v g faset Ay
foawr & wifas, & am 7 F, 78 1§
faagaafi &1 qTesw A 31 feq aw
g w1 o) fr 19T & wwma o @
T T FY TLL T B qearE
®t 7 fow aw dfoedz M s

mentioned. A
. | gATT 1 % P o1 a9y FX &
oft wq ford | SITeTE wEEE, WIS w1l fin 9% @7 & ST ot G2 famy
¥ a1 w1 ww Aty fRT mw weEr g Afe wfaede diee AT furRr

Froi Yfrdt | o1 ATY EwAS § W
fgamd ot g€ & a1 N o wmATh ¥
w1 §, I BT I AT AT wraferers
T E | I & At 7 oo femm Ay )

Mr, Deputy-Speaker: Only decided
other-

cases can be mentioned; not
wise.

ot oeare fay : 7 &9 A AW
forr AT FET AT AHAT B 1 AT A
o % oreer Y Y wwwar | Pt

IEx EAT ST ST % fam
foa 3 w1 ot st arfiemm
Y ™ A w ot oA Ty
XTAT T W A7 g qF @ AR
¥ ft gr 1 g% wgd § for g P
oY gt g1 W AT ), Wy A AT T
Y, U O AT AT | o AW W
favlrezr w1 w7t &, @41 & SO o
e ¥ AT W awr g, A o
gx vt & @t W1 aw i §, o
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§3 @7 woaw & O IF IAETTT fEaT
ST IIAT ATT AT WEITATT T IHAT
Tt aww ¥ 1 xad fA a8 ot
w%7T 7% ¢ f& 45 ®O¥ W a1
A i 3797 227 & iy g aror mray
+7 g e & w=T § fawraar g
WTET FTAT RY G 7wy 37§ fin gt
g% gw & @@ pfas ¥ @@
=TT & A & awrq darac
T FATYT SATAT A qE BT T A )
AT FOY AW KT G55 W1 T
o1 agTa 7 w7 darar< ayrdy A
@ WA @ ww g AT
ot 52 #w§, 20 ATT A gqraED
g tmw A, A oAeew dar
B f @ g dumosw §
v gfe ¥ wene At dar w X § fw
@ FUI WIZHT IHG AT AT AW
€1 aff gwrt Tdr ZrIM W weAwg
Fra7 argy ¥ Ad g AT

Mr. Deputy-Speaker: We are con-
e¢rned with the Report of the Vigll-
anee Commission.

8hrl Shashi Ramfan (Pupri): He
means to say that the Vigilance Com-
migiton should have taken note of all
tlese things and that they have falled
o0 take note of all these things. It is
quite relevant

it asare foy : WX a% fis damme
aft apfr, e g Aff o g
wny g% gare fafeda wdwa am
fxy

ot Tt Faad €1% @cd #d @,
My FfqaAvisgy?
At I ¢ WAy ag dran v
wafoer & wert 22 9fraT W Eh
w7¥ & 1T so 7% 771 favy & fag
it v w0 fegEra F es
2019 (Ai) LSD—1.

. €
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8 TX T ®E A T F wrg,
HT5 A WL &2 A § S1E 917 o)
e arqw gren & fr &% waw ey
B9 1 WE % AT 61T W, A
oRA WTRIE, TAT WAT daW, A
w1 ®1E 8, g 9w wifeing
£ o wva off 9T T WA R
Nquaraguwr gl @ ow
gty W Wy | ofamide &
e A ey ¥ o, fafmeT
ooy Yt and fi fiems fiega 2 o
femr 1 a3 R # oF T W
grow # ot o, uts A 7 ow oW
ol wrer gEt @i w7 @7, T oft
worr it &, gAY Wit ey fererdfy
§, T oft ot oy & Foorad fedt
... (vowwrr) ag g fafed)
Wt 578 & 1 Qw fafed w@ o W
¥ W | fafaqm wlom & o\
masqgei i fififcageafe
fegy fexy <2 o feqr § o aw
gradmwi A EE 1 W
w1 d@1 wavdr G 8, & @ wsghfan
gar § formd gwrQr gm0 fafdt, @
g fafa ¥ s ar gt f=eiere
wfawrdt ag w0 o5 fr fewy ficeaw
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19 fopar § 7 w9 gw A &0 HEAT
wgre g #y a1 ¥ Fgar g, 3w ¥
WA FT AT AGl gl awar 3
JoTen WA, Ug WA S FH g |
T T ® A7 g ¥ wuieT faae §
o w1 s ag ww g, ugt falwew
T aE A, gt S S1gT &
gerfedt agt s, @gt §w fafree<
oET W WL AW & Ag Fw g &
o1q 39 (& e frqmn o e & 7

O SFEE F AR ST ST

Y fifew 23 1 3 o ¥ qafes &

*g WIE | avag & sed Tiwe AREY

WAL Fy At gE o1 SR &

1961-62 ¥ yoats (Far i sfe @t

Faoa € WA 1 350 ¥ Br TS
sfT & Fwa 4 1 e o oaw

IOH g WAy 39 faw gw ug

xfr foid § famr gl 8, 4 g
®GA G AT IGEHI FAT 1T | W@t

20 &g ®IAT AT 43qT 9gt oF 54

T sgiEr {147 &7 gsr | gy fafwas

oo @1 BaE | oag o faar gor &
o fomr a7l & fog (od 7g 91 & 3@
gFadl § gEwE g1 T 9g AR o

TR WAl g5, 9§ a9l ;) T
gAY & Ft W owelf Wi wifewd &
W A adl, swg fgqwr {@r o,
3% Fg @q A9 g3 fwaw fag B
foret g T AR 81 o7 AT @y
SATET W% wReAl AW & zw fuld ar
TR aUE H AT & SUAT wigaT g
SEt W= & st @ {w e
o aTat H SSSTIT WHET ST |
§9 5 wg! T4 alwT w9 ¥ & 997
AR FT ST AT w7 W, Fwr
@A AT HTSASITH FEC WET AT 0
a3 T8 FgT T 0 F19 & S qar
2 ag weetarl g "I 98 W1 Agl @50

" .sion Report (M) °

ar 5 Y g a3 warERT T e Wy
qeEIHd § 1 oy o =F wwr v 5
St FEi s wEl HiX fET o o Qo,
o To T[T § =g we=d & 1

wdr wxEaneg og gz avmm
22 TSI ®o@T g wHiww #1 O &
qaiis® Frgaed w1 smar femn
Tgal @l SodaT g &R O Am

. Rt g welifinw fa¥ae § o

g {Srdert § o1 =g sfusmlag
fortmie € 7 4 @t@ 22 gwiv @
sorat {'ar o A Gl & ke
i 98 7€ | W9 gy ey 6 9
femal Seedr § Wi w A T e
gt sgwEt s, ek fawrs gavm
ferat s, Pywent ufwm oot mar ¢

g7 wedl & &t § @t =wgar v
gred ¥ T anr zEd ferar T F o
T ¥ W1 AT ET STEH &N A 77 AL
gwd fag & w10 &1 sl g 1T il
AT og § fF S <fiof Gt & fomd
fog ®umT  oRaR AT g, =g T ag
WG Saw TEIs g, =i dieewa fher
draredl g1 vew e fafsaa sdaa
&7 dmy &1 g wfaw gmr =ifg
fafsqn s@iga &7 ama &1 FgEr
ST, ST IS ®1 ggEr Wi g
S A @ T 9T &7 39 A WEIEHT
< &1 G | I FW &9 A F 7@
1§ | g & whw N & ar
fafsae weiimm & e &<& &1 481 &,
st g fufaee< & av a7 =5 & o
g EWIL TEIE TS F T A E |
oF e gk fee foe & s fa
farerr R firm 30 N
Mr. Deputy-Speaker: Motion mow~
ed: #

“That this House takes note of
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the First Annual Report of the
Central Vigilance Commission, laid
on the Table of the House on the
80ih August, 1265.”

Time limit for speeches has to be
fixed. Will ten minutes for each be
al] right?

An hon. Member: Fifteen minutes

each.

Shri Hari Vishnu Kamath (Hoshan-
gabad): What is the total time allotted
for this discussion?

Mr. Deputy-Speaker: It has been
extended by two hours.

sy wq Pand @ F0w ara) & foag
aw fhde 7T Ol & fog diw frae
@ S

Mr. Deputy-Speaker: Hon. Members
may take 10 to 15 minutes each.

Shri Vidya Charan Shukla: Mr.
Deputy-Speaker, Sir, we must be
thankful to Shri Yashpal Singh for
having brought forward this discus-
sion in this House. In my opinicn
the creation of the Vigilance Commis~
sion is a very significant development
in our crusade against corruption
which has been initiated by Shri
Nanda a few years back. I was very
happy to listen to the way in which
Shri Yashpal Singh began his gpeech.
But I am sorry to say that he ended
in a very light note which, of course,
will not suit the occasion of this
solemin discussion on a very important
Commission that has been created by
Government.

This discussion, although it is limit-
ed to the Vigilance Commission, raises
many many fundamental issues. As I
was going through the Report of the
Vigilance Commission I found that the
most important question raised by it
is the limitations under which it has
to work and the limitations that are
placed on the working of the Vigil-
ance Commission are mainly those
which are present as a result of our

ACGRAHAYANA 9, 1887 (SAKA)
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present administrative procedures and
rules. I have this conviction that
until the administrative procedures.
and rules and concepts of administra-
tion in our country are drastically
revised, the impact that would be
made by this Commission, or any
action taken by Government on the
basig of the report of the Commission,
would be limited, i

In view of what I have said about
the backgroung of the administra-
tive efficiency, in the -circumstances
that are prevailing today the achieve-
ments that have beep made in the
last two years are quite good. But for
the very sincere efforts made by the
Government it would have been im-
possible to achieve those results which
have been obtained. I am quite sure
that members would agree with me
that though we have been hoping for
very good results, if the rules under
which the work has to be conducted
are seen it will be apparent that it
would require almost inhuman

Shri Hari Vishnu Kamath: Super-
human not inhuman.

Shri Vidya Charan Shukia: Yes
superhuman; I am thankful for the

correction. It would require super-
human effort to achieve anything
more than what has been achieved

just now.

The very fact that this debate is
taking place in this House is itself a
recognition of the fact that Shri Nanda
has been able to make an impact in
the country and this discussion also
shows that the awareness towards
fighting corruption is increasing - in
our country, and it is mainly because
of this awareness that this Vigilance
Commission has been formed and this
kind of discussion ig taking place.
Older members here will recognise
and recall that this is the first time
in the history of Lok Sabha that a
discussion of this kind is being held
here ang I am sure in future this
discussion will be held annually and
we will have an gccasion to review
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the progress made in our crusade
Against corruption

Central

In my gpinion the most important
achievement in the last two years has
been the socia] consciousness that has
development regarding the necessity
%o fight corruption. The fearlessness
which the Government has shown in
this is et
Government has committed mistakes;
everybody knows if. But three Chief
Ministers have been toppled down in
three years time, in Kashmir, Punjab
and Orissa. But these facts are con-
veniently forgotten for political con-
siderations. 1 would appeal to hon.
Members of the Opposition not to be-
little the achievements that have been
made, I am fully prepared to agrce
with them that a lot more remaing to
be done. But let nobody say that
nothing has been done or no substan-
tia] progress has been achieved.

Ax a matter of fact, the large-scale
raids that are going on throughout
the country and which are being
conducted by wvarious agenciey of
Government are really the product of
the anti-corruption drive that has
been launched by the Home Ministry.
I is not that the credit will go to
the Home Ministry only when some-
thing has been done by the Home
Ministry itself. Even if the Finance
Ministry or some other wings of the
Gevernment of India do somcthing
g da the eradication of corruption,
i is actually part of the same cam-
palgn that has been launched by the
Home Ministry.

Shri Yashpal Singh was very right
when he said that this corruption,
which has been thriving as a very
prosperous industry in our rountry
for many many decades cannot be
eradicated so soon in two or three
years time. It will definitely take
time, What is important is to see
whether a whole-hearted and sincere
attempt is being made or not and
whether the attempt is making the
necessary impact on the thinking of
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our people ang public institutions or
not. This can be easily gauged. When-
ever we talk to any dishonest business
man, we find that he is under tre-
mendous fear of being caught; he
has a tremendous fear of being ap-
prehended. You can always gee @&
lurking fear in the minds of dishonest
or insincere officials who only two
or three years back were very in-
different about it. Today the position
has completely changed. The entire
atmosphere is different today. They
gay all kinds of things. They try
to give a cloak of reasonablemess to
their arguments but the underlying
fact always becomes apparent that
they are afraid for the first time, of
doing these things, Of course, it is
difficult to gauge the achievements
that have been made. In my opinion,
the achievements become apparent on
a close perusal of this Report. The
achievements are much greater; but
it will take some time for them to
come to the surface. This report does
show that some tangible results have
been achieved.

Ag 1 was saying earlier, 1 would
very much like hon, Members oppo-
site to take this as an opportunity to
dispassionately analyse the causes
which have produced such an amount
of corruption in our body politic, in
in our country for the last a0 mumy
years.

Shri Harl Vishnu Kamath: The
maln cause has been the weakness of
Government so far.

Shri Vidya Charan Shukla: T would
not say that is the main cause. But
I would agree with the hon. Mem-
ber, Shri Kamath, that if the single-
minded devotion that is shown te
fight corruption now, if that had been
shown earlier, the position would
have been somewhat diferent. That
is one of the causes. But there are
several causes which Shri Kamath
knows, because he has been in the civil
service. He knows them much better
thap we do.
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Shri Harl Vishnu Kamath: That was
long ago.

8hri Vidya Charan Shukla: Corrup-
tion has been existing in India from
those times.

8Bhri Harl Vishnu Kamath:
this extent.

Shri Vidya Charan Shokla: I want
to repeat it emphatically that this evil
of corruption is not of recent origin;
it has not come only after indepen-
dence. It has been in existence even
before that. The only difference is
that now our tongues are not tied, as
in the past. So, a lot of people who
would not have dared te say these
things during the British days are
shouting from housetops at the top
of their voice about the existence of
corruption. At that time they had no
courage to say that because they were
afraid of the British. If only the hon.
Members opposite pause a little for-
get their political differences and con-
gider the growth in civil service and
the role played by Government in
wvarious spheres of development, as
compared to the role played by Gov-
ernment earlier, they will find out,
they will be convinced that corrup-
tion has not grown, the ratio of cor-
ruption has not grown in proportion to
the growth of the civil service; in fact,
it is much less. What was the position
before independence and what is the

Not to
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beginning has made, and I am quite
sure that given the co-operation of
all people, particularly of the hon
Members of this House, we will be
able to succeed in fighting corrup-
tion to g large extent.

May I in the end compliment the
Prime Minister and the Home
Mui-ter for initiating the appoint-
ment of the Administrative Reforms.
Commission? [ think this is a land
mark in our flght against corruption.
1f the necessary boldness is shown and
the Commission is given the widest
terms of reference for giving the kind
of administrative reforms that we
need in our country, I am sure this
would ensure a good future for eur
country and there will be very liftle
oppartunity for corruption to survive.

Shri Harl Vis'nu Kamath: How
much time is allotted? | could not
catch you then.

Mr, Depuiy-Speaker: Two hours
were allatted, | have sxtended it by
iwo more hours.

Bhyi Mari Vishay EKamath: That
meana the Houss will sit two hours
today and for two hours on Friday?

Mr. Deputy-Speaker: [
know. It depends on

do  not

position now after independence?
What was the number of Government
servants before Independence and
what is the present number? By how
much has it grown? 1 have gone
through various reports on adminis-
trative reforms and T find from them
that competent people who have exa-
minrd these matters have come to the
conc'usion that though it is very ap-
parent that corruption has deflnitely
grown, if we take into account the
growth and activities of the civil ser-
vice, it has not grown proportionately
of course. T am not trving to take
any consolation from this fact. What
1 am saying is that this is an old
maladv and it hag not increased very
much. It has to be fought consistent-
Iy and sl ly and a dertul

Shri Harl Vishas Kamath: I hope,
We are not sitting beyond five today.
We do not want 10 sit beyond five.

Mr. Depuiy-Bpesker: We are nol
sitting beyond five.

Shrimati Tarkeshwari Bhbka
(Barh): Dr, Singhvi apa myself

have also given notice of this motiom
and we will request you that we
should also be called,

Mr. Deputy-Speaker: It  depends
upon the time.

Shrimati Tarkeshwarl Simha: Is 1t
not our right to participate in this
discusslon?
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Mr. Deputy-Bpeaker: There is no
such right.

BShrimati Tarkeshwari Sinha: But
we bave given notice of the motion.

Mr. Depuiy-Speaker: That will be
kept in view.

Bbri Harl Vishms EKamath: Bhe
may be permitied to catch your eye
Inker.

‘Mr. Deputy-Speaker: Yes, oer-
tainly.

it fepfan frm (ifererdt) - Iw-
oW wgEE, g 9t ek gEd
oifeaf & aeey) W den o) vt
. wwg fegn al, v qT g W e
a9 o § " gad afedi & san
werw d9d &

Bhri Kapur Bingh (Ludhlana): Mr,
Deputy-Speaker, Sir, after the wvery
exhaustive specch the hon. mover of
the motion, my hon, {friend, Shri
Yashpal Singh, has made, it would
seem somewhat of 3 superfluity for
me to rigse up and say anything on
thig subject . . .

1532 hra

|Sar1 Vioya CHARAR Smukia in the
Chair)

but 1 take my cue from next speaker,
Shri Shukla, who now is occupying
the Cha:r. that thls matter should be
exami ly by Members
of the Opposmon groups. 1, there-
fore, propose to examine this Repo-t,
which is before us, by posing three
questions. An answer to those ques-
tions will supply the answer to this
motion as to whether this Report is
acceptable and commendable or it is
a Report which is nct deserving of
the praise to which ary report ought
to be entitled from this House.

Sir, the thre, questions which I
propose to pose are, firstly. Is the
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setting up of the Central Vigilanoce
Commission an adcguate remedial
measures in relation to the problem
it js designed to solve; secondly, Has
the Central Vigilan:: Commission
performed the task specifically assign-
ed to it well; and, the third questiom
1 Propose to pose and them examine
is. How do the answers to these
two questions reflect upon the solemn
pledge which the Minister of Home
Affairs took with regard to the eradi-
cation of corruption and, in the event
aof corruption not being eradicated,
taking certain steps himself?

Bhri Bhinkre (Marmagoa): Not
certain steps; only one step, he said.

Shri Kapur Singh: I have men-
tioneq already three questions. Now
I will go step by step. The first step
which I take in examining thy first
question which 1 have posed is that
it would be proper for us to recall
as to in what context this Report has
come before the House, The House
wall recall that our present Prime
ister, who was at that time the
Minister of Home Affairs, made a
statcment in this House on 6th June,
1962, and it was as a consequence of
that statement that the Santhanam
Committee was appointed. The Re-
port of the Santhanam Committee
was made on 31st March, 18684, It
was before the Report of the Santha-
nam Commiltee was made, in the
year 1963 that our present Home
Minister, Shri Guizarilal Nanda, made
a certain striking statcment on the
floor of this House solemnly pledging
that either he w'll eradicate this cor-
ruption or he will himself quit his
office.  What were his exact words, I
do not know.

The Depoty Minlster in the Ministry
of Home Affairs (Shri L. N, Mish-a):
He d'd not say “eradicate”; he said,
“substantial improvement and strik-
ing impression”, I pelieve.

Shri Kapur Sluch; 1 stand correct-
ed. 1 am speaking from memory;
but, anyway, the general, overall im-
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pression which was given to this
House as well as to the outside world
was that Shri Nanda had glven a
Pledge of either quilting the affice or
eradicating corruption from the ad-
ministrative apparatus of the Govern-
ment of India and the government
«of the country,

Shri Warrior (Trichur): That =
wonly 8 rhetarical way of speaking.

Sbri Kapur Juagh: In BSeptumber
1965—1 am just recalling the steps—
‘Bhri Nanda again stated in this
House, and caused semewhai a cons-
ternation, that in case it is adjudged
by the measures he has already taken
that the steps taken by him have not
operated to create a striking impres-
sion by a substantlal redu-tion in the
prevalence of corruption, he has
placed his resignation in the hands of
the Prime Minister which he, in his
discretion, might accept. I presume
that what he intended was thap the
adjudgement, decision or gencral sense
of this House will be o binding factor
‘in this matter.

Coming to this Report which is now
pefore us, it seems 1o me that this
Report which relates to the work of
the Central Vigilance Commission is
infected with two erroneous and
fundamentally misconceived presump-
tiona. These two fundamentally
erroneous presumptions which are
implicit In the setting up of the
Central Vigilance Commission are,
fizstly, that the problem of corrup-
tion is co-extensive with corrupt
practices in administrative gservices;
and, sccondly, that eradiction of this
problem is a problem of severe cur-
tailment of any justiceable richts of
public servants and destruction of
their human dignity and paralysis of
their discretionary autonomy. 1 say
that both these presumptions are
basically misconceived and thev ulti-
mately have led to all the confusion,
all the failures, all thy disappoint-
ments and disilusionments ahout
which some of the hon. Members
have given hints already and many
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more who follow me might also dw
30,

Sir, corruption js a problem which
is implicit in all governmental
administration. Thiy fundamental fact
was recognised as far ago as in the
times of the world-famous Kautilym,
the suthor of Arthashasira. In the
Arthastra he says—] Qquote from
memory—

“Just as it is impossible to de-
tect glways whether a fish mere-
ly breathes or drinks water also
while swimming ynderneath, simi-
larly it is difficult to detect cor-
rupt practices by the servants
of the King"

8o, the realistic problem was not
the one which was conceived by Sh:
Nanda when he took his solemn
pledge. The realistic problem is of a
different nature. The realistic pro-
blem js, how to make » reascnable
control of corruption jn administra-
tion and not how to ernticate it root
and branch.

The modern problem of corruption
which is worrying this House Iy a
problem which is not peculiar to this
country. This prob'em aruse in the
beginning of the Twenlieth Century
in all the democrstically and indus-
trially advanced countries of the
world. This problem arose out of the
broadening of gover I functions
and a corresponding growth of ad-
ministrative authority, This was ane
factor which has given rise to the
problem in its moden proportions
and in its modern context. The second
factor which arises out of it is that
the broadening of thess functions of
the administrative authority results
in the growth of sdminisirative dis-
cretion. This discretion ig mostly, if
not always, inconsistent with the
traditional conception of the rule of
law.

Those who Fave studled the subject
of administration from an academie
point of view will recall that, it was
in the year 1929 that, for thy first
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time, this problem of corruption, im-
plicit in the modern administration,
was poignantly brought to the notice
of the thinking people by the publi-
cation of a book, called, The New
Despotism, by Lord Hewart. In that
book he tried to show that this new
despotism, which instead of vesting
in the kings now wvesty in the
bureaucrats, in the servants of the
king, in the public servants, is one
which required as severe a caontrol
to which the despotism of the kings
was subjected in earlier centuries.

These two factors have egxtended
widely the base a8 well as the im-
pact of corruption; but, in India, as
the Santhanam Committeg itself has
peointed out in the opening chapter,
this problem of corruption in its
modern form rose during the Second
World War when ecgnamic cantrols
became necessary to apply extensive-
ly in the administrative measures of
this country.

In the post-Independence era, not
only these economic controls have
proliferated widely but a wholly new
factor, which is not pressnt in most
of the other countrigs, has also en-
tered and this factor iy the politi-
clan and the public man who has
become the repository of almost un-
Umited powers over the public ser-
vant. In India, therefore, the pro-
blem is not merely, or, even essen-
tially, of cleansing up of the adminis-
tration but it is a problem of how
to release public servants from the
wicious stranglehold of the politician.
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the problem. In Section 11 of its Re-
port, under the heading ‘Social cli-
mate’, the Santhanam Committce Re-
port tays:

“....a new tradition of integ-
rity can be established only if
the example is set by those who
have the ultimate responsihility
for the governance of India,
namely, the Ministers of the Cen-
tral ang State Governments.
The problem is difficull and also
delicate.”

The Government of India and the
Ministry of Home Affairs have deli-
berately evaded this problem and they
have shut their eyes to the true
nature of the problem, by setting up-
this Central Vigilance Commission.

It must be concedeq however that

bject to thig fund tal criticism
which | have made, the Ministry of
Home Affairs of Mr. Nanda has taken
vigorous steps to solve this problem.
I have before me certain figures, col-
lected out of this Report, and I have
culled them to show how huge a pro-
blem is this and with what vigour
the Ministry of Home Affairs has
proceeded to tackle it. The steps:
taken by the Ministry of Home
Affairs, apart from the geiting up of

+h o,

HiE

the 8 1 : £

include the pstablishment of the Cen-
tral Vigilance Commission, the re-
vision aof Government Servants' Con~
duct and Disciplinary Rules, the in-
troduction of the Anti-Corruption
Laws (Amendment) Act the Code of
Cond for Ministers, mccredition of

To this problem, the establist t of
the Central Vigilance Commission is
no reply whatsoever, This mere
setting up of the Central Vigilance
Commission is tinkering with the
problem and it s evading the pro-
blem and side-tracking the problem.
It does not touch the core of the
problem.

The Santhanam Report, though hal-
tingly and somewhat timidly and
nervopsly, puts its finger on this
central point of the true pature of

business representatives in the capi-
tal and other special drives of the
Central Bureau of Investigation,

Apart from its undertaking investi-
gation of complaints received, every
department of the Government is re-
quired to undertake and pursue cons-
tantly a b of es for
eradication of corruplion. The Home
Minlstry has had inter-departmental
meetings with a number of these de-
partments, periodically. The pro-
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gramrne of the Department of Ad-
ministrative Reforms includes certain
items which were specially selected
to fit into the anti-corruption drive.
The Santhanam Committee recom-
mended that the working of selecied
departments should be looked into
intensively so as to remove delays
and improve the effic.cncy, general-
ly, and suggested that Lhe depart-
ments to be selected should be those
where opportunities fo:r corruption
were most prevalent. Therefore,
studies were taken up in our depart-
ments, i€, (1) Import and Export
Trade Control Organisation; (2) the
Directorate General of Technical
Development; (3) the Directorate
General of Suppli and Disposals
and (4) the Central Public Works
Department. A persual of the Report
under discussion discloses not only the
hugeness of the task undertaken, but
also the vigour with which it hag been
pursued, which is quite impressive.

Here, 1 have culled some figures
which speak for themselves. The
four departments in which the study
teams were operating were by no
means small. The Chiet Controller
and Exports has the entire body of
importers and exporters as his clien-
tele, During 1962-63, this organisa-
tion issued 1,04000 import licences
valued at Rs, B889.71 crores. The
Director General of Technical Devel-
opment looks after the entire indus-
tries known as scheduled industries.
The total number of industrial units
borne on his books rumns into 4500
in the large-scale and 680 in the me-
dium-scale  sectors. The Director
General of Supplies and Disposals
handles an annual purchase pro-
gramme worth over Rs. 550 crores,
The CP.W.D, hag an annual buulding
programme running into R.l 45 crores.
These Ag are ast

These observations furnish an an-
swer to Question No. 2, namely, as
to whether or not the Central Vigi-
lance Commission performed its task
properly. May I be permitted to give
an answer that the Central Vigilance
Commission has perfarmed its task,
the task assigned 1o it, well
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Mr, Chairman: The hon. Member
may conclude now.

Shri Kapur Singh: I may b per-
mitted g Minute or so more 10 answer
the last guestion.

Now, the last gquestion is: Should
Nandaji quit or stay in office? That
is the question which is engaging the
interest of everybody, not only inside
the House, but outside the House also.
If ‘Mr. Nanda's pledge was to accom-
plish that which is impossible to ac-
complish, literally, then there is no
preventing a determined suicide to
pursue the course which he is deter-
mined to pursue. Let Mr. Nanda go-
it that was his pledge. It is for him
and for his conscience to decide. But
it his pledge was to take all stepe.
necessary for controlling and conlain-
ing corruption, then he was assuming
to himself powers which vest in the
entire Cabinet, joinitly and not In him
personally. In that case, his pledge
was initially misconceived. If, how-
ever, his pledge was, as I conceive:
it 1o be, that he will do his utmost to
pursue at his di 1, vigo-
rously and honestly, such as lead to
tangible results, then he has not bro-
ken his pledge. That is my answer
%o the third and last question.

Shrimati Tarkeshwari Binha: Mr.
Chairman, Bir, 1 am very grateful to
you for giving me an opportunity $o
speak on this motlon.

After listening to the spesch of the
hon, Member, Shri Yashpal Bingh,
your speech—mnot that I am flatering
you, Sir—was & little healing balm.
One can tolerate exuberance but it
costs lot of patience If one Is asked
to listen to that kind of tirade of sbu-
ses. The speech of Shri Yashpal Bingh
was trylng tha. patience of the Mem-
bers of this House but we provided
him, he being a good man, this indul-
gence and I request that in future he
should be more careful about his
wordings and about the allegations
that he made.

Bhri Kapur Singh: My hon. friends

. eloquence is heing misrepresented im

the House
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Shrimati Tarkeshwari Sinba: After
ligtening to the speech of Shri Yash-
.pal Singh, ] was thinking that we have
not proved 10 be a good salesman
gbout our progr and polici
abroad or in the country but we have
proved to be a wonderfu] salesman
_about exporting the idea that this
country is seething with corruption.
It may be the pleasure of the people
who do not want to see or who do not
.want to listen to unpleasant talks or
.who do not want to go and tell these
.things on the face of the hon. Minis-
‘ter gitting here and Mr. Nanda But
anybody who bas had talks with
_forelgners—many Members of Parlia-
ment must huve been talking to fore-
igners—when this topic comes, must
. have mentioned that there is so much
. corruption in this country, that there
ig nothing else except corruption in
this country. This has vitiated our
atmosphere and the image of this
country abroad. Let us not deny this
fact. Tt is not doing us anygood if
.on the floor of the House some res-
ponsible person comes up ang says it
is not a fact. It is o tact. It ought to
- be realiseq by the hon. Membery or
the hon, Minister also, Sometimes they
- mnke a statement that this is not a

fact. The image is a thing which can-

not be described what it is. It cap
be only understood and felt and,
therefore, it may not be necessary
for so many persons from abroad, the
foreigmers, to express it in words
But it is a fact that our image has
been very viciously destroyed by so
much talk of corruption

Do we mean to say that other coun-
- tries have not brought in the institu-
tion of ombudsman? The other day,
the United Kingdom called it the
institution of ombudsman under the
parliamentary control. In this world,
other countries have also brought in-
to existence an institution like om-
budsman for fighting corruption and
for curhing corruption in Government
_officials and in other fields. But the
woy we have created a fenfare and
advertised this fact, thows that pro-
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bably we enjoy the unique privilege
of doing that. No other coun.ry has
advertised the fact of corruption so
much a8 we have done: nor has any-
body bewailed the helplessness that
we cannot do anything about corrup-
tion. It does not speak very well of
the persons ar the institutions or even
this Parliament if we bewail that we
bave not been able to do enything in
this regard sng that we cannot do
anything in this regard. Therefors,
we should realise that we must have
& proper sense of perspective and a
proper sense of understanding about
this problem.

Therefore, may 1 say that it re-
quires more objectlvity rather than in-
dulgence in self-pity which we have
been having so far? Many common-
place cliches and expressions  and
pseudonyms have been brought for-
ward, and they have been publicised
and flished in the newspapers and
that is why they are being brought
forward more and more. A diction-
ary could have been formulated about
the words and pseudonyms that we
have been coining about corruption.
It is much more advisable and desir-
able that we should have more ob-
jectivity in this regard,

One of the objectives in this whole
affair shou'q be to uphold the repu-
tation of this country, {o uphold the
reputation of every individual in this
country,to uphold the reputation of
every institution in thig country and
to uphvld the reputation of Govern-
ment in this country. It should not
be easy to play with the reputation
of either the officers or the Ministers
or anybody else or the Members of
the Opposition, This is a ball which
it it is played wrongly can affect both
the courts it is not a ball which can
be played only in one court. This is
a game where if anybody starts it
it has it own counter-action.

Therefore, 1 would say that this
kind v accusations and very light
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ones at that should pot be thrown
about in a non-serious manner and
should not be casually taken up. The
political action should be to uphold
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ble for doing even a litlle wurk
Therefore, one hay to acknowledge

that their efforts were really com-

the dignity of the country, and every
effor{ should be made to uphold the
dignily of the country, It is high time
that we realise that unwarranted per-
secution or prosecution for anybody is
irreparable, It can only be felt by
a person ur an officer or the political
person who has felt it and who has
been hurt and who has tolerated all
the pangs of that. I say that the per-
son who has lost his reputation and his
prestige cannot have it restored back
to him. Who is going to pay the price
“for that, when unnecessarily his pres-
tige has been destroyed?

On reading through the report «of
the Central Vigilance Commission I
find that out of 3514 complaints of
scorrup.ion no fewer than 2448 had to
be filed b the allegati con=
tained in those cases had remained
unverified or they were flimsy, and
814 had to be referred to the relevant
Departments or Ministries for action
as the commissioner did not think it
worth-while to take any action against
them; only 23 cases were registered
for preliminary inquiry for further
investigation. After thinking and
after the expectation of producing a
‘mountain, we have produced only this
mole. Then may I ask whether |t
was worth all the efforts to have this
institution created? 1 do not decry
this institution. I wish that this ins-
titution will give way to another big-
ger institution, namely the Ombuds-
man where everybody will get justice.
But I would like to ask whether these
are the criteria for a commission to
be laid before Parliament?

Without deerying or criticising the
performance of the Central Virilance
Commission, this is what 1 would like
to ask. I agree that much work has
been done with great rigorous and
with verv great difficulty, as you, Bir,
had pointed out. They have done
their job very well because they had
no back griungd to function In and
they had to create everything possi-

dable indeed. But with this re-
port that has come before Parliament,
I ask wheiher it was worth-while to
bave createg this institution with all
the fanfare because reports after re-
porta and newspapers after news-
papers had been full of these things?

1 would appeal to you and 1 would
submit to you that you may please ask
Government that they should take
the opportunity now arising vut of
the discussion of this report which has
been pr d to Parli t, to bring
intp existence an institution which
appears to be more fruitful and which
is, in fact, a more fruitful instltution,
namely the Ombudsman. It may be
that the shape of the coming Ombuds-
man may be different from what cxists
in other countries. But we should have
our own Ombudsman, with our own
system and with our own net-work
and with our administrative genius.
Government should not remain salis-
fied with this report or have the satis-
faction that they have been doing a
wonderful job,

Then there !s a'sg the question of
duplication of work between the Vigi-
lance Commissioner and the Comm's-
sloner for Publie Grievances. The
Commissioner for Public Gricvances
had differed with the Vigilance Com-
missioner, But 1 appreciate and 1
am happy that this kind of duplica-
tion is being avoided more and more
by giving more powers to the Vigl-
lance Commissioner, T think that the
Commissioner for Public  Grievances
ghould be subordinate tn the vigilance
Commissioner; he should not remain
subordinate to the Home Ministry,
because unless and until bhe becomes
suhordinate to the Vigilanea Com-
missioner and he and his offirers ba-
eome the officers of ‘he Central Vi-
gilancs Commissinn, there will alwavs
be the suspicion of a pressure exercised
by the Ministry one wav or the olher
and the Vigilan-e Commlssioner also
will have a grievance. 1 understand
that the Vigilance Commissioner has
some grievance in some cases thai his
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wording and his advice has been over-
ruled without substantial reasons be-
ing adduced for overruling his advice
elc.

Now, 1 come to one great God-
chosen institution, and that is the CBIL
1t is high time, I strongly feel, that
the CBI should be put under the com-
mand and guidance of the Vigilance
Commissioner. They consider that they
are a special class of people. That is
how the CBI functions, When 1 see the
IG's ang the DIG's and the awards
that are being given to them every
six months to pat them on the back
saying that these wonderful boys have
been doing wonderful work, and they
are publicised so much, I feel some
grief; it gives me a feeling of dis-
comfort that these people are now
playing to the gallery; it gives me
a sense of deep pain that the persona
who shou'!d have remained in  the
backgroungd and who should have func-
tione quietly and ghould have
functioned with T ble mpodesty
and with complete lack of fanfare
ghould be publiciseq in this manner,
because this kind of fanfare and the
nature of the work of the CBI are
just contradictory to each other. 1
would submit that the CBI should not
be sp ambitious as to consider them-
selves to be the God's chosen men.
They get extension right and left, and
get awards right and left and they
they feel as if they are a special cate-
gory of people. Unfortunately, some
of our friends in Parliament have
given them this virtuous position that
they have become brilliant men of the
Indian administration ....

Shri Surendranath Dwivedy (Ken-
drapara): ‘rhe’ deserve il,

Shrimatl Tarkeshwari Sinha: They
do not deserve it all. I may tell my
bun. friend Shri Surendranath Dwive-
dy that they do not deserve
all the praise that he bas given
thar.
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Shri Surendranath Dwivedy: 1 am
giving them compliment, and I shall
continue to give them compliment.

Shrimati Tarkeshwari Sinha: They.
do not deserve all the complimeni, of
course, they deserve compliment in
some things, but nut _n all the things

Shri Nath Pai (Hujupur):
a good compromise.

That is

Shrimati Tarkeshwari Sinha: Now,
we find that Mr. MacBright and Mr.
Parker, the geniuses of the American
administration have come to advise ihe
Government of India as .l we did put
have our own men to advise them
about their work. It is not nice for,
this country to get experts on pre-
vention of corruption, and to get ad-
vice on matters of corruption, as if we
have nothing in our own country; if
we go to the foreign countiries and
get their advice and their experts, it
gives the impression as if we are say-
ing, 'Look here, this country is in-
corrigible; this country is beyond re-
pair; please help us; we are dying and
we are seething with corruption, and
you are the only saviour, and, there-
fore, please come and help us’

Then, I come to the bogus sadachar
samitis which have been declared to
be s0 by the officials of the sadachar
samitis themselves. An official spokes-
man of a sadachar samiti has declared
in his own statement that bogus sa-
dachar samitis have come into exis-
tence at the district level and some of
the scoundrels who want to blackmail’
people have taken hold of the sada-
char samities It ig high time that
great discretion and great vigilance
are exercised

Lastly, there is a lot of substance
in the words ‘Educate our masters’.
Our masters need more education than
these poor petty officia’s on whom we
administer and on whom this repert
of the Central Vigilance Commission
hag been produced. 1 shall only quote
one sentence from what Shri Barve
has said. He has ssid that there is a
lot of difterence between policy-mak-
ing and  execution apd discretion
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should always be exercised by the
golicy-makers so far as the execution
of the work is concerned. Shri Barve
s a member of the Planning Commis=-
sion, and he was a Minister in Maha-
eashtra before that; he is a very se-
mior member of the Planning Commis-
sion and s very brilliant one and this
s what he gays:

The official is rarely left alone
by the important politicians, In
this atmosphere of ambivalence at
the top and unwarranted political
interference  below it is hardly
surprising that the administrative
process gty clogged.”.

It this clogging does nog go then
things would net improve. Therefore,
I conclude my speech with this hope
that they will look more to these prob-
lems of adminisirative inconvenience
and delays and administrative harass-
ment, and it that is done, 1 am sure
that these problems of corruption will
automatically get solved.

Mr., Chairman: Now, Shri Kamath,

. Shri Hari Vishom Kamath: Mr
Chairman, Sir. . .

Shrt Daji (Indore): May 1 speak
now? Bafore Shri Kapur Singh was
called, 1 had slready been called and
I was about to gpeak

Ap. ben, Member: Let my
frisnd be gallant.

Sbri Daji: There is no question of
being gallant. Bhri Eapur Singh was
ot gallant enough earlier when I had
been called befors him.

I have called Shri

hon.

Mr. Chalrman:
Kamath now,

Shri Daji: The Deputy-Speaker had
called mo earlier, but since Shri Ka-
par Singh's group was a bigger group
he got precedence over me,

Mr. Chairman: 1 have called Shri
Kamath.
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Shri Dajl: Then, 1 shall not speak,
and I do not want to speak.

[Shri Daji then left the House)

Mr. Chalrman: Shri Kamath may

continue his speech. Shri Kamath
might continue.
18 hrs.

SBhri Warlor: First Shri Daji was
cajled. But at the request of the De-
puty Bpeaker, Shri Kapur SBingh had
pref , not b his way the
First group.

Mr, Chalrman: 1 am not aware

whether Shri Daji was called. But
Shri Kamath caught my eye and so 1
called him

Shri Hari Vishnu EKamath: Mr,
Chairman. by a strange, though plea-
sant, quirk of fate, on this very day,
if I remember aright two years ago,
the Home Minister in his constituency
of Banaskanta—or is it Slbarkanl.a'!

ed a large se of peop
his masters In that constituency,
himself took a vow and administered
a vow to those assembled before him.
That was to him, if 1 may use the
word, a Bhishma pratigya, a real pra-
tigya, to which the well-intentioned
Shrt Nanda adhered and tried to
implement to the best of hig ability.
today, two years have gone by and
on the second anniversary of that
Bhishma pratigya, we are discussing,
as if by a strange coincidence, as I
sald earlier, the first Annual Report
of the Central Vigilance Commission.

It hag been said that eternal vigi-
lance is the price of lberty. May I
add that eterna) vigilance is the price
of a good and efclent administration
also, without which no ism can fructi-
fy, no ism can be accomplished and
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everything will lead to chaos. After
18 years of independence, after hav-
ing been non-vigilant, unvigilant for
many years, it dawned upon the Gov-
ernment to accept the advice of the
Opposition and appoint a Central Vi-
gilance Commission. They had been
humming and hawing about it; they
had slept over it; they had been git-
ting pretty over it till two years ago
when wisdom dawned on them and the
Central Vigilance Commission came
into being.

At that time, I had raised a query
—pertinent, I thought, and so did the
House—as to why a person whose an-
tecedants did pot inspire the fullest
confidence that was called for in an
incumbent of such a high office was
appointed as the Chairman of the
Central Vigilance Commission. He is
& good man, a pious man, a God-fear-
ing man, a good father....

Bhri Nath Pal: A good hucband,

Shrl Harl Vishnn Kamath: . ....
I do not know if he is a good husband
—Shri Nath Pai is whispering that
he is a good husband ss well. I think
he is. But here we are concerned
with his qualifications and competence
for this high office. When he retired
from the Chief Justiceship of the My-
sore High Court—I had mentioned it
in the House at that time—he had
heard over 20 or 30 cases in which ar-
guments had been concluded, but left
the cases pending, delivered no judg-
ment in all these cases. You can ima-
gine to what inconvenience and to
what expenditure the litigants, the
people concerned, were put. That was
an example of the vigilance in judicial
work that he betrayed, showed. But
in spile of that, he was appointed
Chairman  of the Central Vigilance
Commission. I hope that he has been
more vigilant and careful in this chair-
manship, in this high office, than he
was in the Mysore High Court, I do
hope that he has taken up his dutles
with vigour and energy.

‘Tt Is diMicult to assess the work, the
efficlency and the resmlt of thiy Cam-
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mission within the brief span of =
year gs you yourself said when you
were down below. It is too ghort a time
to come to a jud t. The A X
Report has given us some material oo
the basis of which we can try tlo
get an idea of the usefulness and wtili-
ty of this Commission.

Reference was made by you when
you were speaking to the administra-
tive reforms commission. That is still
in the womb of tim~. That has not yet
fructified; it is still in the alr, Per-
haps Shri Mathur will be able to
throw some msore light on it. I do not
wish to say anything on that.

(Ja-
You know as much as I do.

Shri Harish Chandra Mathur
lore):

Shri Harl Vishou Kamath: T do not
know.

Shri L. N, Mishra: You too should
know.

Shri Hari Vishnu Eamath: [ do
not wish to,

Here is the Report bf the Vigilance
Commission. The procedure adopted
and the facts that have been supplied
in this Report are very revealing. The
Central Bureau of Investigation was
asked to undertake certain investiga-
tions,—inquiries or investigati I do
not know. Shri Nanda once made »
distinction between inquiry and inves-
tigation. T hope It will not draw the
same distinction. After investigations,
the cases were referred to the Central
Vigilance Commission, Here are fig-
ures where the Central Vigilance Com-
mission differed from the recommens
dations of the Central Bureau of In-
vestigation or CBIL and came to their
own decision and saild no action was
called for,

The hon. speaker who preceded me,
a whilom Deputy Minister, referred to
the CBI. Here I speak with some tre-
pidation because 1 am not sure of all
the facts; I am sure of only 60 or T®
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per cent of the facts, but not 100 per
cent. So I feel some trepidation. I
believe she speaks with gome personal
experience of the CBL

Bhrimatl Tarkeshwarl Sinha: Very
much,

Shri Harl Vishnu Kamath: She has
80 much experience. I am gorry; 1
sympathise with her vver the experi-
ence she hes had at the hands of the
CBIL. ‘But there can be no two opi-
nions on this fact—the House has
also endorsed that there can be no two
opinions on this fact—that with re-
gard to Orissa affairs they have done
a magnificent job, and they have dis-
charged it not onlv to th: best of
their ability but to the sntire satls-
faction of the House. I have no hesi-
tation in making that statement again
reiterating that statement, that asser-
tion which I then made in the House,
We ara only sorry to see that afier all
that has happened ....

Shrimati Tarkeshwari Sinha: I only
said that the CBI should come under
the command and charge of the Vigi-
lance Commigsion &nd not of the Home
Ministry. .

Shri Harl Vishau Eamath: That is
another matter, That does not de-
tract from the valuable work done by
the CBI. That they have done g really
valuable and magnificent work which
has helped to tone up the administra-
tion cannot be denled.

Shri Suremdranath Dwivedy: Bhe
agrees.

Shri Harl Vishau EKamath: [ am
glad she agrees after the lapse of a
few minutes.

Shrimati Tarkeshwasi Simha: The
lapse is on the part of the hon. Mem-
ber.

8hri Harl Vishou Kamath: With
regard to Orissa, it is g matter which
is gtill hanging fire. I do not know
why. The Prime Minister, promised
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on 18 March, while replying to the de-
bate on the no-confidence motion that
as soon as the Auditor General's pe-
port was received, he would take fur-
ther action in the matter. The Audl-
tor General's report has been brought
before the Orissa Assembly, The Gov-
ernment was given a special opportu-
nity to submit an explanatory state-
ment which is rather unusual—rarely
done. Now the Government herg w
laking shelter behind thls id
happening in the Orissa Assembly and
trying to put off the evil
day. I am sorry to say that it
this 13 sought to be handled in this
manner, it will be a bad owner for
the implementation of the Bhishma
pratigya that Shri Nanda took on
November 30, 1963, two years ago.

Then we have got other fgures
which show that the Central Vigi-
lance Commission has been operating
more of less as a post office, a mere
glorified post office, a Gol Dak Khana,
a bara dak khana, & gol mal, dak
khana.

Th ds of lajnt are re-
ceived. Some are unt to the Minis-
tries concerned, some are sent to the
Btate Governments concerned. No
procedure is followed, no check Is
kept, there iz no knowing how the
chase is kept up through the Minis-
tries concerned, through the labyrinth
of the Ministries. A case may go to
a Minister; he might pass it on to the
Minister of S'ate; he might pasy i,
on to the Deputy Minfster and so on,
down to the last section officer. I,
do not know how far it goes and
bounces back, ss often happens, from
the lowest to the highest

Thi.: Vigilance Commistion must
have the power 1 am sure, but doess
it care to enquire what iy happem="
ing in those Ministries, whethrer Cim-
merian darkness has overtaken them,
whether somebody is taking them up,
what is happening in the Btate Gov-
ernments?
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Suppose  something  happens in
your State. I know that since the
new Chief Minisier has come, Pandit
Mishra, there has been a good effort
‘on hig part tp eradicate corruption,
but 1 do not know whether he him-
self is satisfled with the results. He
o180 took a Yow more or lesg I think.

Shrimati Tarkeshwarj Sinha: More
or lem?

Bhri Harl Vishnn Eamath: Not a
vow as Nandaji did. As goon as he
became Chiet Minister, he did say 1n
public that one of his chief tasks
would be to eradi or ini
corruption in the State. I do not
know how far he has succeeded. You
will be better able to cast some
light, shed gome light, on that. I have
my own doubts on that matter, whe-
ther he has been able to tackle it
very effectively, though he has done
some work jn that direction.

Suppose some complaint goes to the
Madhya Pradesh Government, how
does he. Shri Nitcor Srinivasa Rao,
keep track of it? And is there a
time limit for jt?

We are nssuc!ated with district ad-
Wbry Amittees, 1ai com-
mittees, in Madhya Pradesh It took
My breath away when we were told
in' those cnmmittees that corruption
complaints would be outside the pur-
viewr of the advisory committees. I
8613, “T do not want to join the ad-
visory committee in that case, I refuse
10’ joIn unless and untfl the Central
Government and the State Govern-
oients empower the district advisory
ctmimittees to take up these matters™
Up to date the Madhya Pradesh Gov-
ernment has not allowed fhe district
committees to take up, to look into,
ahy of these corruption casts. I have
brought up that matter in the House
oiso.; They said jt was a  State
matter, it could not be discussed.

These sreé worse than useless com-
mittees that have been appointed by
the State Governments in the districts
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for dealing with administrative
matters. I therefore would appeal to
you, to the Minister concerned and
the House fo see that the vigilance
department., the vigilance structure,
the vigilance set-up is really made
vigilant, it is no use calling it vigl-
lant. Can the Minister lay his hand
upon his heart and assure the House
that todsy this vigilance set-up, right
from the Central Vigilance Com-
mission down to the vigilance officers
who have been appointed pre such
that they cope with the task and
they are truly vigilant?

In many States It has become the
fashion to appoint retired Chief Sec-
retaries straightaway as Chairman of
the State Vigilance Commission. 1
know the retired Chiet Secretaries
have a lot of experience.

Shri Surendranath Dwivedy: But
what would happen if Nendaji retires
tomorrow?

Shrl Hari Vishnu Eamath: He will
be a retired Minister. I do not kraw.
He would become something else, 1
would not like to =ay.

In Madras, the retired Chief See-
retary has become the Chairman of
the State Vigilance Commission, in
Maharashtra the retireq Chlef Secre-
tary has become the Chairman of the
Vigilance Commission there. Are
they the only persons who can be
appointed to this onerous job, to
shoulder this-big ty?

Shri Shinkre: They know the tricks
of thé trade.

Shri Harf Vishno Kamath: 1 do
think the Government should not sort
of ipso facto, automatically, appoint re-
tired Secretaries on the Vigilanee
Commission.

One word more and 1 have done
Only the other day, two doys ago, as
it by a coincidence two important
men in India’y public life spoke, one
in New Delhi and the other, 1 be-
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lieve, far down in the south, one the
former Altorney-General, Shrj Mot-
lal Setalvad, and the other Shn K.
Hanthanam, who has produced, af'er
years of strenuous labour and sincere
effort, in collaboration with Members
of the House, colleagues, my colleague

Shri Nath Pai, Shri Khadilkar and
uthers, a very....

16°15 hrs.

[MR. DePuTY-SPEAKER in  the Chair]

1 was trying to say, Mr. Deputy-
Speaker, that only the other day, two
days ago, Bhn Motilal Setalvad, the
former Attorney-General, and Shn
K. Santhanam, who was a Member ot
bPurliament till a coupie of years agv,
spoke in the same strain. Shri K.
Santhanam who as you are aware,
after years of strenuous labour and
sincere effort, in collaboration with
our colleagues in this House of the
Congress Party and of the Opposi-
tion—I mentioned only two names,
my colleague, Shri Nawh Pai, and Shri
Khadilkar.

Mr. Deputy-Speaker; The hon.
Member should conclude.
‘Shri Hari Vishno Eamath: I will

finish in two and a half minutes. 1 felt
.a little lost because of your divided
attention, Sir.

An hon, Member: The attention of
the House is there.

Shri Harl Vishno Kamath: The
Chair's attention should also be there.
Both referred to this question—8hri
M. C. Setalvad and Shr; Santhanam,
.who had produced g valuable report,
a monumental report which has been
cropping up again and again here,
and reference to it has been made
again and again’ in this House, as to
why the recommendations of the San-
thanam committee have not been ac-
cepted, why the recommendations of
the Santhanam committee to deal with
corruption at the political level have
not been accepted.

2019 (Ai) LSD—B.
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It goes without saying. Mr. Deputy-
Speaker, ug is said in the Gita:

TEHUR SEEeEd T

unless you tackle the evil at the foun-
tain-head, at the source, at the Sre-
shta level, parama sheshta level you
cannol expect or hope to eradicile the
evil at lower levels, lower down.
That is why the Santhanam Commit-
tee made valuable recommendations,
particularly recommendations with
regard to ministerial corruption of
which there is some evidence. 1 will
not say all ministers are corrupt; 1
said that there was some evidence
of ministerial corruption. That com=-
mittee recommended that in a case
when there is a complaint of corrup-
tion made against any minister—I
am sorry that a complaint was made
against her too; it proved to be un-
founded—in such cases the Santha-
nam itteg rec ded that it
should be referred 1p & judge from a
panel to be maintained by the Presi-
dent and then if a prima facie case is
made it rmust go far a judicial inguiry.
That was the recommendation of the
Santk C ittee. Why should
government, why should Mr. Nanda
himself, the Home Minister with his
sadachar and vow and Bhishma Pra-
tigya and with all his background,
fight shy of it? He has been fighting
shy of accepting it. No reasons had
been given before the House. There-
fore, I would stress this before 1 close.
As has been very rightly pointed out
by Mr. Setalvad, they have set up
double standards. Multiple standards
are adopted for demling with corrup-
tion. As Acharya Kripalani said some
days ago, if a petty official was in-
volved in a bribe of one rupee he is
punished and sent to jail for six
months, but if a minister who has
amassed lakhs and lakhs of rupees is
involved, as was proved by the CBI
in the Orizsg affairs nothing is done.

Mr, Deputy-Bpeaker: Your time is
up.

Shri Hari Vishno Kamath: In half a
minute; 1 will Anish. 1 would strésg
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once again before 1 close that this is
only g half-hearted measure—this
Central Vigilance Commission. 1 would
not be satisfled, the House would not
be satisfied and the nation would not
be satistied unless and untii the San-
thanam Committee’s recommendalions
fur dealing with corruption have been
accepted in toto by the government,
and that is only way to deal
with corruption effectively.

Mr. Deputy-Speaker: Mr. Daji.

ot gew A www@  (3AW)
IYTeAA AEET, FATC AT AL E,

g1 et wrAT qfgd 1 wrea’t afsan
F WRTC GO AATAT AT A17ET |
Shri Daji: Two years ago, Mr.

Nanda very flamboyantly announced
thut he would resign if he were notl
able to stamp out corruption within
twu years. | made bold to say that
Mr. Nanda was rushing in where an-
gels feared to tread. As we are draw-
ing towards the end of the two-year
term, I think my words have proved
much more correct than the flambo-
yant claim of Mr. Nanda.

Now, ©iec has slightly shifted his
ground and has started saying that he
would resign if he has failed 10 make
an impact on the problem of corrup-
tion, and that it shoulg be judged by
the Prime Minister. 1f the Prime Mi-
nister iy to judge it and he says that
the impact has not been made, the
Prime Minister would be condemning
himself and his Cabinet and the Gov-
ernment. Therefore, no Prime Minis-
ter would dare to say so, ang Shri
Nunda would get a clean alibi,

But what 1 am pained at is this;
despite the fact that every Member
who has spoken has said that this is
a very important subject—we expect
Shri Nanda to be here for this debate—
there is not a single Cabinet Minister
here, not a single Cabinet Minister
hag hod the courtesy to come and lis-
ten to this most important debate,
which affffects the vital problem of our
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nation today. It is not a mere ques-
tion of discourtesy to the House. It
is a casual, off-hand, routine way in
which the question of corruption 13
being faced and Is sought to be quel-
led,

As has been pointed out by the Vigi-
lance Commissioner himself, the pro-
blem of corruptivn jg an integrated
whole, and it cannot be dealt with
piecemeal. Any attempt to deal with
the problem of corruption piecemeal
is bound to fail. Therefore, the Vigi-
lance Commission alone, with restric-
tive powers tp dea] with corruption
only at the official level, can never
saceeed. The evil of corruption has
to be attacked on all frontg and, most
of all, at the root of corruption. Cor-
ruption itself has many forms. The
mere acceptance of a bribe i5 only one
form of corruption. But that is not a
very commopn form of corruption.
There are various other forms: fav-
ours, nepotism, and such things, the
totality of which goes to make an ad-
ministration corrupl. Therefore, the
need of the hour is not a very trun-
cated, restricted Vigilance Commis-
sion against officialy who should be
made the scapegoats, but a full-fledg-
ed, powerful Ombudsman  which
should louk into all sorts of grievan-
ces, all sorts of complaints, all sorts
of favouritism and nepotism and all
sorts of questionable and doubtful ad-
ministrative actions wich may not be
technically illegal, which may not te-
thnically fall within the meaning of
the Prevention of Corruption Act, and
yet may be suspicious enough to be
taken up by the Ombudsman. Unless
the Government goes the whole hog
1o establish such a body, the bona
fides of the Government shall not be
accepted by the Opposition.

Whay is at the root of corruption?
The root of corruption is black money.
The root of corruption is extra money
in the hands of big business. We are
secing the spectacle of one group of
big business exposing another group
of big business, and that group of big
business exposing a third group of
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big business. That will not solve the
problem. We have heard of a memo-
rial against the Finance Minister pre-
sented to the Prime Minister and the
President. The Indian Express has
comg out with an innocuous explana-
tion that this is the move of Birlas
to undo the work done by Shri T. T.
Krishnamachari durlng his visit to
the Soviet Union. I do not believe
anything can be far off the mark, It
muy be a move of Birlas: 1 dp not
know whether it is a move of Birlas
or Dalmias or Jains. Bui we dp not
look at it from thi= point of view.
What I say is that ‘he whole thing i:
again and again raised because the
Government is fighting shy of meet-
ing the challenge of political corrup-
tion. Unless you establish a body a
{forum to meet the political corruption
as has been spelt out by the Santha-
nam Committee, the problem cannot
be solved. If a certain group of
Members of Parli

of a Legislative Asuembly mlke bold
to sign a petition, it should not be
lefy to the Prime Minister to refer or
not to refer., The Prime Minister's
position is very unenviable. If he
refers it, he will be charged of partia-
lity there was actually a case, we all
know-—and if he does not refer, then
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to the House so that those persons
who sign it will have to face the res-
ponsibility for having given a frivo-
lous charge and will be proceeded
upon. Therefore, it must go to an inde-
pendent tribunal,

The charge against Shri T. T. Krish-

namachari apparently seems to be
appalling. But that s not the point.
The point is very clear; if the Minis-

ter himself is not a parly to cor-
ruption, but if his own kith and kin
are able to amass wealth during his
tenure of office, is this itself not sus-
picious?

When I raised that question of code
of conduet for ministers, Mr. Nanda
said that sons are covered by the code.
After a month, Mr. Hathi corrected it
by saying that minor sons are covered
by the code, but not major sons.
When I pul the question, T meant only
adult sons, because minor sons would
have no meaning. 1 put it the other
way round. Instead of putting the
question, are the relatives of ministers
barred from doing any business, I put
it the other way round: If a man has
close relations doing business, he
should be debarred from assuming
ﬂm portfolio of Finance Minister or

ce Minister, b then the

4

he may be charged by the Opp 1

of wealth by his relatives ix

of having screened his colleague, and
his position will become very unenvi-
able. If in certain States thr Opposi-
tion comes to take power, if the Op-
position Chief Minister s challenged
and there is a complaint against him.
and if the Prime Minister refers it to
the tribunal. it will be bound to be
charged as political partiality. There-
fore, let us not throw on the Prime
Minister the discretion: it should go
automatically to a tribunal, mannerd
by a person above suspicion, of the
calibre of a high court judee or Sup-
reme Court Judge; even if the com-
plaint is frivolous and ix made by
some Members of Parliamemy or the
Assembly, they should be made to face
the responsibility. Therefore. the
Santhanam Committee harz rightly
sugeested that such 3 complaint
should be presented as a petition

nol above suspicion. That is the crux
of the matter.

We have got these charges againsi
the present Finance Minister. But
much is spoken about the son of an
ex-Minister who has magically risen
from the position of an insurance
agent to that of a big magnate, mov-
ing about in air-conditioned cars in
the city of Bombay. If he has achiey-
ed it honestly. then he should be in
possession of magical powers or it
may be fortuitous that his rise has
begun with the rise of his father and
the stars of both brought about their
ascendancy together. Such things may
happen accidentally, but people will
not take such things at the face-value.
The question of political corruption is
very much there.
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There are glaring instances. For

example, recently 1.23 lakh shares of

Jegsops have been purchased by Gov-

ernment at a premium of Rs. 15 per

share more thap the market rate.

That is not all. There is a further

clause that if the arbitrator gives a

higher rate, the Government will pay

that also. Paying nearly Rs. 18 lakhs
from the treasury to a particular
group of industrialists—is it not cor-
ruption? It may be an open, honest
business deal. But is it not corrup-
tion at the expense of the treasury?

There is the case of a Kanpur indus-

trialist whose income-tax  dues

amounting to Rs. 23 lakhs have been
written off. Is this not corruption?

No money might have passed, but

what other considerations might have

been there, we do not know. - There-
fore, corruption has many ramifica-
tions which the Vigilance Commis-
sion would not be able to deal with.

Let us take the case of Punjab.
Then there are charges against the
Mysore Chief Minister and the Bihar
Chief Minister. All these things can-
not be merely relegated to the secre-
tariat of the Prime Minister. They
must be inyestigated into thoroughly
by an independent tribunal without
any hesitation.

big business? If a pick-pocket picks
the pocket and gets a purse contain-
ing one rupee, jail sentence is
posed. But if there

is levied. Why this softness? Even
it they go inside the jail in some
cases, they are, treated like royal
guests. 1 had the mortification _uf
staying in the sgme ward with a
rapist and & forger I was on staya-
graha. 1 gof Class C and both of
them, the rapist and the forger, got
dﬂs A takifg four eggs p day! This
is how big bpsmesn is tren‘ted in this
eountry,

Shri
When was that?”
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‘Shri Daji: Last year.

I say, Government has been evad-
ing corruption. During the last
enemy aggression, small middle-class
housewives gave away their golden
ornaments for the country's defence.
They were not promised that their
gold would be returned to them after
15 years. But now when black gold
is to be brought out, they are pro-
mising that the gold would’ be return-
ed after 15 years. This is partner-
ship in corruption; this is abetment
of corruption. .Such a government
will never be taken seriously when it
talks of rooting out corruption; it
cannot be taken seriously.

A very pertinent question was put
by Mr. Mathur to the Finance Minis-
ter the other day: How 1is it that
there has not been & single raid for
detceting black money on any one of
the 17 top business houses in the
country? Has the government come
to the conclusion that none of these
big business houses has any black
money? Instead of replying to this
question, the Finance Minister put a
question to Mr. Mathur: “If you know
of any such case of corruption, bring
it to my notice and I will check up".
That is not the point. The point is,
has the government come to the con-
clusion that the top 17 busingss
houseg have no black money? What
we find is, the big business which is
the main source of corruption is let
free and the smaller fry are touched
Here and there.

~There I8 the question of retired
government servants. The Santhanam’
Committep suggested a ban for' twb’
years on ré-employment. 1 Ho not
agree with-this. I want 2 total
blanket ban on retired government
servants- being employed by private
individwals, Suppose they are caught
taking bribe and you dismiss them.
They do not care; the big business
houses will employ them. I gave an
example in this House, spesking ' on
the Home Ministry's demands. My
speech was a challenge to the intege
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rity of Mr. Nanda, but he did not say
anything about it. A retired income-
tax officer of Delhi is the Chief Public
Relations Officer of Birlas sitting in
Delhi in an air-conditioned office,
giving parties to all Secretaries and
Joint Secretaries in Delhi itself. If
retlired officers can be so engaged by
big business houses, there is no
equality before law. There is noth-
ing that can be done about it. Under
the present system of law it will not
be corruption technically, but it will
be, corruption, nonetheless.

The next question is the question of
secrecy. If a thief 1is caught, the
Hindustan Times or the Times of India
will publish that such and such a
man was convicted. But in the case
of a big b , his
is secret, his declarations are secret.
his declarations of black money are
secret. What is this? After all, a
thiet who steals money from one man
is only committing a crime against an
individual. An income-tax evader is
a national criminal, he is nothing less
than a traitor in times of emergency.
He should be black-lieted openly. In
olden days the kings used to parade
them on donkeys with blaokened face.
It is not a very bad practice. At
least do it with one or two. After
all, social pressure alone can stop .this

black money which is blackening
politicians themselves.
It is not only that. In certain

cases where certain individuals have
spoken up against corruption the
Government instead of helping them
have helped the big money. T am
referring to the famous Bombay case
where the Government claimed privi-
Jege under the Evidence Act and re-
fused to produce enquiry reports and
reparts of Commissioners of Enquiry
in the court of law so that the case
could not be proved and therefore
the case had to go by default. There-
fore, the Government instead of doing
anything is abetting the offenders.
That is the curse of the day.

Sir, the curse of the day is the
unholy wedlock of men in power with

1887 {SAKX} Vigilance Com-
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men of big business. Today the men
of big business are conspiring to be-
come men of power and men of power
are almost dying to become men of
big business. This is the unholy wed-
lock. As long as this unholy wedlock
continues we cannot root out corrup-
tion. This is the root cause of cor-
ruption. This has sucked the wvery
moral flbre of our country, this has
corroded the national ¢hkracter, this
has .subverted the democratic insti-
tution and this hag made our demo-
cracy into a handmaid of big money.
Unless we break this wedlock, upless
we are able to break this wedlock,
there cannot be any break-through
on this question of carruption.

4774

Therefore, if you want to really
stop this rot of corruption, you have
1o hit at big money, hit it effectively,
hit it dauntlessly. hit it nakedly and
expose the. big business. Only then
democracy can be saved. Otherwise,
Sir, I make bold to say that demo-
cracy is fast slipping from the “gov-
ernment of the people, by the people,
for the people” into a “government
of the big business, government for
the black money, government by the
boys of big money".

B L

To achieve our objective, 1 offer the
following suggestions. Firstly, set up
a tribunal for political corruption.
The second suggestion is about the
Ombudsman. The third suggestion is
that_licences should be given by a
board of trade and not by any minis-
ter or any officer. An independent
board of trade should be constituted
for giving licences. which is one of
the sources of official corruption snd
official favouritism. Lastly, there
should be & genersl probe into all the
big business houses 1 am not sug-
gesting snything fantastie. The Gov-
ernment had previously ordered it
Then the Birlas went up to Supreme
Court and got a stay order, under
the fundamental rights. Todwy,
under the emergency, the fundamental
rights have been suspended. Brcausg
ot "th¢ suspension of fundamentsl
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rights the DIR is used for imprison-
ment of a number of traqq union
workers and political opponents, If
that is the case, let us take advantage
of this emergency, when the funda-
mental rights are suspended, and
let us have an independent tri-
bunal like the Shastri Tribunal which
was appointed by the Government.
Just at the moment when the Shastri
Tribunal was laying its hand on big
money, the Supreme Court gave the
stay order under the fundamental
rights. Today the fundamental rights
have been suspended. Apn all-power-
ful tribunal can be constituted to
probe deeply and widely into all the
dealings of big business, and then
we can lay back and fortify the
foundations of our democracy.

sft ®wo AT fAwrdt (wwmEn)

ITEAN WEET, WA AT TN &
qar ¢ ag ®1f A% @ gw w7 fegwa
T ®v vz § 1w wAar o7 Ay Ol
urf @ 9 gAwT g Fyawg fwa 2
T ®iE TewTe T8 57 qEaT fw W
¢ | sHifan TvwTT A A7 T AT WD
AT § W17 GEET g7 FOA F AT owaw
IZTE

AT AF g7 sl w1 vy
wF & gg gfmar ot @ o7 q@ AW
Wz gfAar @R, wwrT W fEdt
A fody &1 ¥ g Y 1 AT ¥ ow
waran § fe wgt ofr w9y 9& wr fe
EXAT & 9T A AT FTAT § WA FAR!
w31 fr g% FEuEY T w00 A 12 A
It g & ¢ r fiwdt &% o7
WY wET A &Y A gAa wgr fE
AR 7T o7 3% I AT HT A G
w wer § W w5 ad §, gAa
AT qgR &A1 EY A1 S qew w0
I w1y Aifer | 9w oF weT-
Al w1 A% X491 & awg far A
& wdrg € I@F qrv H FEmEr &

sion Report (M)

IF 37 AR F wa1 {6 ag A1 weT-
Al £, a8 5% & #fwT o Aw 0w
AT g1 AR WIT AT W e
19 7/ & FE w0 F § T -
arft aft § g A1 wemArl A g
AF TFT AT IAE W o feAr H
Wt g ferma 7@ g o tioem e
arft aEAT & W gWI €

T & FR gET 59 a|
w1 wgx & f& @vEw 7 ogEmEr #
A # wezrare §, giAar 97 it frady
N f 9T T H qINT g AT T
wa fasr o7 gra v@ 7 % fw sEE
HZi AF @ GELEAT F( FLHFA F
qukrT w1 gzaE f7at &, w37 a® mas
*1 7zgw fam g mfs o8 woemr A
faziat wr a% | & gana § fx o
& wod fom o7 gre e w7 g A
IAF TAE w4 fae W OF 3Ee
oA RdEm FoqrET A4 fwar @,

F arey - F FiAT grg oA faw
T TE & &z g fE & A fmand
¥ gyan T (At @

ot mfgaa . w3
Z1 AT ROAT FET ¥ A9 £ rdave
w2 & fam ?

ot %o Ao fwrdt [ oz uw
grifas <o & armfes o qar
g7 & wwaT & w9 6 aurw & fax
oM §, ¥ g4 TAH ®OEC K FIAT
sz 5% 1 fway AanmE &1 Aw oAar
w2, fedt 3w & fao weneT arfas
FTAT WAt § #feT weTar & faems
4z &A1 WIT gAE frwrEr grfae
A1 79 & asr qfeww ww oy FTM
ag & % awmar o 0w = a4t afew
wATI wTIAE
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FETAF THGOFT &7 qrEy & 5
AT g AT A A wE7 @7 fE oA
A9 ¥ ueT TH IW A W Rl
AR FTEA | AT AT A AT 0% T
w21 41 (% g %9 i w1 oF AW §
T TRa7 G F & wrAEr {0
AfEy oF T & wET WA FAT
AT foen YT AT 7 3A 8 WF QB0
fa wrad At arz1 fvar a1 fx aro g5
W F 0% @R § wT ey fzen
i A ey ¥ ag wrw frmrow
fw

it geR Wey WA WoeTTATY
1 291 a7 @ ¢ Afwq zr3q & "01-

U

Joeaw wERw N4 AW v
AN e AR O S
FIAFIT qEE WO AW A T

ot wo ATo fawrdt : ARfY ofr 7
377 gy (v o1 & & o =ord of w0
& wmd g #7139 @l A1 T Ay
q ®74 At Fve e w1 gfE
urg AW wal gy agy fear gw
fao sy AE faem o diw
34 q7g ¥ A= A A g wer gz
g1 47 f% v 37w ¥ 9 wemw e
2w & g7 F7 I A1 qg & oft mwar
afet ag airgr mEAE wa
f& My 7q WO @EOT &7 EY
o awrd | s s oAt fear g
ot s w1 A far @A A
wrw dfe agagn g wWH
FTRUTE BT AT E

agr ax A= A K FwE T
aeg § weTAr ®1 §7 F74 & fAq
ag SME a3 e, 38§ A A
famrusd ¥ e ATl

qx war w0fr A A w=fa
7a arar xify @ wdw wafr
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dar ga Zrar §, da el 1=
FEAT & oY *F wwq T &, AAr
s g ok fe dwm ¥
g7 weTar & wfF q€ g T
& sfy w1 foam w § o AW,
xaT & wEF ¥ @ AfY, oI ¥ w9
Wt gasr Avh gar & ar af ?
FZT A WOET & FaE §, A= A
¥ dza faforda ofam 7 fagfem &

Revision of Government Servants
Conduct and Disciplinary Rules, intro-
duction of Anti-corruption Laws Act,
Code of Conduct for Ministers, . .

st gew W WD ITaR
qEmE, VT WATGT KT WA ¥ 1 A
¥ ongfa A #

Shri D. C. Sharma (Gurdaspur):
Members who are nol present, their
daily allowance should not be paid
today.

Mr, Deputy-Speaker:

being rung. . .There is
now. He might continue.

The bell is
quorum

st %o ATo fwrt ;. 7z o1 Fw
7t A1 & fAr 39 & 719 ETq T
iy oeTE 3y, v #IW qAwAwA,
TEIRNT AATA AT AATT OY
faeqraen, wreteErrz wara ure 3wfa-
&4 ¥anTHz, §77 fove ol fradie
wifz AT g7, FZT 97 AT FT ;AT
tfrag wrom femgm b, am At &
I TRET | AT XD ETR KT TIRA
¥ fan ot & ot ¥H w7 AEE @z
IR fear

oft gww wx wwwT@ . FOTEOT
whvw, aed & nogfay aft & o
Mr. Deputy-Speaker;: The bell is

being rung. .. There is quorum
now. He might continue,
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o) ®o Ato Pt - AT AT A A= A
g afeaw mefafmzar & wigr-wgi
TULAT 41, 4L HTNA 91, IH
w1 Uw & far ag @l ard fraw
1 Fwrk o Sz A A e
FETOT FToWA ETEGT R | ww # Faadr
waardr i wrfgr ag aft gf, afwa
WA FAGT & 42 a1 97 ¢ 0 ) f2owa
& faerts qoet sgn wifgg | Feor
& faere ot a=T o1 W o&w & Ag
fiedt & waadi & 1 &4 ww w1 daraw
AT Y, AT TE HORAT LT AL,
fic fis 1T W win fwar w17, ¥¢ WG«
L[ AHC A4 AlAT &

TZT & ATl 7 g Fedrl wr dmr g
61 196465 F 2032 AT THE Y |
F AT TR 77§ I4F ¢ T wifmw
o ¥ fxar mar § | T7 B WAR AT
& o fafwyq wfaws 7 om0
frar & 1| w7 qg 1 SqaT gar @, Afwa
FRT o1 & g1 wrgetr g e A1 ofr qemqed
§, W1 ot HiwFrad &, o o0 qwT Ao
Xm ¥, qg ®w ITF Ao fdT
sl § Wit wdY A S0 w1 g
a1 ERIT &1 KW Q1 1 AFAT G

ot JR WY WA, 3qreas
WETd, @& X FOA AET & )
Mr, Deputy-Speaker: The bell is
being rung . now there is
quorum.

off a§ | 1<) ¢ TR Mg,
%7 7 &7 (i TE e € s
3 ¥ qrF vl W WATOTIA o
faarz g % wrat ¥ e oA, fom w5t
qaard wgy ¥ I & art § wwt
fRaegl | AN I Eg A fn
afe €1 Jrei & ST gy 7 g A
wgmor 24T | Afsrgm ¥ wmaa
2 ¥ Al 1 wid o w0 v
TR A% Fa AN gar & o {1 wear
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i s 7= ot 7 o & fgarE Ao
aatal w4 wEF Y A FarQr v

%ot w1 wagaR Y dmrg fwaa i

wq ITH qog A UTHA KT ©qT HTowA

FaTE WA A AAT |

% graar § v 91 gaadr ar
HTWT A7 QT ag AT 4 b w6
uF A1 49T FEAY, gEt A weAr
w1z fra arzw 434, 77 aidw A 3¢
oF 9w o § 1 & g7 4T ¥ Fmar g,
faedli % o 2aat g fa ga Tt A -
il v AR ¥ fafaedi ¥ %
it & fr A T4 8, T Aw A A
fafrezdi oo ¥ qrarrd | wwH AT H
Hrodtonrfe & fraw wi wr 7§ 2
IHE ALK iz {owg

Shri A. P. Sharma (Buxar): There

is no quorum in the House,

Mr, Deputy-Speaker: The 'bell is

being rung . . . now there is quorum.
ot a¥ : SoTege wETEw , wd K

T T W A0 (% "G A wCHS
aw ¥ o & AT fr A g frgr
q1 | %o UHo TWHMT 7 WAl fwaTa
woow A qfems axfafregom &
d&r ara fadft §

“We can fight corruption pro-
perly only if we realise how
powerful the enemy is. It has
many wegpons in its armoury
beginning with flattery, lavish

entertainment, including ladies

of easy virtue, costly presents
and lastly money and gold. The
power of gold is enormous. In
the last resort it dissipates all
doubts and it induces people in
authority to agree with you.".

X4 99T &7 I R/ g AfAA &

qEH WIAAIG JIATW K TY, UE <FA
wpet § fe wwam w1 o®q AU
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A= FY F o o forw 1 oagi 9
gfaame® w3t g ¥ IW & qwe ¥
Tt ¥ g qw W AEw woww
mar 1 I A gErAre afafear g
39 ¥ ¥ ¥y axrare afafagr a1y
@ wft 1 @ A owed Wi fr ag
e Efafa g 1 s wT ETT 4 &
fc 9 v wrT wfafeat yw
w2 ¥ Teaw 1w § 9T I 9T
Ty, WATR  WETNTI R §ET AT
w< faur fr qg swwT w@ W@
A G T w1 AT g (e
o Wi B, @ ¥ w0 §oond f,
T ¥ offwter ¥ oo § A ww
@ s s w
aff T e @ e o a4y
¥ oeT o, ¥ wew of,
o T A WE E AT | §w ¥ v
e ot & i A e fRe o
T3 @t a3 a1 pfgufoee
o gumefr ag W ot i ax
ot a1 fafreeT grAT @ Wy ¥
wg et §§ 37 W ToT 6
o & 1 o g # den fow @
PR LR R i
Tq wa # fer gl foreft gt &
g gt § 1 A 7 G S g
16 2w & 77 # & g e2gw # fafsrdw
mﬁwwrg, AT & "
e 7 § @k g T & q
tﬁaeﬁrmﬂv‘m‘rﬂm‘v
mﬁaﬁmﬁ&‘fﬁ'wm
§ froiz ¥, ferdite whe 3 ¢ e
¥, ¥ % et w7 AT ¥ I
THEHT AT o1y A T
Ty o fafree & ewT ®oowr AT
y....

Mr. Deputy-Speaker: We are con-
erned only with the Central Vigil-
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ance Comissioner’s report. The hon.
Member is an advocate and he knows
what is relevant and what is not rele-
vant.

n't?i D AER W deew ey
#i fooie § wwd fear g fe QX
T gt FretmT § oy 2o & o

T agy wen & 5 o vt yw
fafrdie e & om0 o & WY

fafasdg wifter &7 fogrd wy &
et E Y & wga f f g Featé Y
g g ¥ wwQ o gt § o T
ET waraT § fir fead ga¥ o T T,
farea T gt ATy o, o ¥ frardiie-
1 a1, 7g ¥ A& wtay §, & foordie
T T § At W ¥ 2w
& A &, wyodt ¥, ww &, W
fefo ¥ a1 s ffrom @, oy yw
aft wataT & | & a7 ¥Aw Tt § n
fafrft ws feda & wod o @
#fe frrar qurew e oy
T wmtT & 1 wEE wTar g

“Complaints relating to matters
concerning State Governments:
621 complaints relating to matters
pertaining to State Governments
were registered in the C i
318 complaints were forwarded
to the State Governments for dis-
posal and the remaining were
filed as vague.

The Commission closely seru-
tinises ihe reports of the Public
Accounts Committee, Estimates
Committee and Committee on
Public Undertakings appointed
by the Lok Sabha as also the
audit reports and pursue such of
the matters as deserve attention
with the Ministries|Departments
concerned.”,
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¥fwr xa¥ ag 7d amar § 5
I 621 VWY ¥ 38) FrAEH AT |/
ay, TTET W@ gm 7

for = s fv 1200
wedTy WY WA THET WTEAE
T A 1A 7y &, fazre s faada-
wd ¥, IE f47 FRTr 7 adt 3AEr
oo sTig ot fraw, 77 o 79% weat
ey N ¥ garIr g 5 Az
feqt? £3 F=drz 14 % aic I9%T
won 78 ¥ Fe §3v Fifr¥g wdras
Y qraT £t o § o wfirwre far
¥ § g ¢ % ¥ e dae oF S
W wgET & fag oF  dew fafada
waitare frgwr fear mar &

o6 & wow feriz W g
qar weoww feardidz # o win otar
§ 1 afer ofwrow  fegrEde ®
Yuy org @ F9 g fpT SO WA
§, wy et Feelt A XmT AT ? K G
wawar ot @& wone fagrdiie
% wrg o ¥ omar §, @ IaF e
whir & ot & @ &, i & o a¥-
oF ar o} onit §, =g fafrwed ¥ w1 e
wgx & M fafad ¥ de 9% w9
wrat &, ¢ ywre vt afifegfy g7 oF
@iy g Y1 & Trratmar
g fe afy =% fag ooz 7 s0d
fraed *t .3, aifrarie #1 et
wrw faar ot 1, oY aga W o {fe
arr qg Tl YT Ia% gy w T A
& fowgr o1 wdnt 1 & 3 ey fF wg T
ot § 4y ey DA ¥, ww W
wdT o mgrar & arsyr T 8 oy
R ¥ g . (=)
XAHY FA ) TE T Y, wAET Y
g R o i §, oradw £ A gedfE
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mme &, ag awwy § fr v @0 @
meAg agt faomw, e Al e,
aefaz adf fawar | A ag ey, adfwe
WX STRAT &1 08 Iy T9 W ol
&, Ao T fordr e ot way §, 9
% AT TAw O g gar § v
ozt weaT Foort oy &gt agt sAw WE-
frad w1 991 frat ma7 W 7% F9T
TH I 78 T AT FTCH I A,
qzfgz g ey frgar 1 g & qamr
g f& osdE WiaiaT oF wAEr dgTe
g € & A7 gerNd e F qred
o7 g g fzd s Favoentd AT
ot 347wy £ far 1x § foaer
5 oFaE w1 aTeEA foeaT § 1 oww
¥ wreT A frew AT g 1w faew
w1 A YT W § a7 I9H SE
Tz £ § 1 FAT amE ¥ o A
w1 FqF TAX wW ow § 9w &
ANTH a5 T4 FIAT AL T § | TR
fire af W srmav & A< ad ¥ 9
TRATTE F TE Y § o4y IO o
T § | O T ORIOIE FT ATGEE
I frerat § W fe wie e
ot g% Aty ¥ Y famn arar g Wi
Ty foFe Tt weAT ¥ AT SEEY ww
atefer g & @ wiE S
T TaE ATeEw | feaar weran
g &, oy we WA X daw ¥ ¥mv ?
at & guwn § fF g qEerd 9 ¥
7z wt Wt @ew AF gAN 9w %
maFa 5 a1 afefeafr sow growd
& 1% =ew AEY gRiT

oy wed wrE fafar owme W
wx & wETl o F AT wuA w7
iz &, wtewt oft 1 Ay T A7 W
Ty ¥ afFa a3 ¥ wm ¥feg
@t Ia7 Gav gt e fdem B
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fir Tt G wErComet & w0 § o
agt fader | oot w1 At e oww
we T TR @ wew s feat e
7 gut Tt T 1w ot AF aF
tefegafega § or 9 wroRwE &
Jwoiy § W% ety dfew, et
e 21E S o it & i ey
AT AT 1 A T4 qdF g |
Tz T mgrowTat ¥ ot a7 T §
M IOT § Wi ¥, I W
amrr 3fy, fafresdt ¥ o ¥fwg
TR AT A A At g7 o Fs P
fafar v g fafenr g a0
ar gy 31§ Pafan wix fafrae fafwr
gafy aFam A W
et G A e g & 1 afz AN
gt Agr e aﬁa’m‘frmwmgl
Ere¥ s fafar ot gvE & wrA
mﬁﬁwﬁmmﬂ'ﬁrﬁ a3
q1%5 Y AEAT 39 9T W €
(mm)
g @t At =R fom
¥E At o G Y TET Pt § i
AT O A o °1E G ¥ Afraerd
Tt T ¥ 1 W AT ww e fafre
fafam 7@t wTinf w4 @ AgTET ATAY
% ot w7 v i Fafias Taa Wiy s
farqoft T 7 ATAETT O AT Ty
g F1fRy W17 a1e qTy ¥ o o W
q1 fF o% a% FegTeT ol @Ar
& AT gt & AW A A At gt
T JUGRL T FT wfgw T gy ¥, Ao
gt Ay feRr | R ¥ faw
% w1 A1 & ot gy wngn § fe qm-
wrfr ¢ farg & fe amodr S wgremy oY
YT ay THE A AT T ek
T WY Ay Ay A grATeT Ay @Y AfEw
agveET A & damT w1 WY AT Wi

AGRAHAYANA 9, 1887 (SAKA€  Vigilance Com- 47§

mission Report (M)

i gY ot v Ay gEand gy mi
o N2 wrs fafar & 910 9w
ey §, A aF *F wifway &, a1 wTe
Frewy & SgorT § 3T Pl e W
% fare sk Fa¢ frgrer sy o IEE
|1 AT F AT A W A Gry qry
o 2T g} Tt §, A W= FAT AG AT FXT
AT aF aF { @i g o 6
qae afl am A gEerd ax
s, (wrwer)

Q¥ weew g W g fug

ot gwn wx wowra : & qroefy
AT ATFAE, qA K qwgfr Ay
b () & W@ v, W ¥
el At &)

Mr. Depuly-Speaker: Count s
being taken. Meanwhile, the hon.
Member can go on and conclude his
speech.

L RLIE R 1 2 T

ff v wr wwwrw ;& wroe
:rmmyﬁwmiwﬁ! gt
I
IITaw WY 9% firr w8 K, arg
5w 1 (wawwn)

The House stands adjourned tll
11 a.m. tomorrow.

17 hrs.

The Lok Sabha then adjourned ill
Eleven of the Clock on W
December 1, 1065|Agrahayana 10, 1"7
(Saka}.

GMGIPND—LS LI—2019 (Ai) LSD— 30-12-85—970.
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